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LOK SABHA DEBATES

LOK SABHA

Monday, August 1. 2016/Shravana 10, 1938 (Saka)

The Lok Sabha met at Eleven of the Clock

[HON. SPEAKER in the Chair]
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HON. SPEAKER: Question No. 201. Dushyant Singh ji.
... (Interruptions)
HON. SPEAKER: Not now; after the Question Hour.
... (Interruptions)
11.0 %2 hours

(At this stage, Shri Mekapati Raja Mohan Reddy and some other hon. Members
came and stood on the floor near the Table.)

HON. SPEAKER: Please go to your seats.

... (Interruptions)
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11.01 hours
ORAL ANSWERS TO QUESTIONS

HON. SPEAKER: Question No. 201. Shri Dushyant Singh .

(Q. 201)
SHRI DUSHYANT SINGH: Thank you, Speaker Madam.... (Interruptions) 1

would like to congratulate the Union Government. The Project ‘Mausam’ has been
initiated by the Ministry of Culture. ... (Interruptions)
HON. SPEAKER: In ‘Zero Hour’, you can speak; not now.

... (Interruptions)
SHRI DUSHYANT SINGH : It aims at strengthening the culture and economic
linkage of India across the Indian Ocean. ... (Interruptions) It also tries to achieve
the world heritage trans-national nomination for the Indian Ocean maritime
routes.... (Interruptions)

My specific question to the hon. Minister is this. ... (Interruptions) Has the
Government of India identified these 39 countries? ... (Interruptions) Of the 39
countries which have been identified by the Government of India, has there any
partnership been formed by the Government of India in order to achieve the target
by March, 2017? ... (Interruptions) 1 would like to ask this to the hon. Minister.
Thank you.... (Interruptions)

DR. MAHESH SHARMA: Madam, the hon. Member of Parliament has asked a
pertinent question.... (Interruptions) Yes, the Government of India has identified
39 countries including India.... (Interruptions) Of which, the three countries
which have been very close to us, including Cambodia, Vietnam, have been
visited by our country. ... (Interruptions) And seven countries have been
identified to have partnership with them of which include Sri Lanka, Mauritius,
Vietnam. ... (Interruptions) Four more countries have been included in this....
(Interruptions) In the first phase, seven countries have been identified to start this

process.... (Interruptions)
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HON. SPEAKER: Please go back to your seats. This is not fair.
... (Interruptions)

SHRI DUSHYANT SINGH: Hon. Speaker, Madam, my second question is this.
... (Interruptions) I commend our Prime Minister Shri Narendra Modi sahib and
his vision of creating Project Mausam. ... (Interruptions) The question I would
like to ask the hon. Minister is this. ... (Interruptions) It is a very serious matter
regarding the merger of the Indian Mausam Project with the Chinese Maritime
Silk Road Project.... (Interruptions) I would like to ask the hon. Minister, has the
ASI or the Government of India approached their Chinese counterpart for the
same?... (Interruptions) Will such collaborations benefit us?... (Interruptions) 1
would request the hon. Minister to inform the august House of the cooperation
expected from China for the Project as they mentioned this in the list of 39
countries identified by GOI under the Project.... (Interruptions) Is the
Government of India creating future maritime strategies by projects over the
Indian Ocean and the Arabian Sea which will help our country in future?...
(Interruptions)

DR. MAHESH SHARMA: Our country has taken a big initiative in the form of
this Mausam project and it is the great vision of our Prime Minister Shri Narendra
Modi Ji to establish this link between 39 countries of which China is an important
and integral part of that. The Silk Route and other routes from Kashi to Kashgar
are under the radar of our Ministry. There are three departments, including
IGNCA, Archaeological Survey of India. ... (Interruptions) These Ministries and
departments are working together with all these 39 countries together and we are
working on this project. China is definitely an integral part of this project and we
are working with China also in this project. ... (Interruptions)

PROF. K.V. THOMAS : Kerala has a great maritime history having relationship
with China, the gulf countries and Europe. So, the muziris project has been

initiated to highlight the maritime history of Kerala. My question is this. ...
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(Interruptions) How much assistance will be given to the Muziris project in Kochi
from the Government of India in connection with the Mausam Project?
DR. MAHESH SHARMA: Kerala is a part of this route and, of course, Pattanam,
place has been identified under this Mausam route and what has been labeled in
the history as a Muziris is also an integral part of this. ... (Interruptions) A total
fund of Rs. 15 crore has been sanctioned for this project. We have initiated the
first conference in Kochi itself. We assure the Member that as and when any
funds are required by the Kerala project and the Muziris project, they will be
sanctioned.
PROF. SUGATA BOSE: Thank you Madam Speaker. India has played a very
major role historically in creating a shared cultural universe across the Indian
ocean arena. In fact when our poet Rabindranath Tagore embarked on his Indian
ocean voyage, he described his journey as a pilgrimage to retrace the footprints of
India’s entry into the universal ... (Interruptions) So, this is a very worthy
initiative. However, it is not just an academic project, it is very much a part of
projecting India’s soft power in the entire Indian Ocean world. I would like to ask
the hon. Minister if his Ministry has faced any obstacles from any other country in
pursuing this project and whether the Ministry of Culture is coordinating with the
Ministry of External Affairs to make sure that we can successfully implement
Project Mausam. ... (Interruptions)
DR. MAHESH SHARMA: Since this initiative, this project has started in Doha,
Qatar with the participation of countries like China, the only thing that they have
been talking is of the Silk Route which the Government of India has not accepted.
... (Interruptions)
HON. SPEAKER: No placards to be shown. No placards are to be shown.

... (Interruptions)
DR. MAHESH SHARMA: We are, based on the Archaelogical Survey of India’s
findings, establishing our old routes, old tradition, culture, the Spices Route from

Kerala and other traditions, and we are following seriously on this issue. ...
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(Interruptions) At present, there are no obstacles from any of the countries. All
the countries have shown interest in taking this Mausam Project together and in
India, it is a prestigious project for us and we are following it seriously. ...
(Interruptions)

SHRI BHARTRUHARI MAHTAB : The Minister has given a very elaborate
reply in which he has also mentioned the programmes under Project Mausam by
IGNCA, and I am really anguished to mention here that not a single project has
been mentioned relating to the Kalinga coast. ... (Interruptions) As the Minister
knows there were four major areas like Dwaraka, Konkan, Coromandel and
Kalinga. These were the four major areas where maritime activities flourished for
more than 3000 years till 1026, till the advent of the Central Asian marauders who
attacked India.

Madam, there is only one maritime museum created in my constituency in
Cuttack established by the Odisha Government.... (Interruptions) There is no
other maritime museum in our country though two conferences have already been
held keeping our activities with the African countries and with other European
countries, keeping Arabian Sea as the major area of focus.... (Interruptions)
Madam, Kalinga coast and Coromandel coast of Odisha and Tamil Nadu of the
present day and even Andhra Pradesh of the present day had flourishing maritime
activities even today with the South East Asian countries, and I do not find
anything relating to Indonesia.... (Interruptions) Indonesia was our major
maritime activity with Archipalego other than Vietnam and Cambodia which had
also linked to China. ... (Interruptions) Therefore, my question to the Minister is
this. What steps are being taken to find out the maritime activity that was
flourishing in the past? And, when you are propagating the ‘Look East’ policy,
how are you going to develop and promote our trade activity with the South East
Asian countries?... (Interruptions)

DR. MAHESH SHARMA: The hon. Member has rightly placed that earlier times

when sailors used this, at the first instance the two places, which were used as a
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landmark, were the ‘Black Pakoda’, the Konark Temple of Odisha and the ‘White
Pakoda’, Jagannath Puri Temple, and also Nagapattinam in Tamil Nadu. They
were being used by the sailors for identifying... (Interruptions)

And, to the information of the Member, let me say that Indonesia is a part

of the 39 member series.... (Interruptions) It is an integral part. So, Indonesia is
equally a part of the 39 member series. I assure the hon. Member that after due
diligence of the three places he has mentioned, Cuttack Museum which is the only
museum at present... (/nterruptions) We are in the process of making more
maritime museums, and that is the aim of this project and also how we can link all
the countries together with creation of more maritime museums.... (Interruptions)
At present, the project is in a conceptual stage, and we promise that we will have
more maritime museums in the future coming time. ... (Interruptions)
HON. SPEAKER: Please go to your seats. I will allow you in the ‘Zero Hour’.
You can raise your matter. But placards are not allowed in the House. I am asking
you to please take back the placards and go to your seats. I am requesting all of
you that you can raise the matter in the ‘Zero Hour’ but not now. No, this is not
proper. What you are behaving is not proper. Please go to your seats.

... (Interruptions)
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(Q. 202)

S T ARO[ AR AT SN, H SUD WeH A 5 HIA ARIGT H ST AT g B
T T <1 wEHT H ISt BRI Bl B B U 81 TS & D! aoig I o T 1 BRIS A
TS IS BRI g <% H &, ITH 25 YR | TGl BHIRI DT BM [FeATT g8 81 T
gl Ut Al J9TEeT © 6 Rl @ 3 aoie W I ATHe & WA A g% 8 ong | Ot Rafa
# # o /3 WRIGy W ST Aredl g 6 U @Sl SR B, et dM e 98 81
g, S JAATd 37T IAD! IMTNAdT & oIy ARHR gRT R 9914 by o =/ 27 ... (Fagm)
SNt e AP : ITRET WA Aed, AT IeT o §I$! BRI & IR § 919 Sols b
I ST H FHIRI B W@ HH Bl o @ 2l ARG 3% g U hiiell demiR A
15.10.2014 &I U Aifefberer St fhar ol S9H 85 ufererd faeiRae i <= 4 It
TTa BT 2l 39 aN H I AR AU el 9 Rueicwd firel 91 99 & aret i | of
Ruvices fiel €1 #7 IR W glesd & W ofax oo R &1 Rarc +ff @i ot

d AT e BI A€ IA BT HAN IR @ g B 9w A ST 38 g i I
IT IecHCd SHARME o @ folU didbIqa oA Rbedd < &1 89N W ST
2l...(au™) & Uid § S feexdicd bed o & foly, aibedd offv o & forg #9 gfa
frar 21..(wagm) s fRyer gildear o, <Al #, SoiagiRRe #, IRf® HRer ¥,
SAdIPd H, dfesT ¥ S e § I8 S© TP S9® 3Iceied SFAIHE & ol 9RT
BHRIGA T B, (Fage) &R uid 4, - geR @ S Rped € S a3 €, S s
TV & S fRhal 1 &1 Su1e1 7T o 32 2. (FauT)

HON. SPEAKER: You are blocking the Members sitting behind you. This is not
proper.

... (Interruptions)
SN WA WO T A G SN, SN b @qdy H AHDT B BE AT B BT
2l..(rage) ofed A # @R < H 4 iR Rne & faweq & w9 # o, i 8k
WH B T B (agE) 6 sgffel By MY dehtdl B gduH By, drfe
MR B TR T S Y| e R dehfoids rawen &t € a1 &3 off W@ 8, I9H agd
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A SR (FaeT) safely # U I8 A1 aredl § [ U I9d [y dcbrel ol
AR B, qlMh Bl A d Y 7 A7 (agr)

it ST AR : WWHR B IWE A 59D U & HRIGA €. (TII) T, St BRI BT
JABIR AT 3R qrorel RAgRE <k I8 SI&T Y&l o Dl BART HM dcl &l
2l...(Tau™) SN BRI sRailgy MdiSe ®Us IRAAEeH (3. 0.0h.30) 8 Su¥ 801 8RN
40 G IS BRI BT 391030 D1 FR=RRT fGar gl (Faer) S e 9§ s«
T € Al BT BN UP BWIR BV UIH & T wrae fhar 7. (rawm)

STel 9 dolc &t 91 © a 99 2014-15 ¥ I8 237 B BUY T IR 59 AT g4

250 HRIS BUY & goic BT Yrag fHar gl... (Faem)

SHRI ADHIR RANJAN CHOWDHURY: Madam, I am hailing from
Murshidabad District which is known as one of the districts for the highest
concentration of beedi workers. The beedi industry is still largely dependent on
child labour and it is the most exploited sector of our country. During the golden
era of West Bengal’s maa, maati, manush regime, the minimum wages fixed by
the State Government for manufacturing beedis Rs. 186/- has not been paid to the
beedi workers. Instead, they are paid a pittance in the range of Rs. 110 and Rs.
125.

In the reply given by the hon. Minister, it is mentioned that in order to
rehabilitate those who are unemployed beedi workers, the Government has
proposed some packages. The information has been given region-wise, but it is
intriguing to note that there is no mention of any region of West Bengal in this
region-wise details, where this kind of alternative employment is supposed to be
given.

Here, it has been mentioned by the hon. Minister that ... (Interruptions) 1
would request the hon. Minister to listen to me. He has stated in the reply that
the Beedi Workers” Welfare Fund has been set up. I would like to know from you

whether the Beedi Welfare Fund is commensurate with the volume of business.

What does it mean? It means ST TR &, A Sl 7D BS <d &, SN ol &7 I 441
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ST BRI ©, 3R VAT 8 Al §Tl H daThaR B & dold (a1 U1 a8 &1 Sl ofar &l
JABIR B 2R A faar ar 87 [ want to know about the number of beneficiaries of
the Beedi Welfare Fund in West Bengal.

SHRI BANDARU DATTATREYA: Madam, first of all, we have totally banned
child labour. No child can work as a worker in beedi-making. Secondly, in respect
of those children who help their families, we have made separate educational
schemes. Under these educational schemes, scholarships are provided. For those
children studying from Class I to IV, we are giving Rs. 250; from V to VIII, we
are giving Rs. 940; for those in IX, we are providing Rs. 1,400; and for those in X,
we are providing Rs. 1,840. In this manner, we are giving the scholarships.

For your kind information, for graduates, we are giving Rs. 3,000; for the
professionals, we are providing Rs. 15,000 scholarship. To every ITI student, we
are giving Rs. 10,000. We are giving priority to their education. In case of
workers, health is our priority. For children, we are giving educational
scholarships which a large number of children are availing.

Coming to the backlog, I will send the information to you, nearly 3.7 lakh
children of the beedi workers have been provided Rs. 36 crore. The backlog
payments of 4.22 lakh children were not provided for the past three years by the
then UPA Government. I have released an additional amount of Rs. 47 crore to
them. Thus, this Government is all for the welfare of the workers and we are doing
it for all the beedi workers, most of whom are women. In my State of Telangana,
they are in large numbers and, therefore, I know about the issue very well.

SHRI A.P. JITHENDER REDDY: Madam, tobacco is very largely grown in the
Districts of Telangana. Many people from Karimnagar, Nizamabad, Warangal,
and Mahabubnagar have left to the Gulf countries for want of work. The wives
and children of those people have now converted themselves into beedi workers.
As you are aware, Madam, many people from the Gulf countries are being
repatriated, and here you have closed the manufacturing of beedis in the villages.

Then, how will these families survive? What alternatives are you going to provide



01.08.2016 18

to these people for their survival or earning their income? Their income from the
Gulf is closed, and the income which was coming from the making of beedis has
also been stopped.

Therefore, I would like to know from the Government whether it is going to

provide them with any skill training and put them in some other employment, or
are you going to give some pensions just as the Telangana Government which is
already giving it to these beedi workers? I want to know what kind of alternatives
you are going to provide for these people.
SHRI BANDARU DATTATREY A: Madam, first of all, coming to what the hon.
Member has said, in Telangana, people employed in the beedi industry are in large
numbers, and a large number of EPFO contributors are from that region. If you
look at the number of contributory members, there are more than four lakh people
out of a total of 12 lakh workers who were enrolled.

Coming to the housing scheme, I am happy to inform this House that the
earlier Government was providing only Rs. 40,000 under the housing scheme.
Now, under our Prime Minister Shri Narendra Modi Ji, we have enhanced this
amount to Rs. 1,50,000.

That is why, I have already informed about the vocational training and the
alternative employment. We are committed to do it for Telangana also. We are
providing some skill centres. Separately, we will specify the areas like Siddepeth,
Karimnagar or even Medak and we will give special emphasis for alternative
employment for skill development.

SN IR FSP: IMETET WG, AT BAR AHT Hdg] H BE B dlal ISl ahd @
3femrs 31 | £l... (Taur)

HON. SPEAKER: Please go to your seat. It is not allowed. You are blocking the
passage.

2 IR ISYel: oifch Tgael TRATT H VH gb¥ € Sl &1 B DR 8] S a1 § St
g U ST B, S Ars BT B B dTel DY el 2 iR B-ER H Sl 9 arel Ihd
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el B It W 99 WM & HRU HAST AN MM RoMR & g g1 ot 73 Ageg
qar fF 8 dTses o’ WX 99 TR | U IS 91 B, oifhd R H¥l IE <@ § {6
g1 1 BT HIAT 827 DT IRAR FIT HRAT ... (FALH) 3R IFHT IRAR 39 W 1R
BT 8, A R HH BT SUD URAR B R DI 27 3R URAR H PIg HAM ATl T8l Bl
N BIC g2 BT HM HIAT USAT 3] B9 I RAfe B # Aol @H-0 &, offhd 99D 'R
H R BT B, F1 B A8 @1 27 U g AT Uat B & H A g fh S w9
SR 21 A S@1 defaferced s Wt we@ynt 7l onft S f TR |r et 2, 98 R
DI W H Tl AP By H B B dTol, B-ER H DI A dlel, 4§ U1 ArSH drel 910
I BRISl DI AT H ©| § S0 Aredl g fh 39 aN | HA 78ISy Bl 1 [ 57

2 ISR AR @ Aeel HEG], A W o gl & €l w dre drel qoiqR URar
@ W ST 2, B B 21 3T S BT I T R, D S 14 G | AT B qred
Ffidl & W HH R g 2| dAfeT Rea Saavdic dnma iR |1 & 9gd O 8 9%
T qHE Afgey BRI g1 # U HEl A1 fF 9 SHUG Yo H HaR g Bl T A
RIgRE Tae & 3iaiid Us g9IR v0d HI U3 ferrg Sl 21
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(Q. 203)

£ IO IS ¢ J7eUeT HElGl, 15 BOIR B0 A FWR o UM dlad HAaR, e wWiess wu
A HHAN T A, 1995 I Fritgarsi & i aR sfeeM & sifdRed wWitsd W 4
3IRIE B B AN T Tl T8 <@ 1 W@ T [ Mol & 7S & SHH | Pig Wl 81f7d
Sl Bl B W B 8, S PH W HH 15 BUR BUY AT I R e €1 iR 15 B9R
T W IR AT HHAR) B Aard sfere &t orgufd T8 § A & fF 15 TR T § IR
el SIfd 39 ATSHT D 9 & T8l 99 Fhd | 39 Ao § A 3 b faw anft a&
fpeft Y wweT @1 wrafea #§ 20 #f@l &1 AT AT Tl 987 IR YN WEER I § 6
TRDBR D! AT 10 DA ST X661 &1 B I8l 737 g fb 1 ARBR BT fI=R 15 9R o0
A TR da9 T Il BT BT 59 AT & RN A o1 BT 2 Td 39 Gifel T Bl Ba db
ST SATQT? .. (FqEH) R IRDHR B AR foxit i srafeg 7 20 siffei 3 d@ & d99
] TCTHY 10 ¥k B DI & dlfch Bl A BIE! SHE W BRI B drel A8 W g9 TS0
& qEd AT of FHI 2. (raegr)

AT e : S B

. ()
AT e ¢ MUhT Afhs Teidd WY 2l

. (@)
S IO WA RN WHR A TS B AR A & U HHd Dl e arefl
9 IS & T8 oA el A ?
3t e TR : IfE¥E WelRdl, SUIUG SRR Wifdse U WhiH hofedl WhiF © gud
SRR dT IAX 8.33 TWC Bdl ¢ 3R Il Ta-He 1.16 IR BT © 399 (HeIdx
FHFed B T 5l AT eI BT Yo 2 [P A1 5 T8 B9IR B0 & 3R 8 TUARR
W B AN a1 © a1 g9 9grgi? We are very actively considering enhancement

of this Rs.15,000. We are preparing some guidelines. We are framing up some
schemes. Accordingly, when it is ready, I will give all the details to the hon.

Member.
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I wanted to inform this hon. House that we are going to amend the EPF
Act. Now it is available where there are 20 or above workers. Once the amended
Act comes, then the coverage will be increased where the number of workers is
ten. That is why, a large number of workers including unorganised workers can

also come under the purview of this Act.

#it Irorer o ey Weledl, H WA HA S Bl ATYD AW FHedAl A B gaH

HI g1 GaTd I8 © 6 ds iR I & HHAMNNAT & U 9 AT 18 T eIihd DR T
R R Q4 Yo <l 21 SHh WY ERGIG B WA UE bl Gladg fHar gon 2l s
ASHT # 9 A1 JERBI & T U giuag ¢ 3R 7 8 v §19 anl ¥ s by W
TATHT TAT 2| HolRkawd MR fhell TeHem &1 919 ATl Ugdl &1 g9iR $ud 43 FefRa @t
TS A I M W & B9IR ¥0Y & e @1 T Safs 919 |l § SRS & God sH@T
I AT & Al W B TN 8 39 IRE §9 U ATSH D T8 HHANRAT Dl BIBT ST ST
@l 2| WHR P qIRATRSG UM ATl 1971 B d8d ARBR GRT M HART Sram o S
W db FEl ®, Sidfh UL ASH 1995 & d8d U IHEd 8.33 Hicrwrd Hifeled Ud bHaAN
BT B AT © 3R WRBR T 3T 1.16 T9d 81 TRER gRT 3WEH Tl 9317 I ¥ WRHR
H N vd Fafd w® o da1 gar 21 < § A9 70 uled dn eRifed & § AeiY ©
9% IR § 59 JoFT | Bl [0 81 8§, 370 Fa SATEN Sd B B oRd 8| 39 dole
AT B TEd UYH H ARG u$ A BT SHATT PR PHAR U AT b dsd
URHETRAT BT U9 3R #EE, JSRBIG &R Pl Galdg Hd g UM YT Bl @
TRDBR DI A 1.16 e A d31bR 8.33 T BT &I & AT 7el| (ST & B
HUAIRAT DT 3 ATSMT & T&8d A Dl [daR § A1 T8I 2

AT STEAE ¢ AR BT AR Y AT & & A2

SHRI BANDARU DATTATREYA: Madam, I have already informed the hon.
Member that this is a defined contribution scheme in which the benefit is also
defined. 3= i1 wew gut & first of all, the Employees Pension Scheme is a very
novel scheme. It is one of its kinds in the world. It has got a large number of
benefits. I wanted to inform particularly the hon. Member and through him this

august House this is also for the unorganized workers. v w2 = A& S I
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AN & forg Y AU IH| T U g IFIFHISSS 96 © IR BN BIhd SISl 2| TeTTHa
S GRET AT, JETHAT Siiad ST 1 AT SR IS el 1 AT 3R 3iles T
4, & ITdl S ARl @ ol fcd U Il SRkl 984 AR WhiF 8 ARGR o JgTH
TE AIG ST B S & 18 Y (AT Bl SRANG AR NS & aeme & ded o ol #
3ad {10 3ol ¥ fAwy 9™ &1 W He |

SHRIMATI BIJOYA CHAKRAVARTY: Madam Speaker, I have seen that lots of

irregularities and fraudulent practices are continuing as far as contract employees
are concerned especially in private organizations, industries, and business centres.
These employee’s services are not regularized because once they complete the
service of 11 months or two years, they are liable to be given pension. So, these
people are thrown out of service when they complete just ten months. Even in the
peak season in the coffee industry also I have seen this happen. Will the Hon.
Minister consider bringing a legislation to get the proper list of the employees who
are working in the unorganized sector, also in coffee organization, so that this
organization may come into control of the Ministry?

SHRI BANDARU DATTATREYA: Madam Speaker, [ have already answered the
question about unorganized workers and their schemes. Unorganised workers are
our priority. Regarding the enhancement of pension, the Government is
additionally contributing Rs.850 crore to enhance their pension further. This will
be a big burden on the Government, but even then this exercise is going on. As
regards enforcement of this law, we are making it strictly. We have started the
Universal Account Number (UAN) and there is the Central Analysis Wing
(CAW). The inspection is going to take place in technology mode. So, for

compliance and for monitoring the system, we are improving the standards.
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(Q. 204)
SHRI G. HARI: Madam Speaker, the hon. Minister in his reply has said that due

to global overcapacity the steel products are being imported into India cheaply.
Steel imports surged by 70 per cent from countries like China, Korea, Japan and
Russia. They enjoy reduced import tariffs under the free trade agreement with
India and steel exports from India decreased by 8.1 per cent. Now the domestic
producers incur cash losses worth Rs.3,000 to Rs.4,000 per tonne. Therefore, I
would like to know from the hon. Minister whether the Ministry has taken up this
issue with the Commerce Ministry to address the concern of cheap imports of steel
from these countries to protect the domestic steel industry.

SHRI CHAUDHARY BIRENDER SINGH: Madam Speaker, as I have already
mentioned in my statement, during the last couple of years there is a downtrend as
far as steel industry is concerned. The downtrend is because there is no such
demand when we compare the production all over the world.

China is one of the major producers of steel. They have produced in the
last two years about 25 to 30 per cent more than their consumption. Out of that,
the steel which is not consumed by them, they have thrown in the Indian market.
... (Interruptions)

HON. SPEAKER: Shri Jayadev, what are you doing? gl W &= 8l @1 3MUh!
T | FTEl AP AT JAUhT H TE A 87 9T AU ST =TS, 991 AIBR Bl ?

.. ()

SHRI CHAUDHARY BIRENDER SINGH: Ours is a country which is growing
and there is also a growing demand for steel. When China attempted to export
steel to our country, there was glut in the market and prices crashed and all the
PSUs and all the major players in the steel industry came under heavy losses and
they could not make the steel which is produced in our country saleable. ...
(Interruptions) There were representations from steel organisation that is Steel
Association of India and also from Chamber of Commerce. ... (Interruptions)

Ultimately, the Government decided to put MIP and that MIP was put in the
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month of January. From February onwards, MIP was on and because of the MIP,
there has been an upward trend as far as steel prices are concerned.
(Interruptions) But when we see the consumption all over the world, again there is
a trend of falling of prices. As the hon. Member has put it, Steel Ministry is very
much concerned of this.
SHRI G. HARI : Our hon. Chief Minister Puratchi Thalaivi Amma’s Government
in Tamil Nadu has set up Auto City by forming an automotive industrial
development centre which led to production of around to 42 to 44 per cent of total
cars and around 35 per cent of total auto components in India. It created a huge
demand for flat steel and thereby contributing a good percentage to our GDP.
Therefore, I would like to know from the hon. Minister what are the steps
taken by the Government to ensure supply of flat steel to cater to the needs of
industries in Tamil Nadu and also to ensure price stability as the variation in the
price of steel cannot be depended upon.
SHRI CHAUDHARY BIRENDER SINGH: As a country, we cannot remain in
isolation; whatever is the trend all over the world would ultimately affect us also
when it comes to fixing of the prices. But, still to see that our industry does not
suffer, we have been trying that every kind of effort should be made, maybe
imposing MIP or stabilization of prices which some of the industries or some of
the associations have also gone for. They have also asked for anti-dumping
measures which are not in the domain of Steel Ministry. There is an independent
authority which is to determine whether the anti-dumping method should be
applied or not. But as far as what the hon. Member has said about the demand of
raw material or the steel, there is no shortage of steel in the market and we are in
surplus as far as steel market is concerned.
St oo s SR ¢ A otevel SN, S WHY [ T H S Wk H RREe e g,
GTABR YRA b ST ST B R a1d B ST a1 A 3R BIRAT I M9 a1l =fedr grd
FI e | w1 A [T gwa @ /i &9 g3 8 Ry sud @ SN 9@ | L (FauT)
# A WA S S arsar g f R WReR dle-swd S § el a9 gg
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g ud fIe wfafml R, ARdA gwd orgWE wd dreifet e
(THSTREITHRNS) B RIeRet &1 gourd &5 & o] Hft?. . (ae™) 39 Ardole vd fof
ST AT TR AT PR IATABIBRUN DT ARADRY, [T T8 gd I9h gRI IR folg
U I Bl IR fpgal § arod forar Seem, e YRd # ST ST Bl 89 AT 961 Ib 7
£t Aet des Rig: oreer o, IR HeR o Wl AN R ST 91 DT T[T 1! 5§, SHD
o1 B IR H I8 FEl & @ dg WA A 1 By MeedEd g3y B, R 9 99 @
srerrft &R W | feH, | MUl I @redr g f st f6 o wd SE W 3,13,411 IR
I BT e TS AT ST Bl O W sovdl, Wil THIRITSH 3 gfear iR dwR
3T S 7 HEl a1 Red 9% 71 IFD IR H MgsaAsd o &I 2| Rod §& 1 war 2 &

“... flexible structuring of existing long-term project loans to infrastructure and
core industries. ... (Interruptions) Banks are free to align the repayment schedule
as per the economic life of the project once during its lifetime without treating the
account as restructured.” ... (Interruptions)

#eu, Rod 9 4 I8 9 SRR @ 7 6 §@ 3w @1 RgaaRa e anaiRad &
T Mt PR Fhd B IR R ARCINGT & 1Y &1 BT a6 o R ReegalRn ff &=
Thd Bl S 37 910 BT AT ST b SABT ST AT 4 Wiolde Al 8, Sd! S ShRCHFR
Td PR SIS &, 9 SERAM &R FqHA AT T |

#ed, # Ig A argm 6 enfl 9% 9 T S 1,15,765 PRIS B AN BT
T € S W 36.94 UMY oM R¥g@eR o] e ofik 39 34,833 HRIS TUAT VAT
I Bl SUN WIS YACH ©, Wil oW 48 Ufaw 8, S9dl Al the total loan which is

lower compared with industrial loan as a whole, &1 REFR & # d99 o g8 Tl
... (cgagr)

2 SAferifec weexma fafean: sreger qgiey, I8 9gd wedqUl U g SR #Al St 4 WY
3T gaed ¥ wEl B 6 IS Sd # ST @ gl 9gd RRae ong 2l L (raum) 99
H TS UTAIY T FaH AT Hoiefe’ S HaeR §, oI Uid o s 98 YUY &
gepl §, RTS8 aer B R a9 991 3. ([ae) [ & A8 9 Wid JATRS 3T
S 1 WREHR BT FET A1 6 An, S AU iR A8y B © W HERa geHiHS
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JIERRT TiHe & § A1) 9 S Y, difdh 99 Usl W HH S| WX BN dTell $UTd ol
AT HH fhar 1 A 1., (@raer) wfermiedy HHet 7 oft 75 & A8 § Har of {6 WRhR B
SIAH 3R AISY DINAT & AT AU B RF BT A1 ... (@) 7S A HINAT &
AT BRI o Sfthfie g4 faferad Sfer & 3R 17 S, 2016 &1 o1d Aq &1 Rey gg o), @@
HRBR - Fel oA b 30 1P disd &A1 ol ... (@agr) d #31 Sf goar arear g 6 9
qATERY | T IE AT Heedqul T8 & b 89 Ul SHRED SIS DI ABITS B, D
SoRT BT AHITS B2 ... (AAYH) R Aar &1 REMRNE oxa died fhan Srgam ar vRa #
e SRT B QIR BRI o Sfhfie W el . (Fau™) ¥ I8 SRR AR SHRE®H
WIS DU, ARBN BT Tl IFATRET AT ST & Foeq DI [ TRe A ABATS H?

EREURSEICEIRCI RN GG E))

At @t s R« smeeli sreme SN, # ¥% g @g 6 AW 2006 # U wHA o1, 5@
oW H WId SR & dgd d9 JMER R I8 Bl o W1 SR S TN 8, 99
wufal € SBM 99 IRA d@f O geR 9 A forn oiR e tRefenrie @1, &%
HREAM T & 0., (@ag) RS Th 9T A1 AT, 519 Ig AT T 5 AR Horeg=
A SWUGT B 8 & § df 99 2006 W g9 I o & forg o1 & 9= fer| .. (cragm)
Jg UfhdT W4 a¥ 2008 H Y Ts, SAD dl@ SA-GAl I8 BRI AT @, A BbAC
A |...(FAYF) HEl BRI TR DI SHAC S ... (FIIFE) H AT AT Bl a1l
T o g7 AT H S BebTac AT Yo g Al Sl ol depl A foram 11 o, I9 W
Sowe fl T I BT, Afdh ScuTed % e gorll... (R1aeT) SR} H, o7l BH AW ©
R Ig W 9E B P i i g aRIe BUY A TSN 91 BT Al Wid 3% Bl aRb

2l..(erage) g I8 v R g, o 6 g ond garn fr Red d@ offw sfeanr &

HIH 9. (@) S8l T SART GORT JATH &, AT 9ad ded o (b S AR Ay
HIRAT § IR Wi-o THe Bl ... (ragm) &1 Wt I8 99 g 6 wi-ge wfiie # &d F
Fel, fedt 7 ol feen &, & S Jeae W Sio gsal 2l (agH) offeT R S
TR A & HHicHed €, ST % Toh a1d & & & R IR o A a1 ells
H U SR A B, A1 BT 84 A1 STeal BIS W T8 Ahd ol... (agr) Afdh, 8H Sl
SRR Pl 6 B Ol X W oY 8, 89 dT8d © [ S SSw(ol Dl & HIFd W Jarl
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S 3R gSl ®l qRIed d)d W T 899 ol 9 ©: "ol Ul UH.AMS. 0. &1 Swidred
... (@agm) Wid §e%) & diede @ dHdl 4 30 Ufed & 35 ufderd & 9@y g
2l... (TaeT)

it SfoRTfee AreraRTa Rifdrn: siener weiey, X UeT &1 Sa1d T8l ST, ()

A JeTeT ¢ 379 SaTd & 77| I R STarg <1 o, =i Sfare § |

... (cgaym™)

HON. SPEAKER: We will now take up Q.No.205. Shri Jayadev Galla.
... (Interruptions)
HON. SPEAKER: Now, the hon. Minister.

... (Interruptions)
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(Q.205)
HON. SPEAKER: Please go back to your seats. This is not fair.
... (Interruptions)
A JEheT @ I8iv SR <@ fe|
.. ()

HON. SPEAKER: Now, Shri Anil Shirole.
... (Interruptions)

HON. SPEAKER: What is it? Now we have gone to the next Question.

.. (o)
AT 7eAet : 37y a7 4 forlRad § < QR St ama forg & <A1 =me |

... ()
SHRI ANIL SHIROLE: Madam, can the Government give details of the steps
taken to reduce cost of production to ensure economic viability of the exports and
the achievements therefrom? Has there been some jobless growth in certain
sectors of the economy and if so, the details of the steps taken to curtail the same
and the details of the result therefrom?
SHRIMATI NIRMALA SITHARAMAN: Madam Speaker, as regards the cost of
production, we can only say that in order to help the competitiveness of our
exporters we try to give them interest subvention schemes and also try to give
them scrips through which they can pay back some of the duties that they
otherwise expected to pay. So, the cost of production from that point of view is
not directly addressed but the competitiveness to export is enabled through these
two major steps.
SHRI MOHAMMAD SALIM: Madam, I seek to put one question to the Minister
despite this hangama... (Interruptions) 93 faea # gIR Tolldd ¢ & AT S & 2
# 7g ff #ren g 6 qR favg @t [RAfa ff Stp 781 81 3T 89 A 371 $f$AT W SR < @ &
PR BH ITU gY3rdd SHS Bl VIl BA § BT &, A 84 39 YeRIIIcH Dl JHIC Al
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AMEY| T T H 39 910 DI @RS [HA1 AT § fF what are the targets? i g9 B
a1 AT U ATl # ATebe H g aTRael 81 Webd §, 8l @l AT B AR s AU AR gAd
WG dgl I fSAIS & MR W & U7 Tl SHREH s3B! fhd dRg A WIA8d € Aahd
£° 3 Hrede Wt Yihear S YN & aR H Dl 8, olfch 3o & W0 ¥ STal
BHART AM ST bl 8, S8l 89 YIS Dl g HR qobd o, A [SATS SR Sl 8AR I8i |
TS B, 39 IR § R WHR WRIfhd AT % gat § a7 He1 At € R 3R &t
TTgal B, o1 34 T T fhar AT 57

SHRIMATI NIRMALA SITHARAMAN: Madam, the hon. Member has asked a

very important question which actually has been explained in detail...
(Interruptions). In our Foreign Trade Policy, we are very clearly identifying
newer markets and areas to which our exports can go globally. The Member is
right in saying that globally the export situation is not very healthy, although I
would like to say since June our exports are performing better than before. Not
only are the new areas being identified but through Export Promotion Councils,
we are also identifying sector-wise the potential that exists so that those targeted
countries can receive these commodities and also services. This is what the
Member has asked.

So the Foreign Trade Policy aims at identifying newer geographical
locations and sector-wise the Export Promotion Councils are co-opted to identify

and tell us where these goods can go... (Interruptions) .
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(Q. 206)
Y o wETSie: JTedel Haledl, A WA S 7 &, o iR Aemw fawm & ar # fawga

SR faar 21 59 faumT 4 s s, SIS # dia e gfierd e I 81 984
3TeT HM T W& ¥ 3R TR I H Hg 9 FIs A8 a1 e 39 fawmT 9 g 2l
311G BRI W RN AN Bl SHH o9 A BT §l B8 B9R Ureded &l AT g9 fawrT g

fomar < <& gL, (raem)

9 faurT gRT aga-d 9o SN o], e, RieaR Rl anfe w5 o fAiaelt g
21 ASPIRE U% 7% %M & fiat vl a3 So% & foay Smi 21 ja1 81 &R g 0 §
3R 950 38! TWE A ®M B W Tl TADT ARdegs [qomd d W IFRH &l I8 99 B
B B [T 3HD S-S Ul 9 &l U 4. Al dice 2, o faoma ¢ s Ui
T @ 8, i I8 980 HH HM X @ | 3R 3D Al Eil A1 S 1442 TR
9 Ui WR & AN S B @IS 125 BIS © NG § 3R 3900 Wrsded & AR R
g Al o fgew fau gl

FW ARG § qgd IS-gS! HrEfAl 371 %@ ® SR IS g Ao 9gd s WM W
o & <@ 2l R ft ag AT euer g, fied Ue |ra 9 S9! fIsee SR 81 g
gl A w3 2N FRIRIST ST IeRlqR oMy &, I8i+ aga aredl HIfew off off| # g Iarevor
ST ArEd g E N 4 $U & aR A a1d del off, &9 TR & 4 3 1 ARG A & B X
3T AT 3R Seliced W T el o7l H1 St 7 BT o1 & &1 §a U Uicel A1 U @ichi
R W37 wHhal &, o wlt @ o B F A #E S S arean g 6 vfasy |
VAT S} BT RT DIy [99R 7. (Faem)
N dor s AFAY My SN, AENE W™ 7 9gd O Hew@yul e Yul ol
.. (cgeT™) S8 gol A1 {6 THUEUHS BT SdTe I[Uraiqul I @18y, S9e oy @l  F Bl
... (cTagm) w1 g9 e 9§ ddfta Sua aenfufhawd & fou @fse Menm & gfe | @t
S JEl ATl .. (F3ag)

AR 7370 7 @ ¢ A 99 UIcd g fBar gl ... (@ag™) $8 99 ueed Io fhd T
§ dIfch 37 3T, 3 Sl IUA AWifdd 8 Wb | 39eb & ¢ W urca # R e
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g W E SUD AYUR W I BT 1 &7 8l ... (FIu) 39b AT SIFrehdl U1 B BT 89N
T 81 B9 99 fQu H IR B R @ § .. (Faum)

B Rl # ) 809 39 TR & dex saduiic & A dRIHH fhy o I9a sfaita i)
G T A Ued B AR H W AN Al garg T | L (rEgE) 37 9l & " q iEd 9
s THYAUHE & g1 ScuTid AT ®Y Wl of T, BRI T WA gl .. (caer)
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12.00 hours
... (Interruptions)

T AT AT AT Wil IU=1-310+1 e TR I Sisy|

... (Interruptions)

ARG 3 ¢ A ASRA0, Gl [l SIAYDR AR Ied, DIl PAR, TRa
s, RfcRifeer fGfeRn, @01 JupEnoTe, Jiorar <@, 91 9 [™, WL S dn o, W
=T &l W R R @ gEaw uw g8 2

q A AEAYU 8, oifdhd $9a foy 991 & &1 H Sag™ e Aaedd T8l 5l #9
RATT WRATd &1 feft f gae o7 gy were T8 @ 2
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12.01 hours
PAPERS LAID ON THE TABLE

HON. SPEAKER: Now, Papers to be laid on the Table of the House.
[, @Y IR Aew Iew w3l (St wowrs fisn) ¢ Ay srewer HeEen, # fefaRad o

JHT Jee TR G g

(1) (Tp) HerAET e SRISIS BR WA FSRIATGoe, q81 & a9
2014-2015 & dAIfN® UfIded &1 Udb ufa (F=a e s
AHROT) AT oRATIREIT ol |

@)  HErA M SR BR W SSRGIASOYH, a9l & ay

2014-2015 & BRG] B IRBR gRT FHIET & IN A
faa=or (fR=it T2 3Rt dRanwo) |
2 STw (1) 7 IfcaRed v B AW Ted W W@ # gY Aod & HRO g9
arer faavor (fE=Er Qe oSl Axmvv) |
[Placed in Library, See No. LT 4972/16/16]
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THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): Madam, I beg to lay
on the Table:-
(@ A copy of the Annual Report (Hindi and English versions) of the Central
Board for Workers Education, Nagpur, for the year 2014-2015, alongwith
Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Central Board for Workers Education, Nagpur, for the
year 2014-2015.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (1) above.

[Placed in Library, See No. LT 4973/16/16]

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND

NATURAL GAS (SHRI DHARMENDRA PRADHAN): Madam, I beg to lay on

the Table:-

(1) A copy each of the following Notifications (Hindi and English versions) under

Section 62 of the Petroleum and Natural Gas Regulatory Board Act, 2006:-

() The Petroleum and Natural Gas Regulatory Board (Authorizing

Entities to Lay, Build, Operate or Expand City or Local Natural Gas
Distribution Networks) Amendment Regulations, 2016 published in
Notification No. PNGRB/CGD/ AMENDMENT/2015/2/SC in
Gazette of India dated 27 April, 2016.
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(i) The Petroleum and Natural Gas Regulatory Board (Imbalance
Management Services) Regulations, 2016 published in Notification

No. PNGRB/M(C)/48 in Gazette of India dated P April, 2016.

[Placed in Library, See No. LT 4974/16/16]
(2) A copy of the Memorandum of Understanding (Hindi and English
versions) between the Balmer Lawrie and Company Limited and the Ministry of
Petroleum and Natural Gas for the year 2016-2017.

[Placed in Library, See No. LT 4975/16/16]
THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): Madam, I beg to lay on
the Table:-
(1) A copy of the Newsprint Control (Amendment) Order, 2016 (Hindi and
English versions) published in Notification No. S.0. 1690(E) in Gazette of India
dated 9" May, 2016 under Section 18G of the Industries (Development and
Regulation) Act, 1951.

[Placed in Library, See No. LT 4976/16/16]

(2) A copy of Notification No. S.O. 2313(E) (Hindi and English versions)
published in Gazette of India dated 5™ July, 2016, regarding collection of monthly
price from organized manufacturing units for proposed new series of Wholesale
Price Index under sub-section (3) of Section 33 of the Collection of Statistics Act,
2008.

[Placed in Library, See No. LT 4977/16/16]
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THE MINISTER OF STATE OF THE MINISTRY OF CULTURE AND
MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): Madam, I beg to lay on the Table a copy of the Ancient Monuments
and Archaeological Sites and Remains (Amendment) Rules, 2016 (Hindi and
English versions) published in Notification No. G.S.R. 391(E) in Gazette of India
dated 1% April, 2016 under sub-section (4) of Section 38 of the Ancient
Monuments and Archaeological Sites Remains Act, 1958.
[Placed in Library, See No. LT 4978/16/16]
AFE G Qe daem # o @3 (3ft S geEmw) ¢ Heed, H# FeEfaled o e
e IR V& §
(1)  (vp) S| e v ARl .28 dShTg, d$ig & ay 2014-
2015 & AY® Ufaded & U ufa (Bt dem sReh
ARHROT) qAT RATIRIET o |
@)  wd e s AEd .8 dEiTe, dSg & ay 2014-
2015 & HREAGH B DR R FHET & IR # faa=o
(fe=t T2 3RSl Hwehv) |
2 STw (1) § IfcaRad v B AW Ted W W@ # gY Aod & RO g9
arer faavor (fE=Er Qe Sfish dxmvv) |

[Placed in Library, See No. LT 4979/16/16]
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T AT # e WA (st fawy qa W) ¢ ween, # AEfaRad w3 & ge-ue uid |/

Ued W gl g (fE=a qem st wRavo):

(1) fsam Eoard swgaee foiffics don s @3 & d19 a9 2016-2017
& folg gom wilan S|
[Placed in Library, See No. LT 4980/16/16]

2) o iR offw gfear fufies qen s 99ad & 99 99 2016-2017 &

forg g Tl S|

[Placed in Library, See No. LT 4981/16/16]
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12.04 hours
DEMANDS FOR SUPPLEMENTARY GRANTS (GENERAL), 2016-17
THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS
(SHRI ARUN JAITLEY): Madam, I beg to present a statement (Hindi and English
versions) showing Supplementary Demands for Grants in respect of Budget
(General) for 2016-17.
[Placed in Library, See No. LT 4982/16/16]
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HON. SPEAKER: Hon. Members, Now, the House will take up the "Zero Hour’. I
will you allow you all. Zero Hour is the Hour of the Members. But first you have
to go back to your seats. This is not the way. Zero Hour’ is the Hour of the
Members. Please go to your seats.

... (Interruptions)
HON. SPEAKER: How can we do it like this? "Zero Hour’ is the hour of the
Members. Please go to your seats. Everybody wants to say something. They want
to raise some important points. Please go to your seats. It is *Zero Hour’ and it is
your hour. If you want to raise something, please go back to your seats. It is the
Members’ Hour. Please go back to your seats. All of you please go back to your
seat.

... (Interruptions)
HON. SPEAKER: Please go to your seats. What is happening here? All of you
go to your seats please.

... (Interruptions)
it TiRa M (GfermaR) : srede Herea, ool Q-9 FEM1 § SR AR ITR-yarad & e
§ae 4 arl B el § g8, I8 SR SUBR 2| Jddl Bl WWAT 90 AP Ugd gl
2...(au™) A ¥ 45, f[9ER # 40, STRETS H 30...(FAYM) HAT 3R Jvomadd Ueel H
M el 9@ 3 R R...(au) SR meRte § iR el TRk # a6 Ry
2...(TIY™) THT IS oG Al + Rells HFF # IRUT ot 2. (aE™) offhd IR A
IR ¥ B T8 9 W@ 2. (TagH) 850 T IR #H Ag oo a@ @ eRvr forg g
o...(Tau) e, R IR AR TP g Y ... (agr)
A 37eA& : 7RG RN Sfl, 37 98 S8y

... (cgaym)
HON. SPEAKER: I am ready to allow all of you during the discussion under Rule
193 .

... (Interruptions)
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HON. SPEAKER: You give notice for a discussion under Rule 193 regarding the
flood situation and I will allow you.

... (Interruptions)

12.06 hours

SUBMISSION BY MEMBER
Re: Need for Government intervention to evacuate large number of Indians
stranded in Jeddah, Saudi Arabia

PROF. K.V. THOMAS (ERNAKULAM): Madam, around 10,000 Indians are
stranded in Jeddah of Saudi Arabia. They are jobless. They do not have any food
to eat. This is a very serious situation.... (Interruptions) 10,000 Indians are
stranded there. They are jobless and without food. Their passports are held up.
So, immediate action should be taken to save them.... (Interruptions)

HON. SPEAKER: Shri Mullappally Ramachandran, Shri Anto Antony, Shri
Kodikunnil Suresh, Shri N.K. Premachandran, Shri M.K. Raghavan, Shri Rabindra
Kumar JenaShri Rajesh Ranjan, Shri P. Karunakaran, Shri K.C.Venugopal, Shri
Md. Badaruddoza Khan and Shri Sankar Prasad Datta are permitted to associate
with the issue raised by Prof K.V. Thomas.

#ft TRE AUt (Wa &dR TR): sreFe Sff, Jeiqee] ¥ 9gd 9! "ol "l ©...(JFag) 8

9 W Fal B AN B 2. (FAGH) [ SR TS 5T 2T 2. (FIG)
HON. SPEAKER: I will allow you. The hon. Minister wants to say something on

this issue.
... (Interruptions)
AT STEAE : 3T AN 93 gV | H3l Sff Wede ¢ & 2
.. ()

fadw #=R (shweht Yo R ¢ oremet S, W1 o A 1 vy wed # Sonn ©, 7 smuad
qETH W FaT Bl Il ATed g, (aET)
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THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): It is an important
issue. I request the hon. Members to allow her to speak.... (Interruptions)
A L& 2 lIol, 3T AT §6 SISy a8} <% H &9 EOR ol B4 §U & 3R #3A1 St o
X IE T N FT MY FB GA N A& A

.. (o)
S JEAT TR ¢ A AU A4S iR A I8 Raawe A1 =g {6 aa Q1 fime & fog
9 TR v &1 g g, 9@ a18 MY 319+ a1d Hizy ... (@raem)
SHRI ANANTHKUMAR: Please allow her statement.... (Interruptions)
HON. SPEAKER: Please take your seats.

... (Interruptions)
HON. SPEAKER: This is not the way.

... (Interruptions)
A emel ¢ U dra gAY, # o 99 @ g1 oY e [ded © B 9 g9R 9 wmEr
WANT S & qTER Pel 3ch gU Bl S [Ty fAer HATTT I Heg Wl DR @M §l 9 AUD AT
ST 21 oS W ifa Ragl @ wwizg 5 w0 21 9gd @ Ayl 99 W WA 81 @ B
T H T S|

NG
HON. SPEAKER: Please keep quiet.
... (Interruptions)

S EAT @RI ¢ eel Feredl, Sl fquy U oAfF 7 Hed H IS © SR 3 Aoy |
3T 3MTYD! SHD A Hag fha1 {5 8 # omuss A1eqs § 6eT B G BT el g (5
I vy &l WRPR 7 9gd & HRAT & Wi forn g1 il g9 39 91d @) Seen) el P
I PR Y8 Pel b UiE DUl H S8l 9 dbd W8 I8 8, INd B! WA [IAR B B B B |

S T 1 e RIS @ W 98 ol 6 R 9 Wt 39 P A T del ek
T 7 N FE 5 A 9 fdeea w9 F IR a7 @ Zl w® Ee § 99 39 R R
Y| AT ¥ Y8 a1 Hed gY Y NS WAl © b SRy AR Joi /1 Ul <ie aof 3 b




01.08.2016 42

S GHY U@l DUl H e AR BT BM R B T B G U A go dF Yl iR e
LS. B A W T HRAE b T el B e fadka dRd w SR ' &9 fod
H AU W DY H T IR IMY| AfGT T8 T 1 R e T8 2] aRad 7§ 3
FHufat § S e hideat d¢ w @ =elt 8 € iR <9 W BIs &R T MY | 3@ 3T ARl
B B q81 B T8 BT o AR Bl Bl A STD Bk SMifed I ff Fuas fHar ik sua
R Sfiftee & f due fa

IR 3RT H U g9 2 fh 3R 31 I sHRoId! UfIe &l ared & dell § &Y
31T AN BT FTerT a1ed & 1 U8l TRk | 1 sifecrae Afcfhae a1fey| 31q TR &
& T @A SR Afcfithde I I A gAY WA Iiifh ¥ wEl € P T ' ug
3iTORTEH PR < & 89 0 ANl Bl I8l A il B o o1 b |

AP SHD AI-TY ITHT 980 IR IHRT Ia9 Ul gl 897 S R Ay | I
Fel b A AR B TR T Diode AsT Db oMudl, 6 T SYH I Hu & AT

g, ITH UBA A D] IHMET o, IFD 15 3T S & ST ded dl| I a1 HH &

8 Y B SRt .. 8 T A< 3RT O %@ 2| I8 96hR, 39 il Bl bl R b 8H
STH! WS AT W of HR IMYH 3fR 9IS B DIs TR T8 gl #9 feaex & #A1emd & <
DI BT AT, AT T W & AT F O T Hedl e g b 9% T W) #1fiw, S g

RITMR 8, 98 YA T8l B, IAD! WA X1 el §9 G5 & HIH I ATYDI Ig w7
AR gl ... (FauT)
AT 7eA& : 95d Gax, 984 &l 3@l B B B

.. (o)
HON. SPEAKER: Please be quiet. She has done everything. Please take your
seats. This is not the way.

.. (o)

AEAT eAeT : 31 B al fopdl 7 781 fhar 8l She has made the statement.
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HON. SPEAKER: Shri Bhartruhari Mahtab and Shri Nagendra Pradhan, I have
received your further notices of privilege today, that is on 1% August, 2016. I have
already called for comments from the Minister. As soon as [ receive the
comments, I will take a decision.

... (Interruptions)
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- et ¢ 2N e g St Siforu

... (cgaym)

AT A& ¢ (9 3R FAT T8I, @ R Hel o, ga1 eHe dl 8l 1T

.. (@)
2 Aren RiE (eeeeR) @ seue HElQ], U 991 SF1Y 3R Gl Tl AR i 04l &7,
JolaweR H g3 © R T X <9 &1 eFaR fha1 8, IAD! H yeh AW | e &

AT AT gl

RG], YMEEYR &1 U URAR, el | IMESSRYR S &1 o, I § $B [

ITD! b PR, W URAR DI d& 991 B SID] 989 3R Al & WY TARDR HAT 3R I
Hs °C I g1 B M| WG, IR YT WA H D 3fATdl 9gd AR "SI Bl & o
15 WTd, 2015 A of B W TH JARDHR B 2752 TSAY & gal 81 AT HI 1246 T
g gHI €, YSFE HI 8153 TS & DI Bl ... (FIYM) I TSAN B dTed AN TS TRBR
& FRIT H B R L §l ISY WHR S c91d H q8l ferd T Hr T dR T @ 2
TQ¥l WRBR BT A0 i & W H gl ... (FauF) Aeel Heledl, VA H Yo ARBR Yferd
TR ST T8 & B ... (Tau) =T #A BT gRNWI ST ARy | AN FHrears et &
AR SN &l wed # Hivg €1 § omw wem 5 I g W S @1 gwiwr oM ARy
RITfP Yo & gTeAd g9 TR 21 JENTE 4, FJeure F [ ¥l AR B .. (3aer)
AT sreme ¢ Al AR ware W, A s geerer oiefl, s gER @, sh s AR, A
IR pearE, P’ o g awa, St SR e, st SN a6 Re s o e
Aret, =1 eRe s, 2N A AR Aes, st del ot vd st wera e A b A
A f8 gR1 91T Y fawy & W1 Hag B B AN USH B S Bl

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Hon. Speaker, I want
to say that we, the Indians, are the firm believers of secularism and communal
harmony. We are also the believers of the philosophy of unity in diversity, which
would be our ethos and philosophy but what we are finding at present is that Dalits

and Muslims are being butchered in the country in different places. We should rise
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to the occasion. We want to feel that India wherein every section of the society can

live peacefully. We believe that those persons who in the name of Gau-Rakshak

AN Q¥ H AFRRAT U1 o € I Raas 9gd W Hiond o W1 .. (@m@g™) They

have to be dealt with sternly. ... (Interruptions) Publicity is being given in
different newspapers about the success of the Government. ... (Interruptions) The
Government’s success cannot be projected; the Government’s functioning is
measured with the maintenance of secularism and communal harmony and the
implementation process perfectly. ... (Interruptions)

AR A& ¢ & s HAR O DI Al AU qRIMER gRT S0 Y A9y & |1 dag
HRA DI AT YSH DI ST 2

ST, 3P qul (eRAAS) : AN 3T HEIGAT, AMUD W H GF: AN © fF W lld |
&3 @ I I TG W I, YR & U U gof AT SRy S @ forg drt

AT A ST g AT B ST @ B L (TaE)

RG], 39 WM W IR © a8 65 ATl ¥ e ol P GHI-THT TR A &g
frHfor BRI ST € S a1e W gfay T H g8 o 81 R WA B 6 dg YA ued ol
B T UHIT B I BT AT a1 Sram 2 .. (aaem)

RIS, 3Ud e H I8 W o1 § {6 av 1976 # difde giimr W S @M W)
T1d Uered ¥ 90 WM ®I S A gt off| ¥ 2012 B 23 Ta9 B g ©F W
saex gielt fhde & sRATR #weam d & Q1 Al @l $E9hx 9 T off J1 Udh qoid o
31 AT T §Q U1 9¥ W AR AT §9 WM W i F DIs G 81l Iedl ol FeI&,
3 WM R g [T 81 9M A IS $OEEE @ SUE Sl BT e 3T S T IRl
AF 10 fHartie? & g8 &1 & a1 2 S {6 aose # 50 § 75 fHalHiey & g &1 Famy
TMHR  HII-HREEIE TG ST TSl § A8 A A e | A9 § 9ot fAHior
&q | ...(gagm)

AW Sreme : s W TNE Ay vd R qu f9E gd @1 st efye a|t g} Seiw g

v & | dag B B AFART US| B AR
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SHRI T.G. VENKATESH BABU (CHENNAI NORTH): Hon. Speaker Madam,
over the years, there has been heavy traffic congestion between Chennai Beach
and Gummudipoondi section. To ease the traffic congestion, a third line in this
corridor has been commissioned between Korukkupet and Attipattu stations,
which has a distance of 15 kms. This section is used by several
passenger/mail/express trains going towards the northern and eastern parts of the
country, as well as suburban and freight trains that cater to the heavily
industrialized north Chennai. As far as construction of the fourth line in this
stretch is concerned, it has almost been completed but there are certain bottlenecks
between Tiruvotriyur and Wimco Nagar stations which has delayed the project.

Presently, every day, the trains on this section face a minimum
delay of 15 minutes to half-an-hour because of congestion. The commissioning of
this line will result in speeding up of suburban trains in this section and will
improve punctuality.

Further, the quadrupling of this section between Chennai Beach and
Attipattu has to be necessarily and urgently extended up to Gummudipoondi..
Existing double line track has to be declared as Dedicated Corridor for suburban
EMU services, given that Ponneri lying in between is. to be converted into a Smart
City where an estimated population of around 5 lakh is to be cushioned.

HON. SPEAKER: It is okay. Such a long text you cannot read. Not to read one
full page.

M s AR A (FFRYR) ¢ rege HElQdl, Yd A Neld © AR (SO & S
IR Yeld I W PV G4 N D GRT Xeld Bl SHIA WR ool bR forar mar &, o
FARNQR S5 & w9 aIaeRal &1 el 9 i A/ Swmel e San 21.. (Sraem)
TS NAd DI FHA DI AMAIDRAT 2. (TII) Ugel ATeITIS! ATl e ddb Sl off, afds
3T PB T AN @ GRT XAd DI T UR PHeoll bR g S | 81 qPb ATHS! T8l gl
g, o ol &1 1wt argfaen g 2. (eraem)
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31d: AT N HAT Ud el Iy HAl W U Ho [ g Sifderd Yo dia] Yeld
B SHE DI Y HdT H T AN, (rag)

AR e : 30 W y9E s B 2 dvs $EAR el R I3 Y ANT & A1 Aag
B DI AT UG DI ST 2
"SHRI R. PARTHIPAN (THENI): In my Theni parliamentary constituency, there

is a plenty of production of mango, jackfruit and banana. But the farmers do not
get the remunerative prices for their produce. The State Government of Tamil
Nadu led by Hon. Chief Minister Dr. Puratchithalaivi Amma supports these
farmers in a big way. I therefore urge the Union Government to support the
farmers of my constituency so that they get remunerative prices for their produce,
especially fruits grown by them. Thank you.
2N TefAET Tt (SARATTS): 3redel Heledn, | MUt A JHR gl Tl <21 § IF <
& AT FEA D HIRAHA DI FOH T H ! et 3 918 98 Iod Giferdl & STIHH
B AT qJ odd AGHIFH BT B 8 AT AT SIHIVET BT B 8, 39 a8 D I A5cd ®
DRIGAT H M g A DI I 28 I BAN I(MAIS Bl ARG &, WElABIY &, 3R
PRGN 8, M W I S AFed el @ © 98 fAfr=r wsai # srer-erer frer e
Bl...(aY) STR TS H AR B G-l P A fIF BN ¥uY e W €, At @
1,600 ¥UT el T €, Safh dHs IRHR 1 B9R AU < & gl...(@@ags) & = g 6
SHBT 407, ST DI ST ATMRTN.. (Fqem) el sRaonm # S= 7,500 0y el = 21 st
TWE ¥, STIRETS H I 7,600 TUC el I 1. (Faem)

HEIGT, 37TS1 # 37Uch ATEgH ¥ ARBR F AN HAT § (b g0 R HHaN & W0 |
I fHar Al (@r@u™) $9HT AT T B9R IUY W ol TSE g9k BUY 9Nl

UL, (@IGeT) 3l SR U<l # 3fdhal IR ARG ANETS! & BARY HRIG 3R AETRIehT]

21... (cgas)

* English translation of the speech originally delivered in Tamil.
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A JremE s W ware e, A Saw R e, A eRe Brurdl, s srorm fsm o,
S oM Aeay, o AIfta PR 99, Hax o 48 a<d, iR 2 Is7d IR @1 2
SIERT UTel gRT B3¢ MY fAvy & |1 Adg bR Bl AN Ja Bl el 2l

SHRI RADHESHYAM BISWAS (KARIMGANJ) : Madam Speaker, due to
citizenship issue, no more than 3.2 per cent only of Assam’s population has
been enrolled for Aadhaar. Enrolment for Aadhaar has started in only three
districts of Assam, namely Golaghat, Nagaon and Sunitpur. Poor Aadhaar
enrolment in Assam is causing difficulties for BPL families, students and many
other people at the time of filing applications in various Government institutions
and they also face problems in respect of various Government payments to be
made to them. Assam is finding it hard to implement many of the technology
driven social security programmes. The work of upgradation of NRC is in
progress. Considering the slow progress of Aadhaar enrolment in Assam, [ would
request the Union Government to issue a separate direction to various Government
institutions for allowing benefits to the respective beneficiaries and applicants
without Aadhaar number till upgradation of NRC and issuance of
Aadhaar Card.

HON. SPEAKER: Shri Bhairon Prasad Mishra and Kumari Sushmita Dev are
permitted to associate with the issue raised by Shri Radheyshyam Biswas.

SHRI P.K. BIJU (ALATHUR): Madam Speaker, I thank you for giving me this
opportunity. I would like to raise an important issue regarding the increase of
atrocities against Dalits in our country. Recently, in Bihar, Rajasthan and Uttar
Pradesh, many incidents of atrocities against Dalits have taken place. In Uttar
Pradesh, in a fight involving just Rs. 15, a Dalit man was killed. Moreover,
recently Dalits were attacked in Una, Gujarat. Yesterday there was a big rally
there and I went there. I would like to raise this matter in this august House
because the Dalits are living in pathetic conditions throughout the country. Their

cases are not registered. Even when some cases are taken up, they are not inquired
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into properly. These growing incidents of atrocities against them have badly
affected the Dalit community in our country. They have been raising this issue.
So, Madam, the Parliament itself should take a strong stand to save the dalit
community in our country. I would, therefore, urge upon the Government to take
up the issue of dalit community very seriously to save them from atrocities being
committed on them. Thank you.

HON. SPEAKER: Shri Ravbindra Kumar Jena is permitted to associate with the
issue raised by Shri P.K. Biju.

SHRI J.J.T. NATTERJEE (THOOTHUKUDI): Hon. Madam Speaker, I wish to
bring to the kind attention of this House a very important matter of urgent public
importance.

There is a huge demand for a port in Manappad in my Tuticorin
Parliamentary Constituency.

Madam, Tamil Nadu has 1076 kilometres coastline, which is the second in
the country. The demand for a port in Manappad, which is 60 kilometres from
Tuticorin and 18 kilometres south of Tiruchendur is still in paper, even though
Manappad is strategically and economically crucial for the country.

As maritime commerce has a deluge of economic ramifications both local
and national, the steps to utilize the maritime potential of Manappad are the need
of the hour.

Hence, Madam, I would urge upon the Government to take up the proposal
to have a port in Manappad in true spirit with speedy execution. Thank you.
£t wEpafar T R (aam) @ sreer HeEiedn, # Dl AU g P e Afa 7 & fawy
DI Y PIA H IS P AIDI AT 81 H 37U AEH A DIIAl HAT ST BT T BT BRAT
aredl & 6 1441 iR 1547 @l |quT o1 Fifrest AT 7 s &1 & drenl farea &
Rierepl BT a9 Woel, MR ASIGR &1 =YATH a1 3R R0 <1 <A1 A1y, 1 & acs
HHY T el g3 21 37 &b fad W g7 Rierehl &1 A= uiw §WR UV ATRYD I el e 2l
It Sfea B 9IS I SrIvdex ¥ e 07.02.2009 &7 3Mew fear mar f6 drent faemea
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@ el ®1 01.04.2008 I ARIPH AT 4,000 ¥ 5,500 ST &, b AT R I a9
2012 ¥ fear a1l 99 2008 ¥ 2012 P HET BT IHAT dd- 39 TRIG A&THT Bl G qb Tal
fe T 2l

31T MY a8 3MUE € b WRebR I a2 fear Wy 6 w19 Refepi b1 a1 Yaras
[ERIRSIM
HON. SPEAKER : Kunwar Pushpendra Singh Chandel and Shri Ravindra
Kumar Pandey are permitted to associate with the issue raised by Shri Pashupati
Nath Singh.
Y Tl wiaa (fEielt) : orewmer SN, & w8 & o/ 919 I A8 @ AMAHA ST S
B T8 gX favd § AW ST 21 BN DR B $Y A T PO [T U8 BRA W Y Al
TG B9 @1 a1 bl Y| 3 HH H ARG, Ul RRE WIS & Y HADUl o dAR/R 49
IE Pl fh wRIearsl & A W AT AT $ST b ATH F IR ANASONA MSUAAETH
& AP H T IT S AP TN ST, IAY g IS Idl HERIE, H Fo| O &7 URA
HRIGATST & URWH! WER W q Al Bl HERTG Ul R\ WEige 1 e fhar o1l 39
TRT ¥ I8 SN 3s © fb 9 RTT & sidpariedl & A1 Wud d | S & qiegd A
9 g BT YRET0 A S/ W BT o] SARAEE AR ANYR H FH-{ITBIC DHRA BT IhT
WA oAT| I8 91 A 31g 2| T WA off T8l wed # SufRyd g1 w1 e e qg 1R
I T, O TS W B U IR WEATE $ W Fud © B A F AT a1 e g, A R
WHR J e & 5 o Wit 9 {5 78 e Wt & W @Y SR ¥ ml ®
RHR & gRI 39S IN H A ST @2y | T Faqd |l Ja1 I § 3R 3R a9 g a
fopad Jud ¥ €7 3D IR | Hed Bl IRBR SR <
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2 WA vRae M (qiET) ¢ A sreder Sff, AR WU & @ qial Ud foreige SMue |fed )
Jacids e H ey Gl b1 39a gl Tolalh Bl Sed fafhedn 9 7 8 & SR
ST WY Y BT UK 81 T 2| ETs df Noflensg o f6 ad9 wre A7 4t franier @
2, 981 W) S8 el et a1 &

faeell @1 gRr Sl X9 700 fhaMieR R &, a8l WeAl a8 A 9 & fay /R U
g1 STRTE B IR U a9 b Bl &1 Sl 81 99 b TR W A AR IR B Sftas
Sl |HTG 8l Sl §| AT ST UTgde, § SRUdTell &1 @d a8 el & Adhd| Jaods
3T 3T H U I[5T & aRER &l I W WHR A RY ¢ (& oo aF & 920 ®Id
giaT H U TR Wiel &g AT a9 H UTaeT BT D1 Pl Hy|
HON. SPEAKER: Kunwar Pushpendra Singh Chandel is permitted to associate

with the issue raised by Shri Bhairon Prasad Mishra.

f s R awsa (ARSYE) : oremer w_le, oMo 3t oo &3 &1 ofd Wewyyl fawy
G BT HipT fear, sad forv g=rarg| sREs uew & RIRSIE Al 99T &3 & 3idid sNiee
RS, HOAR Tgs, Yikers, Aarsis § sl &l SATd BI%! 9¢ 1 8 VAT <@r 1 & b
SE-ATA B afd g8 T wEa o W afd g8 2 99 f¥mT g} o qernasn A S
AP ST BR BT &l Bl 8, S9HT Wad I T8 BT AR AT I © [ ARA AR
gRT SfeRT AT AT U HAD (A AISHT b ded SHd IEard &1 o 81 dife g
anfeardt wig iR 99 ¥ I8 arel ANl DI SS9 el T | 31 M F@ I g aga-
984 gag|

HON. SPEAKER: Kunwar Pushpendra Singh Chandel and Shri Bhairon Prasad

Mishra are permitted to associate with the issue raised by Shri Ravindra Kumar
Pandey.
DR. THOKCHOM MEINYA (INNER MANIPUR): Thank you Madam Speaker.
I rise to raise a matter of urgent public importance.

Madam, I stand here to convey my best wishes and best of luck to our
sportspersons bound for Rio Olympics.

My State, Manipur, the sporting power house has every reason to celebrate

because this tiny State has once again created history by sending six sportspersons
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to represent the country in the Olympic Games. The six sportspersons are namely
Saikhom Mirabai Chanu, woman weightlifter (48 kilograms); Laishram
Bombayla, women’s archery; Capt. Sushila Chanu Pukhrambam and Anuradha
Thokchom, Women's Field Hockey Team; Khadangbam Kothajit Singh and
Chinglensana Singh Kangujam, Men’s Field Hockey Team.

Altogether, 121 sportspersons will represent India. The State's first hockey
Olympian is Nilkamal Singh, who played in the Los Angeles Games in 1984.
India finished sixth in the Games.

It might be mentioned that five Manipuri players including the country’s
most decorated pugilist M.C. Mary Kom, who was nominated as Rajya Sabha
Member on April 26", participated in the London Olympics 2012 and she won a
Bronze Medal. This time also, Mary Kom could have booked a berth in the Indian
contingent, had her nomination to the Upper House been delayed till end of the
World Championships in May, which was her last chance to qualify for Rio
Olympics.

Yesterday, our hon. Prime Minister, in his ‘Mann Ki Baat’ has asked our
sportspersons ‘faet Sy amgyl” Here, I would like to urge our good sportspersons
‘Aol Siaex aMey, % i Siia+ 4 ot grar g1’

Once again, I do convey my best wishes and best of luck to all our
sportspersons for Rio Games. Thank you, Madam.

HON. SPEAKER: Kunwar Pushpendra Singh Chandel is permitted to associate
with the issue raised by Dr. Thokchom Meinya.

sit W g diekt (STeeR) @ oeny wEedn, Ui Uid W OAN NG &F SeeR & d
Jooll § UdH 9gd B OTfid U Ad GRaTe Sff WIUd 1 39 SX & oF SR faqw § awa
AT AR Bl ¥8 SN o fAer St B aroft SR Beib! BT aR B 2l

U & AR el § Teb fAer [0Sl & ANl gR1 e Yol Jiewe gafl| S aadt
IR # $B IRRGA d@ ff e 81 Y ok IR drewis @ 9% 984 & g9 @I 9 2 6
TSI IRBR 7 98d AR ARl W qbegH g0l (Y, Pl 73 JHGH & g [oH 30 YA
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TSRS UTY 7T 3R 45 HAT H @l a1 81 Y| Told WRBR 7 TP Foi¥l HHIIA DI RATIAT B
g 3R Afefpeer & f6 700 HRIs &1 @ (e q49T & @l o A g, R 4 170
AT g A B MY E Al 3 AFi W 700 RIS BT BT QEIUNT HRd IGAT S| IT§ UG
RHR HI AHHIA 2| T4 TWHR UH % ol A &, < foRes & I gsM &
foy TR-IR IRA WEHR & I AW 2| I8 FASH T & IR 98 991 W B, U e
B aRg Bl H HRA WRBR I JRY BN § (b 98 S FeRAT B 3R Fod HHIA Bl
WIRS AT MY AR S S GHeH DI ad foram S|

A Jteme ¢ f. feRe d. dreidt - SufRrd 78|

"SHRI K. PARASURAMAN (THANJAVUR): Hon. Madam Speaker, Vanakkam.
Under the able guidance of Hon Chief Minister of Tamil Dr. Puratchithalaivi

Amma, I want to raise an issue about the setting up of a National Ayush
University in my Thanjavur parliamentary constituency.

HON. SPEAKER : You have to give notice if you want to speak in Tamil. Have
you given notice? Ok. Now you can speak.

*SHRI K. PARASURAMAN : Thanjavur is a historically renowned place. Most
of the Indian medicines in our country are derived from the particulars collected
from ancient manuscripts, palm scripts and stone inscriptions. We are aware of
the fact that Indian medicines are based on ancients systems of medicine. Our
ancestors have given us, in a secret way, these drug combinations which can
prevent and cure several diseases. We have so many books pertaining to Indian
medicine in the Saraswathi Mahal Library of Thanjavur. Books in several volumes
on Ayurveda are available in this Saraswathi Mahal Library. This Indian medicine
should be recognized by the Union Government. In our country, only 2% funds
are allocated for Indian medicine, whereas 98 % funds are allocated for western
allopathic medicine. During ancient days, we used Indian medicines primarily
derived from plants and herbs. I urge that the Union Government should come

forward to engage in research activities in the field of herbal and natural medicines

* English translation of the speech originally delivered in Tamil.
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besides setting up a National Ayush University. The Tamil University Campus
in Thanjavur is spread across an area of 1000 acres. There are more than 300
varieties of plants and herbs available in this campus. I therefore urge upon the
Union Government to set up a National Ayush University in my Thanjavur

parliamentary constituency.

AR el @ & W UTE 9% B A & ORRAT §RT SO MY fawy & A1y Hag B D

JTART e @ et B
it g T qefed (feare) @ srege AEIE, WY Al 9T & HiddTeT IR a8 TR &
TH A M AT 2 IR T8 R AT TS BRI$ HIeY HUST Uh Fo H a1 21 § I
HEH I A Nl HA S b & H A Ared g b Wierarst 9 gas b fog dwe 9 i
&7 o7 Terl @ S SIoPR ¥ qisl godl & iR fodis SaRM R SeaqR A s ol 8l

A 3fede Heledl, § 3Ty HIewH | A X HA Sl § e BRAr anedn g
5 TP ¢ SR 4 9@E § & T Tl 2l W Wiedrst | drd! diF T a8 o T8
Sl 81 WiefarsT ¥ gws O Bl of & foy agd w4 & SR a8l A ol <l geg od g
ST AR AWE & 6 Rkilse W & faF e arell o | Hiearsr 3 S A foF gws &
Jh & & AR S &1 gfaer Aiearst & Al &1 U< 81 9@ | F9I o1 B [y JAT9ehT
PRICIC]
AR ey ¢ s ARy s B A g I 98fAT gNT QoY Y AWy & |1y deag
B DI AT YSH DI SR 2
sient o] aten (Fif3m@) @ orewer wEien, WY i AWl erF fIfdRg & oria @1 e

54321 T 54322 TT 54325 T 54326 I WAl USd O a8 F I & ATl I ¢ 984
A W T & o, U 29 ARG A A A o g€ PR & g o, RO @l Bl Whel M-
S SR AfdE B el & fou 9gd gfeed 81 @ 2l 4fe g e M g saferg
agl -9 & foy wiesdi @l 41 9 Siers 81 & g1 g & forg I8t @i ¢ s-oi
& forg g wmee € iR saMe a1 ¢Al Bl 9% 1 W 98l & Al § 9gd S 2l
gaferg # amud AtemH | AR Yo HAY St W SR HxAm At € £ 39 QA oAl B g

TATIT ST | G 4 & fTT M1 g=uarg|
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A Stemet ¢ AT ARITTE s T AR SiS] aTell gINT SO Y AWy & A1 Hag DR Dl
AR Ua B I Bl

The House stands adjourned to meet again at 2 p.m.

12.42 hours
The Lok Sabha then adjourned till Fourteen of the Clock.
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14.04 hours
The Lok Sabha re-assembled at Four Minutes past Fourteen of the Clock.
(Hon. Deputy Speaker in the Chair)

MATTERS UNDER RULE 377
HON. DEPUTY SPEAKER: Hon. Members, the matters under rule 377 shall be
laid on the Table of the House. Members, who have been permitted to raise
matters under rule 377 today and are desirous of laying them, may personally
handover the text of the matter at the Table of the House within 20 minutes. Only
those matters shall be treated as laid for which text of the matter has been received

at the Table within the stipulated time. The rest will be treated as lapsed.

* Treated as laid on the Table.
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(i) Need to increase the punishment and fine for offences
of cruelty to animals.
2t e At (Tt faeen) @ WA i PaAferdt ¢ gidel Uae, 1960 & AR 11 & 3fld
SRl TR GRIER HRA W QN AfRh Bl 5 WYY A bR AHTH hdel 100 WYY AT HRAT
BT 21 Wl & @ER fha & W &l T @ sfdean don |43 W A1E od 21 g & A
=18 W U Pl b A1 Sl HATGE FIBR [HAT T, I §eF o AT bl < AR (|

2012 ¥ 2015 & 19 Hael 3 qul & IfARTA H SR IR S AR & 24,000
H RTET A AT 3 2| R 31 FFRo & foy & SHa’l & 910l R e @Sl d
I 91 T8I M S b s geivd T8 fhar S dharl

31 WY ITRY 2 b SRl & ufd B dTel ARl Bl BH HRA b [T T ATIeTD
g & Sl @t 9fY v o @ | S A gfg @t S|
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(ii) Regarding relocation of villages in Critical Tiger Habitat

(CTH) in Rajasthan
SHRI DUSHYANT SINGH (JHALAWAR-BARAN): There are three tiger
reserves in the Rajasthan namely Ranthambhore, Sariska and Mukundra Hills.
There are about 108 wvillages in the Critical Tiger Habitat (CTH) which are
proposed to relocated. Out of these, 8 villages have been relocated so far and 100
villages having about 14000 families are remaining to be relocated from the CTH
of these tiger reserves. It will require an amount of approximately Rs 1424 Crore.
Central Assistance is imperative to ensure village relocation as envisaged in
guidelines of Wildlife (protection) Act, 1972. Therefore, a request has been made
to Hon’ble Minister of Environment, Forest and Climate change, Government of
India by Hon’ble Chief Minister of Rajasthan in August, 2015 to release an
amount of Rs150 crores in the current financial year for relocation of villages from
tiger reserve. Hence I request for the kind intervention of Hon’ble Minister of
Environment, Forest and Climate Change in the matter and an early release of
fund for the same.

Apart from this, present package for relocation i.e. Rs 10 lakh per family is
not adequate and villagers are not agreeing to this compensation. Therefore, I also
request the Honorable Minister to provide suitable directions to National Tiger
Conservation Authority for enhancement of existing package of Rs 10 lakh per
family to Rs 30 lakh per family for Sariska Tiger Reserve and Rs 20 Lakh per

family for Ranthambhore Tiger Reserve.
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(iii) Need to construct a wall along village Ratauli in Sitapur district, Uttar
Pradesh to regulate the course of river Sharda

sl Y ant (eiRERT) ¢ 9 AEard Sdlell, URe @99, e AR gk &3, SR
B URT BT I TR d B AR (RT d€ F cHIl 8 918 B Yaad GHET d AR G
qgdiq g1 g B 9fFEHl BR W B B @ | BB 9 Jolls 2016 H M DI &, WY
A ¥ & RSN T4 & Sl WR A1 31 M7 HeM | T4 &I gR1 T & urq 98 T
g, oy 1T &1 waras R 8 &1 Q@ d9eT 21 IS e & BIs Hed @ Sor M Al
ART G T H FHAT STRAT| APST ANT TER 8 SRAT| ART SATHSET R Dl AGER 8 SR |
RICESIRCACEIE I

31 T I1fAT © o6 8RN Wa Fl AR uEl 9 4 B dedy B A9 e, 9
ST Hp |
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(iv) Need to construct embankment on river Ganga in Amroha
parliamentary constituency, Uttar Pradesh to prevent looming
threat of flood in the region

it Har Rig R (SR : § AR BT & 0T FAGT & RIS & T fHaR a9
AR &1 FHRT Bl AR DB HRAT redl gl

A AT & RIS & Jedd gART & qbiad 13 g AT I YaHTer, faamae,
Sdigrell, MR WX, faqraell, ARR QR Wi}, dIieyR, Gy, Srehidrell, Sferaratl,
fIRIaTell, Th-TdTall, SRR I &1 3§ 377 dTell 916 9 €9 O @ o9 59 &3 & e
B A BHA qaiG B S § AT 13 H 4 3Mfe W 98 S 8, Frge!t asig | g7 yHantyi
PI IIH JHAM IoMT Usdl ¢l 39 ¢ & BRI AT-SI & qHI I H 16 BT T W
S D1 gotg | g9 UMl Bl WD 3 WA A D Sl 8

fIoHR 707 & T e T DR IERIET Nl & MT ThAdTel db DT AR SATDT
qg | & 9l gaIfad Brar 8, Rordep! diarg oI 25 fhaniier gl aaHe W SRES ¥ ddR
SFRIET & IR & dedy AT &1 w Td @ g o B T 15 fharier 71 10
fpeitfie}r & SRR § 31 dTol S99 13 Tidl &1 399 I =8l fhar Ty g, igd ®Ru 39
dedd & 99 M & 915 A g 976 F T418 B S|

3f: BT WHR A FIRY & [ aepl g 10 fharieR qeae &1 FHv & Sea A
SIeq HRAM D HUT BN, Y 39 &F & AHARI 39 UaT A o o dh | H 39 aw H
AT /3 St 1 UF gRI AP 4 A€, 2016 BI JRY R Dl G
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(v)  Need to undertake research to explore the medicinal/Ayurvedic
valuse of Tendu leaves

2 AW =TT W (IARER) : IS B qUe/RAd & forg b a5 axht &1 & swAre fhan
ST &1 9T $HDT By AFdfah HRU 82 Rl YIuel, A, bell, axe, Hg3, Talrd 3Mfa
et ofik wht & <1 1 fFwior |wa 8 B Og T R WA @t vl # &€ gt @
2 3R Rrh wra A & st Bar 8 a8 ff Rd @S 71 A9 o b wrd e g @€
BT SKIATA YR b ATl fI9d H 3fR Hel 8 Bl ol

FIT T Ba WIBT 87 e YA AT 1 & o6 Ig o 4 &1 g8 Il | Bl
S 72 Bt € T & HaR i BT B Hif 39 I A W gert &1 gwATe B 2l e
TG IRl B TRE A T AT TN 0 gS A T @1 gAT § T & @ T it S
AR L 07 €, ST W BIE F9Rr 718 2Bt 2

FT ST U b RO B g, Ul BT I 100 WA H 200 WY Rl B B, Al
T gAIUSH F 984 *AfAD Tl 3TH BRI B Ht SIRI-BIS! BT A 2Bl 2

I W A T IR WRBRI BT 10 EAR PRIS WY DI Gy, DI 37T 81 B 8
A ST M BT I URTAT € a1 Wlell STHIAT H $9ehT YA R 8l {har S &7 87

31: WRPR ¥ fFaeT € b Ig Wi D1 ST YUras b1 2N HREAT Y 3R gq9
B arel Al B ot STHBR HRIE S|
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(vi) Need to cancel the proposed Vadodara-Mumbai Express Highway

SHRI CHINTAMAN NAVASHA WANGA (PALGHAR): Mumbai-Ahmedabad
National Highway No.8 passes through my constituency. This Highway is six
lane and work of Eight Lane Highway is proposed. Work of Coastal National
Highway is going on and construction of road is already completed upto Gujarat
State boundary. But now Vododara Mumbai Express Highway is proposed by the
Government and work of survey is going on. This highway is proposed between
Mimbai-Ahmedabad National Highway No. 8 and national Coastal Highway.
Distance between Mumbai-Ahmedabad National highway and National coastal
Highway is just about 15 Kilometers Vadodara Mumbai Express Highway is
proposed between two national Highways and the distance may be just five to
eight Kilometers. Hence, there is no necessity of third National Highway. I
therefore request the Government to cancel the proposed Vododara to Mumbai

Express highway.
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(vii) Need to set up a big industry in Rohtas Udyog Punj,
Dalmianagar, Rohtas, Bihar.

#i B4 T (WRRM) : Asd™ SN JY, SR (JgaN) f[eR & 99 8 9 9
fren e f3dH & a1 ¥ 9 RS H e gl 39 [ o & WRaT R Hrs
DHA-HRE GIAuTdes AT fhar ST Aehal &, R e, 1 srefeqaven & ddg & Ar-
AT TS & H AN DI AR HerT

W H A gETHAT St @F AR & JrgHT e ¥ d gSl SEn Jefl-
R, RS AT MREYR &b I DI TSI B P hg WRDR DI HRAS WHATY 2

3 A WRBR A RN Ry 6 Asard AN 4o, SR (J5d) [d8R &
IRIR H BIg I8 I/ HREM AT WIE HREF] W gg Gaied 31 ol e
fhaT ST, A1 SRR (Ear) f[8R & IR IS uRER &1 Y &1 AguanT R 39 &3
B AT qAT W BT R fHA1 S Fh |
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(viii) Need to provide water of Ravi and Beas rivers to Rajasthan as per
agreement.

3t A F@i (Fo) @ UG g BRATN TR I7G: AR Dl IAD [ BT G+ Iuere T8
IR B, fRvaR a8 Ud Udbs & FHA IR P HH A H ar fean o w R
framt & f2dl R Awda R usdl Bl RISl I wdg wed o faid 12.12.1974 & d1e”
Jrpree R&GATSAT HAS BT e+ fHAT| 396 -3 § Ig Sooi@ 7 & afe sl =0 &
U HH AR HRET ST § A 98 I AN 15 g # &H U ST Hary S B
HRUTS BN U] g9 Urer 1.4 gH. 1 gR1 gRfRaa T8 @ Sl gl dLa Al 59 vy ¥
T dF e &Y a1 doTe 7d sRATT gRT & U U@ BRI S d WRUTS. 3TTel
15 foawr # 39 I & B H A gl bredr JARad HR| T-9d IORAT DI HH A
U BT 2 d9-99 ISR §RT I8 qel 4L UA.d. USE 9 BRIV ARBR & FHe Ior
ST BT 8, ol IS db Pls HRAE 8l g3 ol sdP AfARH, 1981 d FU U9,
BRATOT, J(SRAT F AT RMdl, ATH QA & Sl deaN H ORI Bl A1 8.60 TH.U.UH.

Tg fobar T o, AfhT 0.60 TA.G.UG. STl AT Al 4oTE, ISR Bl T8 « 81 &l o
fTU ISR ARBR a1 I YA R &1 8| I<h ISA] b ALY J[SRAN $ e E-IeR &F &
f0 0.47 TH.UTH. Sl JTdeT b1 AHSIIT 3N A1, oIfh MTST W1 USird, gRATUM RT 0.17
TH.UUH. U e SR AR & & foy @l far o @1 21 W AR ¥ e © b
SWRIHIIAR ISRAT &b R BT el fdetar & oy WRpR Aaedd Hriars! sy
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(ix) Need to check the menace of substandard drugs

SHRIMATI RAKSHATAI KHADSE (RAVER): There is a huge trade in
substandard drugs each year. The figure for NCR Delhi alone is around Rs. 300
crore and more. As per a survey report of ASSOCHAM, every third of the drugs
sold on this region are substandard. There is a need to save patients from
substandard drugs. As selling sub-standard medicines called ‘not of standard
quality drug’ would fetch the profit margin to around 25% or more while for that
of standard drug this works around 5% to maximum 10%. There is no
surveillance or regulatory regime in place to control this menace. Drug Inspectors
are seen around for taking samples which they suppose to do secretly and
surprisingly. Many a time at places, drug sellers turn into Doctors prescribing
common drugs which may be a fake or substandard. Poor and common people in
these cases think they have saved on the consultations fees and costly medicine.
But because of the use of substandard drugs there have been a growing numbers of
patients with drug-resistance tuberculosis. As the basic reason of the problem is
an outdated and confused drug controlling regime in our country governed by
preindependence law i.e. the Drug and Cosmetic Act 1940. Under the act, the
states’ regulatory bodies are authorize to issue licenses for the manufacture and
sale of drugs and also to check these for quality while controlling import & export
of drugs, introduction of new drug and overall supervision lies with Centre. The
fund starved states neither have good laboratories nor can they hire experts to keep
tabs on drug makers. The committee in 2002 headed by Dr. R. A. Mashelkar, an
eminent scientist was constituted to undertake comprehensive examination of drug
regulatory issues including the problems of spurious drugs. The Committee has
submitted its recommendations. Through the august House, I request Hon’ble

Minister to propose amendments based on these recommendations.
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(x) Need to set up a high-power Radio Station in Dhanbad
parliamentary constituency, Jharkhand.

£t qeufa T Rig (v9amR) @ 3% A9QY &3 gae R oF DI WS Ul B FR D QR
B H Hew@qul YT AT %81 § gae | Uil S aTell DIIel S% Bl Holl STaIDhAsi
DI I HAT 3] GG H BY AT IR AT wWR Bt Fwy, R g R .9,
WIS TA.UH.IMR, SLN.TA.TE, A.ga.duw. iR ame.ua.gd. (R 6 emdams.dt. @
&oll fUoel aoie W3 H UIW gl 8) T €| 5781 |ach! Swd Y 3119l 86T ¥ U 92 Wiy
ST g URY B B MaHdl Bl A W SAThRl bl Jfia Bl g3 & oy d=
frerm | I MRl &1 gah-gay & PR, Al IR AR-Rarsii &1 e &1 /awR
QT | gaTe q1 SMa-ur & el & fHAmi @ v ura 8rm | e vd dwpfa & R
TR H GIET U Bf | aaTE 91 JA-UTE el Bl Tl Bl Q9 g I s &1 U
TR R [ AIEH YT BT =, UeHT 3R WTAYR & SAT s & Rd HeIR 81 &
PR gdTE, RIRSIE, STHdATST, §HT, AIeaiS, Sqer a1 Uigps foral § (SAT Fes B A
T8l B T BT W TS 8 U @ §l g9 AR b DA TR BB dferATR S dTedt
FeH Bl Qe AR SMHIRMETN &dTe BT JUA] 4T d9dR IR gl b U S Wi
e s & fog smawae smaya gfaamw ag &

37 § AR I Ud YR HAT SN W SUE BRA g [ WX GGy & e §
Ted W (SAT g B WA Bl S¢S b geare B gl § sroft qf¥esr v aab |
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(xi) Need to ensure transparency and standards of works as per specified
norms and standards in construction of school builiding for girls in Sant
Kabir Nagar parliamentary constituency, Uttar Pradesh.

#ft TRE Ot (W R TR) @ WRA GRHR DI AT AR 2015-16 SR UG & 28
TGl H diforeprall Bl Iea e 7 GBI BT Ieaad Heldeed &y 4R AR
gR1 g ardfed g o i wrderl WRen IR wew WS At e gl we &1 vy
g 5 39 v §18 & g™ & 779 T ¥ R0 S &1 Sk 3 @l 1 e S
8l 2l S 3fer Siue 6d PR TR & Weardd dedicl § aRl Wi H U JISAbid T
faerem &1 &1 9d W@ T S9H 9 AT §RT a91Y SOl I8 T BT § OrEdl Sl W HH
B S @ Bl TN WRG WWER A AT 2 6 IR A1 & Rael S By SRiars @t
ST SR WS HHE & g1 g BREfl S |
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(xii) Need to provide houses to all the eligible persons under Pradhan
Mantri Awass Yojana (Grameen) in Kanpur dehat district, Uttar Pradesh.

3t S5 Rig A (SPERYR) : # ARBR BT & IMPE BRI arsdl § (b 0T b
AT, YR WRBR & gRT a7 B auf A ST Mard AISHT BT FaTel fhar ST 8T & S
o5 3r@ TeTEAT AT AT (AN & T W darferd B

AT el S T HUAT B ARh Bl A b hH H I<h ATSHT DI fhATaaT
S WRBRI GRT GATw W A T8l [HAT 1 8T & T BRI IR Yo Aled 31 AT b
grE TRl @ S<h ATSHT b oy W dfad BT U @ ©l SN emar Ao # sy
ARKAT DI A rdfed @R QU MY vd oy ARKAT DI IH Ao & AW 9 dfed @

RIKIIN

T Ald {9 & ST M dTel SUe HHYR S8ld & 98 fRIfd g f% adf 2012-13,
13-14 TG 14-15 ¥ fha omama ud fea-fsa amnfd &1 smded fvar m g s|a!
ST favmT & SifiretRal g1 T8 & S & T &= g & SR TN g SfeRr stmar
ATST & 3fdeT H Hs U ARhAT gRT RIBRI U g8 ! §9 3ue WR A g B,
1 ) I8 927 9e o o fier e Wy el Wk R &Y g fa<iiy sifvafiaand
FR U Afhal B SR A amdfed fRd W € U RUfY wew & Aqel Seuel @

3T W FRY T fF 9RI WHR gF 0 WR ¥ i FHHA BT IS4 &R I
AT 1 Srar e S &g |afad o1 armaeges aawl/feer fiid & &1 our |
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(xiii) Need to release arrears of funds for disbursement of scholarships to
students belonging to Backward Classes in Maharashtra.

St MU AN (TNS-SW) : BRI, DR & gHEToh <[ U9 faey ggryar faumr &
afea gR1 Frg A aTg gd rfdetiRar #arerm & wfyd o fes ot & fou $g @
AR ¥ a9 2001-02 ¥ TV 2013-14 T & drd B AT Pl IHAT 1392.61 HIS WU B
Reaeisie IR &1 I Py I o IR A T © R I3H AR B AR BT T TG 29
Rurgex e Y U fpv € fh by ORPR &I IR I I db Ig IHIIT AR SR 81 DI
T 2l w5w & Uss ot & arg sl & forw sEaRi 2] 9@ F g9 & emded fw
gfeaa fear s =y

3T: AT AR |G =a71d Tad AYHIRGT 731 St & 3Ry 7 & a8 "eRrg, a7
& fUes a1 & a7 BEl & fav BEaR 37 611 S g9 &7 nded Iy ghfEad ey
S Bg AaegD G Y& B Dl HE DY
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(xiv) Regarding implementation of Kandi Master Plan in
Murshidabad district of West Bengal

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Flood management
can save crops which may translate into the growth of the economy. The people
of my district had been agitating for the execution of Kandi master plan since
independence. Kandi is the subdivision of my district Murshidabad  which is
prone to flood resulting in huge losses to the farmers.

After a long struggle Union Government had sanctioned the “kandi” master
plan in the year (2010-11) and included it in the budget proposing Rs. 439 crores.
Work had commenced thereafter. It was assumed that Kandi master plan would
be the game changer for the people of Kandi sub-division as this area is regarded
as a rice bowl of Murshidabad. But suddenly all the works which were
progressing well have been discontinued. According to the state government, the
Union Government has stopped allocation of fund.

I request the concerned Ministry to kindly intervene in the matter and

resolve the fund-constraint.
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(xv) Need for strict implementation of the Street Vendors (protection of
Livelihood and Regulation of street Vending ) Act, 2014
SHRI RAVNEET SINGH (LUDHIANA): The UPA Government brought The
Street Vendors (protection of livelihood and Regulation of Street Vending) Act,
2014 to protect the livelihood rights of street vendors by regulating the street
vending through demarcation of vending zones.

I would like to draw the attention of the Government towards the fact that
though it has been more than two years that the Act has come into force, but till
date in Ludhiana City neither any survey has been conducted to identify the
number of vendors nor have the places where the vending zones such as Sunday
market, Night Market, Food Markets, Heritage Markets etc. are to be set up been
identified. Even a single meeting of the Town Vending Committee has not been
called by the Municipal Corporation till date. This may have been the case in
other cities and towns of the country as well.

We can’t overlook the contribution of poor vendors in our economy. They
are working hard in adverse weather conditions to sell their products to the weaker
sections of our society and are sustaining their families.

In the absence of proper implementation of the Act, they are allegedly
being forced to pay bribes to the officials of the Municipal Corporation and Traffic
police on weekly basis,otherwise they are harassed and their products are seized
by them. I, therefore, request the Government to take immediate steps for the

strict implementation of the Act in the interest of vendors.
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(xvi) Regarding the repair of National Highway No. 66 in Tamil Nadu

SHRIMATI R. VANAROJA (TIRUVANNAMALALI): The condition of National
Highway No. 66 from Pudcherry to Krishnagiri covering five districts viz
Tindivanam, Villupuram, Tiruvannamalai and krishnagiri is very pathetic. The
entire stretch is having large potholes. Using of vehicles on this National
Highway is at users’ risk. Repair work was undertaken some time back, however,
half of the distance of this National Highway is still in dangerous condition.
Accidents at many points of this national Highway is a regular phenomenon. The
task of completing the repair work is yet to be completed. It is an important
National highway both in the national interest as well as in the interest of Tamil
Nadu. Therefore, I urge upon the government to direct the National Highways
Authority of India to take up the repair work of national Highway No. 66 at the

earliest and complete it on a time bound basis.
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(xvii) Regarding Chennai Metro Rail Project

SHRI S. R. VIJAYA KUMAR (CHENNAI CENTRAL): In order to provide the
general public of Chennai with an efficient, pleasant, affordable and green
commuting experience, the Government of Tamil Nadu has initiated the Chennai
Metro Rail Project. Chennai metro Rail is in operation between koyambedu and
Alandur under phase-1. I also take this opportunity to wholeheartedly thank the
Central Government for its full support for the extension of Corridor I of phase I
of Chennai Metro Rail Project.

Here I would like to mention that phase II of Chennai Metro having three
corridors with a total length of approximately 76 kilometers have been identified
for implementation. The tentative cost for these corridors will be around Rs.
36,100 crores. I urge upon the Central Government to lend full support for phase
IT also.

Chief Minister of Tamil Nadu has already requested the Centre for the
integration of the Chennai Mass Rapid Transit system (MRTS) with the Chennai
Metro Rail Ltd. For effective synergy between various modes of public transport.
I would be thankful if speedy action is taken on this issue also.

I look forward to complete success of all phases of Chennai Metro Rail

Project.
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(xviii) Regarding the visit of Union Home Minister to Pakistan

PROF. SAUGATA ROY (DUM DUM): The Union Home Minister, Rajnath
Singh is travelling to Islamabad next week to attend the SAARC Ministerial
conference, beginning on 3™ August to discuss regional cooperation. But it is
implied that the Home minister will use the opportunity to hold bilateral talks with
his Pakistani counterpart. It is expected that the talks will include the Kashmir
unrest, arrest of Lashkar-e-Toiba terrorist and the pending visit of NIA team to
Pakistan. India has already asked Pakistan to step up vigil and check their cross
border infiltration to prevent terrorist activities. It was raised during the talks
between the Border Security Force and Pakistan Rangers which ended in Lahore
recently. Both sides also discussed ways to strengthen measures to co-ordinate
border patrolling on their respective sides of the border. I urge the Government to

make its stand clear on Indo-Pak relations.
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(xix) Need to check the discharge of polluted water into the
Jalangi river in West Bengal from Bangladesh side
SHRI TAPAS PAUL (KRISHNANAGAR): Jalangi river is a Ganges in
Murshidabad and Nadia districts under Krishnanagar constituency in West Bengal.
There is regular release of polluted water from Bangladesh. This water is one of
the major causes which is causing water pollution in the Jalangi River. The issue
needs to be urgently taken up by the government as this is increasing water
pollution besides being a cause of many diseases. The pollution in the river also
renders the use of water of this river not fit for human consumption. I urge the
Government to take suitable steps to check the discharge of pollutants into the

jalangi river from Bangladesh side.
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(xx) Need to start a Vividh Bharti radio service in Sambhaji Nagar in
Aurangabad parliamentary constituency, Maharashtra.
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(xxi) Need for expeditious development of LNG Terminal At
Gangavraram port in Andhra Pradesh
SHRI MUTHAMSETTI SRINIVASA RAO (AVANTHI) (ANAKAPALLI): I
would like to raise the issue of development of LNG terminal at Gangavaram
Port in Andhra Pradesh.

M/S Gangavaram Port Ltd. Proposed to construct and operate a 5 MMTPA
LNG terminal with a provision to expand further to.10 MMTPA, with the help of
M/s Petronet LNG Ltd. (PLL). The proposed LNG Terminal is to be designed,
developed, financed, constructed, managed, operated and maintained by the Joint
Venture Company, which will have equity contributions from Petronet LNG Ltd
(76%), Gangavaram port Ltd. (8%) and other parties such as prospective LNG
suppliers/buyers or any strategic investor. Petronet LNG Ltd. Will be the majority
share holder and will have complete management control over the JV Company.

In this respect, Government of Andhra Pradesh have issued orders
according approval to M/s. Gangavaram Port Ltd., for establishing a LNG
Terminal at Gangavaram Port and to allow the grant of License rights under the
concession agreement to the JVC. In the letter dated 20-09-2014 the MD, Petronet
LNG Ltd was requested to send the details for creating connectivity form LNG
Terminal to Kakinada Srikakulam Pipeline to the APGDC. He has been requested
to expedite implementation of the project as agreed in three years period.

Vice President (Finance), Petronet LNG Ltd. had informed on 6-11-2014
that all statuary clearances form Government of India had been received and that
they were in correspondence with APGDC for having pipeline connectivity of
Kakinada to Srikakulam. Discussions were also held with other pipeline
operators-RGTIL and GITL for connectivity with East-West pipeline and

Mallavaram Bilwara pipeline.
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I would request the Ministry of Petroleum to issue necessary instructions to
the concerned for early commencement of the work relating to development of
LNG terminal at Gangavaram Port in Andhra Pradesh as the said terminal will
contribute immensely for the development of the region by providing low cost
alternate fuel to the sectors like power, fertilizers etc., which in turn will result in

substantial downstream investments in these sectors.
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(xxii) Regarding pricing of life saving drugs in the country

SHRI P. K. BIJU (ALATHUR): The Department of Revenue had issued a
notification on January 28, withdrawing exemption of import duty on a number of
drugs, including cancer and other lifesaving drugs. This resulted in excise/ import
duties to the extent of over 22 percent, which made these drugs more expensive.
The price of Glivec, an anticancer tablet, for example, has risen from Rupees
8,500 to Rupees 1.08 Lakh. There are over 75 drugs on this list. The medicines
on which custom duty will now be imposed include the ones used for treating
kidney stones, cancer chemotherapy and radiotherapy, life-threatening heart
rhythm disorder, diabetes, Parkinson’s disease, bone diseases, antibiotic to treat
infections. Besides, drugs used for bacterial infections, leukemia, anesthetic
medication, human immunodeficiency virus (HIV) or Hepatitis B virus cells,
allergies, allergies, arthritis, lupus and ulcerative colitis might also see spurt in
prices. This will also impact the indigenous drugs being manufactured in
SEZS,thus adversely impacting the government’s aim of making healthcare
affordable and accessible to patients in India. india was the only country where
drugs were available at affordable prices and even the third world countries
depend on India for its drugs.

I urge the Government to desist from its move to hike the price of life

saving drugs which could adversely affect the poor patients.
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(xxiii) Regarding the problems faced by Non-Resident Indians

SHRI PREM SINGH CHANDUMAJRA (ANANDPUR SAHIB): I want to raise
an important matter regarding the problems of Non-Resident Indians (NRI). Itis a
well known fact that larger number of Indians go abroad to earn livelihood
through illegal travel agents. At the border at the time of entry, their passports are
taken away by these agents. As a result, entry of these innocent Indian Citizens is
considered as illegal entry and respective Governments treat it as political asylum.

After many years when they want to return to their homeland, the
citizenship rules do not allow issuance of passports, so I would urge upon the
Government of India to amend the laws accordingly and also consider it as
Economic asylum so that they can come back.

Secondly, in United States of America, Canada and Australia Offices of
Consulate General are located at long distance. There should be sub-offices to

make them easily accessible.
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14.05 hours
ENFORCEMENT OF SECURITY INTEREST AND RECOVERY OF
DEBTS LAWS AND MISCELLANEOUS PROVISIONS

(AMENDMENT) BILL, 2016

HON. DEPUTY SPEAKER: Now, we are taking Item No. 11 - The Enforcement

of Security Interest and Recovery of Debts Laws and Miscellaneous Provisions

(Amendment) Bill, 2016, as reported by Joint Committee.

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS

(SHRI ARUN JAITLEY): Sir, I beg to move:

“That the Bill further to amend the Securitisation and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002,
the Recovery of Debts due to Banks and Financial Institutions Act,
1993, the Indian Stamp Act, 1899, and the Depositories Act, 1996,
and for matters connected therewith or incidental thereto, as reported
by the Joint Committee, be taken into consideration.”

Sir, in the last Session, this hon. House had approved the Bankruptcy Law.
The law is now becoming operational. One of the big challenges that we face is
with regard to the enforcement of securities and the recovery of debt by financial
institutions. Now, the entire package of empowering financial institutions and
banks really comprised amendments to different laws, including the enactment of
the Bankruptcy Law.

That having been done, two important laws, namely, the securitisation law
and the DRT law require to be amended. These laws were initially legislated in
order to give a quick disposal remedy as far as banks and financial institutions are
concerned. DRT as a law was meant to be an alternate or a substitute for a civil
court. Earlier the banks and financial institutions used to move to the civil court
for recovery of their dues. Once the DRT law came, they started moving under the
Debt Recovery Tribunal itself. There is a tribunal and there is an appellate tribunal
over and above that. That has slightly expedited the matter, but things need to

move faster.
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The procedures before the DRT cannot be similar to that of a civil court.
Otherwise, the very purpose of creating the DRTs itself is getting defeated. So,
the present law simplifies the procedures by which there will be a quick disposal
of claims of banks and financial institutions before the DRT itself.

As far as the securitization law is concerned, this was enacted really with
the idea of a bank or a financial institution being entitled to enforce a security
because, earlier the concept was that if the creditor required to recover his money
from the debtor, he had to chase the debtor. The Securitisation Law was a
landmark law which changed the position. This law came at a point where banking
NPAs were almost 13 per cent. This law, after its enactment and implementation,
significantly brought down the NPAs to two to three per cent. The procedure
under this law was that the bank would enforce the security after giving a notice
that ‘we will take possession of whatever asset or property has been securitised’.
Thereafter, it is for the debtor now to start chasing the creditor for a settlement or
for a scheme of repayment or move an appropriate remedy as far as the Debt
Recovery Tribunal is concerned.

In the Budget this year, I had announced several reforms with regard to the
asset reconstruction companies because as a part of the enforcement of the
security, these companies have a very important role to play. Therefore, those
norms are being liberalised which have been in the current amendments. These
amendments were all referred to the Joint Committee. The same Joint Committee
which recommended the enactment of Bankruptcy Law, has recommended the
changes to these laws and consequential changes to the Stamp Act and the
Depositories Act itself. The Report of the Joint Committee is unanimous. The
Government has accepted all the suggestions which the hon. Members of the Joint
Committee have given. Along with those amendments, the Bill is before this
hon. House.

I commend the Bill to this hon. House for acceptance.
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HON. DEPUTY SPEAKER: Motion moved:

“That the Bill further to amend the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002, the Recovery of Debts due to Banks and
Financial Institutions Act, 1993, the Indian Stamp Act, 1899, and the
Depositories Act, 1996, and for matters connected therewith or
incidental thereto, as reported by the Joint Committee, be taken into
consideration.”

83
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KUMARI SUSHMITA DEV (SILCHAR): Mr. Deputy Speaker, Sir, the hon.
Finance Minister had introduced this Bill - The Enforcement of Security Interest
and Recovery of Debts Laws and Miscellaneous Provisions (Amendment) Bill,
2016 — in the Lok Sabha on 11™ May. This Bill seeks to amend four Acts which
the hon. Minister has just stated. I would not like to repeat it.

Primarily, apart from the Indian Stamp Act and the Depositories Act, those
amendments are minor and consequential on the amendment of two major
legislations that India as a country had introduced as a part of the reforms in the
financial sector.That is the DRT Act, 1993. I refer to it as the DRT Act for the
sake of convenience, and the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002, which we commonly refer to as
the SARFAESI Act. As the hon. Minister said, on 2ond July, the Joint Select
Committee tabled its Report in Lok Sabha. This Committee was chaired by Shri
Yadav. We had about seven sittings. We also had a Study Tour. We visited
Mumbai where we heard detailed submissions of various private banks; and we
heard detailed submissions from various DRT Lawyers’ Associations. Over and
above that, we also had the opportunity to listen to the Governor of the RBI.

Today, as we debate this Bill, which is placed for the consideration of and
passing by this House, the hon. Finance Minister said that these changes actually
became imminent due to the passing of the Insolvency and Bankruptcy Code that
this House passed after the same Joint Select Committee had given its
recommendations. I had spoken on that Bill also. We were on the verge of going a
few notches up in the World Bank’s ranking of ‘ease of doing business’, as a
nation. I assume that, that must have happened by now.

As a consequence of that Code, what we managed to do is we actually freed
the liquidation of companies and individuals from the tenuous and the very
lengthy procedure of judicial system into an exercise of a commercial decision
where the creditors of the company and the debtors of the company together will

sit down and take a decision, either to revive the company or to liquidate the
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company. The idea being that ease of doing business must also provide a
mechanism to exit a business without any stigma.

Consequent to that, this amendment Bill that we are debating today was
moved. The Statement of Objects and Reasons, as enunciated by the Government,
makes it clear that this has become necessary because of the Insolvency Code, and
some of the changes that we see will confer powers upon the Reserve Bank of
India to regulate Asset Reconstruction Companies. This was the requirement of
the changing business environment. Apart from that, once you transfer the assets
to an ARC (Asset Reconstruction Company), then that transfer will be exempt
from the Stamp Duty. Apart from that, we actually enabled non-institutional
investors to invest in security receipts, which was not there earlier. Debenture
Trustees have been included as secured creditors, and specific timelines have been
given to take possession of those secured assets.

I remember, recently, when we were debating the issue on price rise, the
hon. Finance Minister said to the House, and with some pride, that despite the
state of the economic affairs worldwide, India is still considered as one of the
fastest growing economies. I feel, if that is the case, then there is cause for some
alarm when we look at the growth of NPAs, which has increased a lot in the
banking sector. Today, these amendments, however minor they may seem to be, or
however consequential they may seem to be upon the Insolvency Code, sitting in
this august House, with these amendments, we are hoping that we are fulfilling our
duty as policy-makers. But I am pained to say that although India as a country has
consistently strived to bring reforms as per the international standards to give our
banks a level-playing field, we have consistently strived towards reforming this
sector. There was a time, when it was individual money lenders who lent money
for business or personal use at high interest rates.

I believe, in India, the banking system was initially brought by the
Europeans, and I think the first bank was the Hindustan Bank. Since then, over the

last so many decades we have seen various reforms. We have seen our late Prime
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Minister Indira Gandhi-ji nationalise the banks. We have seen in 1991 massive
liberalisation reforms were brought. I think the contribution to the reform of the
banking sector does not just go to us the Parliamentarians but I have to say this
entire concept of asset reconstruction funds was introduced by the Narasimhan
Committee. We also remember the findings of the Tiwari Committee which gave
some comprehensive suggestions about how to amend the DRT. So, today this Bill
may seem sufficient or ample or substantive or comprehensive when it comes to
reforming the financial sector yet again, but we do need to ask ourselves despite
consistent reforms in this country what is the state of our banking sector, in
particular the public sector banking?

Deputy Speaker, Sir, I refer to a report of the Standing Committee on
Finance chaired by Mr. Veerappa Moily-ji which tabled its report on the 5™ of
February 2016. That report actually reflects the state of affairs when it comes to
securitisation of assets, when it comes to the status of DRTs, and when it comes to
the health of the banking sector be it scheduled commercial banks or be it public
sector banking companies. Just to draw from that, it states that the banks are
currently faced with a debt of around Rs.8 lakh crore. It states that as on
September 2015, 6.2 per cent of the total loans of the public sector banks have
been categorised as bad loans or NPAs, another 7.9 per cent is restructured loans
where bad loans have been renegotiated and written off or extended, 2.9 per cent
of per cent of these are straight write offs.

In fact, that Committee extensively heard various business associations and
even the RBI Governor. It must be noted that whereas we always look at public
sector banks with some, I would say, suspicion, the RBI Governor has said that
there is an inherent reason for the public sector banks facing the problem of non-
performing assets much more than other private banks. And the reason for that he
says is - he does not deny that there is malfeasance — that it is the public sector
banks that have invested the maximum in large infrastructure projects as opposed

to private banks. And in 2007-08 when the growth story was very strong and we
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were expecting even better projections, it was the public sector banks which
injected maximum resources into infrastructure projects. But as we all know, due
to the crash in the financial markets after that, the NPAs of the public sector banks
took a huge hit.

Today the Standing Committee says that as of September 2015, the net
NPAs of public sector banks is at Rs.2,05,024 crore and the gross NPAs is at some
Rs.6 lakh crore and is likely to touch around Rs.4 lakh crore by the end of the
fiscal year. We all have a consensus on this Bill, we all agree that these changes
have to be made. But the question that comes to my mind, and I think I am duty
bound to say it, is that given the state of health of the public sector banks we
cannot pull the banking system out of this crisis unless we legislate in Parliament
like we have today, but we also need to rethink about the governing structure that
today manages these loan accounts. Today the Reserve Bank of India has certain
duties towards it, today the banks themselves have certain duties towards the
health of the banking sector, and apart from that we are hoping that these
amendments will in turn expedite securitisation of assets and recovery of debts.

Sir, I want to say as far as [ know and my research says there are 27 DRTs
and there are some five or six DRATS that already exist in this country. But the
question is, as we heard all the witnesses, just to take one example, most of the
DRT lawyers or people who practice in the DRT repeatedly complained about the
fact that despite the fact that recovery officer has huge powers in his hands, we
end up seeing that recovery officers have turned out to be a whole genre or a
whole set of officers who have not succeeded what we tried to do by way of a
legislation. So, the larger point that I am trying to make rather than go through
every amendment over which any way we have no dispute is that what is it we
need to do to inject life into our Bills, into our Acts. What is it we have to do to
ensure that our policy is not just a piece of paper and that when this actually is
notified by the Government, it has the intended impact. Some suggestions have

come from the Standing Committee and I hope that the RBI and the banking sector
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will take these things seriously. The emphasis is on recovery of debts,
securitisation of asset comes after an asset has been declared as nonperforming
asset. But what as a nation, as a government and as Parliamentarians we need to
think is as to what are the reforms we should make to avoid an asset turning into a
nonperforming asset.

By way of example, Sir, I would like to say that most banks suffer from
lack of credit appraisal capabilities, especially project appraisal capabilities as
pointed out by the Standing Committee. How can we improve on it? We can
expect that the RBI will invest more time and energy in capacity building
exercises for the banks. Today the Standing Committee consistently says that one
of the main reasons why assets turn into NPAs, Deputy Speaker, Sir, is because
we are unable to detect at the right time, in a timely manner, when an asset is
going to turn into an NPA. So, they suggested that lead indicators about the health
of a project should be devised so that a bank knows on a timely basis when a
default is about to happen.

Apart from that, NPAs are created due to the quality of promoters’ equity.
We often see that the promoters’ equity comes from borrowed money from other
projects. The brief point I am making is that today the Bill we are passing which
will inject technology like filing of e-applications in the DRT, today we have
changed the timelines for securitising our assets, for recovering our assets, today
we have taken the entire system of liquidation out of our tenuous judicial system
and given it to insolvency professionals. All of that has to work. But what also has
to work for us is avoiding a performing asset turning into a nonperforming asset.

I hope that we achieve that purpose. I hope that these amendments that we
have introduced today in the DRT Act, in the SARFAESI Act, achieve that
purpose. I also hope that the reforms that we hope that the financial sector will see,
that these Bills will go a long way in achieving that. But today I repeat that unless
the adjudicating authorities on which we depend on to see us through when it

comes to actual implementation of this law have to work in this nation. Otherwise,
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opening more DRTs, opening more DRATS, changing these various Bills alone
will not eventually ensure good health in the banking sector.

I thank my party for giving me an opportunity to be a Member of this
Committee. It was an enlightening experience. One of our Members Shri P.P.
Chaudhary even went on to become the Law Minister. [ heard senior
Parliamentarians like Shri Mehtab, Shri K.C. Venugopal and also Shri Nishikant
Dubey. The debates were very fruitful. It is a unanimous and consensual Select
Committee report and I hope it brings the desired results. But I am pained to say
that every time when the House is doing something with consensus, the attendance
is low; every time we take an adversarial position in this House, the House is
always full.

Today, I can say with some pride that I have participated in a debate where
we all stand together to actually see ease of doing business in India. I hope that at
least in my tenure we will have to see no further amendments in these two Bills. It
will send the message to the House and the nation that this Committee and this
Government has given a legislation to this nation which will ensure good health in

the banking sector.
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DR. P. VENUGOPAL (TIRUVALLUR):  Hon. Deputy-Speaker, Sir, at the
outset, I would like to thank you for giving me this opportunity to speak on this
important Bill, the Enforcement of Security Interest and Recovery of Debts Laws
and Miscellaneous Provisions (Amendment) Bill, 2016.

Sir, in order to reduce the huge level of Non-Performing Assets in the
banks, especially the public sector banks, which have become a perennial source
of embarrassment for the Government of the day, the Government has proposed
certain amendments in the Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest (SARFAESI) Act and the Recovery of Debts
due to Banks and Financial Institutions Act, 1993 to make the process of debt
recovery effective. The amendment Bill also gives more powers to the Reserve
Bank of India to regulate Asset Reconstruction Companies (ARCs).

Sir, being a Member of the Joint Committee which examined the Bill, I
would like to draw the attention of the Government to some issues in the Bill
which escaped the attention of the Joint Committee due to paucity of time but
which merit the attention of the House and warrant action from the Government.

Non-Banking Financial Companies have been, for long, requesting the
extension of the benefits of SARFAESI Act, 2002. I would like to bring to your
notice that as per the Budget announcement of 2015, NBFCs registered with RBI
and having asset size of Rs. 500 crore were to be notified as ‘financial institution’
under SARFAESI Act. For some strange reasons known best to the Government,
it has not yet issued such a notification.

The RBI, on its part, has been extending various guidelines to NBFCs
which were initially meant only for banks and financial institutions such as SDR
guidelines, prudential norms on asset classification, sustainable structuring of
stressed assets, etc.

The current regulatory environment discourages Non Banking Financial
Companies to accept mortgages of immovable property because of the

enforcement of security interests, the only recourse available to Non Banking
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Financial Companies is to approach the civil courts or the arbitration which is a
time consuming exercise, whereas banks have the privilege of using the
SARFAESI Act which is a powerful weapon with regard to recovery of loans.

The Amendment Bill has also done nothing to provide coverage of
SARFAESI Act and Recovery of Debts due to Banks and Financial Institutions
Act to deposit taking NBFCs and non-deposit taking systematically important
NBFCs.

Tamil Nadu is one among the foremost manufacturing States. Ancillary
industrial units and small scale industrial units are found in good number only in
States like Tamil Nadu. The amendments proposed by the Government will
greatly affect the small entrepreneurs in a big way. Many of the MSME
Associations are seeking total exemption from the SARFAESI Act, but the
proposed Bill does not address the issues of the MSME sector. The MSMEs must
get patronage similar to corporate debt restructuring packages from the banks.

The interest rate for the MSMEs should be less and they must also get
purchase preference from the public sector undertakings. The MSMEs must get
special care as provided by the developed and industrialised countries like the
USA and China.

Clause 4 (v) of the revised Bill, which defines ‘debt securities’, proposes to
keep unlisted debt securities away from the purview of the SARFAESI Act. I see
no reason in keeping unlisted debt securities, which is a legitimate source of debt
financing and even permitted under the Companies Act, 2013 outside the
definition of ‘debt securities’. If unlisted debt securities are included under the
definition of ‘debt securities’, it will also enhance the bond market as was
envisioned by the Government while passing the Insolvency and Bankruptcy
Code.

Clause 32 (i) of the revised Bill amends Section 19 of the Recovery of
Debts Due to Banks and Financial Institutions Act by widening the basis of

jurisdiction of the DRTs. The amendments proposes a new jurisdiction in favour
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of banks and financial institutions by providing that recovery claims can be filed
where branch or ‘any other office’ of the banks is functioning and maintaining an
account in which debt claimed is outstanding. The term ‘any other office’ should
be deleted from the Clause as it promotes cherry picking of forums by banks to
settle their debt recovery cases. Further, it runs counter to the principle of law
pertaining to cause of action as upheld by the Supreme Court in various cases.

The Bill, through Clause 35, has further amended Section 21 of the
Recovery of Debts Act by providing pre-deposit of 50 per cent of the amount due
from the applicant who prefers an appeal before the Appellate Tribunal. This can
be reduced to 25 per cent by the Tribunal. However, in view of the recent cases of
wilful default by certain individuals as reported in the media, my suggestion to the
Government is that pre-deposit requirement should be increased to 75 per cent in
cases where debtor has been categorised as ‘wilful defaulter’. This would ensure
that assets are not siphoned off by such persons before the recovery process is
complete.

I would like to point out that in the existing system Asset Reconstruction
Companies, the ARCs, purchase Non Performing Assets of the banks and issue
Security Receipts, SRs. The ARC pays only 15 per cent of the net value of assets
upfront and issues SRs for the remaining 85 per cent. In fact, the same bank
subscribes to the SR of its NPA portfolio.

Thus, there is no actual transfer of risk but only window dressing of books
of accounts. Bad assets are now categorised as investments in the books of banks.
There is nothing in this Bill to address this abuse of the system.

The performance of the ARCs in restructuring stressed assets in India has
been less than satisfactory. The Amendment Bill does not provide for any
measures which incentivise the ARCs to expedite the restructuring efforts. The
ARC:s are slow towards resolving the issues as they are getting their management

fees year after year.



01.08.2016 101

15.00 hours

Though not directly related, I must also point out the death of an
engineering graduate in Tamil Nadu on account of harassment by a private
collection agent retained by a nationalised bank. Banks should follow the due
process of law while recovering their dues and unwarranted muscle power should
not be used.

With these suggestions, I support the Bill. Thank you, Sir.
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PROF. SAUGATA ROY (DUM DUM): Sir, I rise to speak on the Enforcement of
Security Interest and Recovery of Debts Laws and Miscellaneous Provisions
(Amendment) Bill, 2016. It was immediately referred to a Select Committee. The
Select Committee had submitted its Report in July, 2016. Fortunately, there was
no Dissent Notes in the Select Committee Report. So, you can say that the Select
Committee was unanimous in its recommendations. Hence, we should not, since
the Select Committee is an all-Party Committee, oppose the Bill too much.

Having said that, let me point out some other matters to the Finance
Minister, who must be a little tense because tomorrow, the GST Bill is to be
introduced in Rajya Sabha. It has not yet been circulated. I am reading in the
newspaper about it. The Finance Minister must be tense because of that reason. He
must have been holding the last moment parleys. Our Party has supported the GST
Bill from the beginning. Only I hope that in the last moment small contradictions
that are there will be ironed out.

Before I speak on the Bill, let me point out this. We are talking about
banks. Regulator of the banks is the Reserve Bank of India. I must put on record
that the controversy by a BJP MP on the RBI Governor was absolutely
unwarranted. It has lowered our prestige in the international market, and
ultimately, the RBI Governor decided to leave. He will leave in September. It
should not have happened.

Also, I want to point out that the other day we were discussing prices. Now,
the RBI is caught in a peculiar situation. It cannot lower interest rates till food
inflation comes down. Unless RBI lowers theinterest rates, there cannot be big
investment coming. So, the problem of prices which is linked to the Finance
Ministry is also related to the problem of industrial development. This I wanted to
bring it to your notice.

The Finance Minister being a lawyer believes in bringing laws. There is
nothing wrong. Lok Sabha is for passing laws. But as I will point out a little later,

merely passage of laws does not change a situation. Where administrative and
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management actions are called for, just by having a law does not help anybody.
Political will is necessary as Shri Premachandran was pointing out from the back
and that seems to be missing. Why is it so? We have passed the Bankruptcy and
Insolvency Code, which takes care of insolvency problem. He has two targets —
one is the black money and the other is the NPAs of banks. But so far we have not
seen, in spite of passage of laws, much progress on these two fronts.

Before coming to the Bill, let me paint a picture of the banking industry.
The banking industry is at the worst situation that you can consider. Stressed
assets amount to Rs.8 lakh crore, that is, 5.6 per cent of the GDP. The RBI
Governor in a meeting in February had advised deep surgery. Since then, public
sector banks have started making hefty write off of stressed assets. What is this
leading to? By December, 2015, the value of all stressed assets was Rs. 7.4 lakh
crore which has now gone up to Rs. 8 lakh crore. The Reserve Bank of India has
said that one-tenth of all loans are stressed. In the quarter ended on 31* December,
2015, the State Bank of India, the biggest bank, has posted 67 per cent decline in
consolidated profit to Rs. 1,259 crore for the third quarter due to higher
provisioning for bad loans. The total provisioning for NPAs jumped to Rs. 7,644
crore. The Government has kept that separately.

Similarly, other smaller banks have bled even more. Banks are in a bad
shape and are in dire need of capital infusion from the Government. The banks say
that RBI ordered an Asset Quality Review and that is why they have been forced
to increase the provision for stressed assets. But this is not enough. You will be
surprised to know that depositors’ money is with the banks. The public sector
banks have written off Rs. 1.14 lakh crore of bad loans from 2012 to 2015. That
will never be recovered. That is the condition of banks. Can this be made up by
loss alone? That is my question. In 2014-15, the State Bank of India wrote off Rs.
1,313 crore and the Punjab National Bank wrote off Rs. 6,587 crore. All is not
right in the State of Denmark. Things are very wrong with the banks. I hope the

Government realises that.
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Now I come to the laws that are there for recovery of bad debts. The
Recovery of Debts Due to Banks and Financial Institutions Act was passed in
1993 and through this Act, Debt Recovery Tribunals were set up for recovery of
loans. But you must be aware that 70,000 cases are pending in Debt Recovery
Tribunals. Though the law originally stipulated that all DRT applications should
be disposed of in six months, for years together these cases are pending in DRTs
due to adjournments and other reasons. The DRTs are not functioning properly.

The other law that was enacted was the Securitisation and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002. This gave rise
to a new type of companies called the Asset Reconstruction Companies and this
law is knows as SARFAESI Act. Now, recovery of debts is available to both
secured and unsecured creditors. But they must be banks or notified financial
institutions. Cases of over Rs. 10 lakh would be automatically transferred to Debt
Recovery Tribunals.

Now, what changes have been brought? In this whole Bill, there are four
Acts which are to be amended. The SARFAESI Act has to be amended, the
Recovery of Debts Due to Banks and Financial Institutions Act has to be amended,
the Indian Stamp Act has to be amended and the Depositories Act also has to be
amended. What are the amendments that have been brought now? One is
expeditious disposal of all applications.

Second, it is an important change, is that there can be electronic filing of
applications. Three, the priority of secured creditors is enforced through this DRT
Amendment. Four, debenture trustees will be treated as financial institution. Five,
empowering Central Government to provide for uniform rules for conduct of
proceedings of the DRTs. So, these were the five changes made in the DRT Act.

Now, in SARFAESI, Section 13 went in for serious changes. First is to
enforce security interest for NPAs without intervention of Tribunals. If an asset
was declared as a Non-Performing Asset, he could directly go for SARFAESI to

the Asset Reconstruction Company. Second, in the new Amendment, any appeal
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against action taken under SARFAESI, will lie with Debt Recovery Tribunal.
Now, what will this Asset Reconstruction Companies do? The Asset
Reconstruction Companies take-over Non-Performing Assets of banks at
discounted rates and manage and dispose of such assets. This is a funny thing. If
there is Rs. 1,000 crore loan from a bank to a company, then the ARC will
purchase that loan for Rs. 600 crore. Then, it will take-over the properties of the
company and sell them off and try to recover these Rs. 600 crore and make a profit
in this manner. So, this is a way we have thought of...

HON. DEPUTY-SPEAKER: Please try to conclude.

PROF. SAUGATA ROY : Sir, am I speaking out of the point or I am speaking in
point?

HON. DEPUTY-SPEAKER: You are not out of the point, but you are going
beyond the time allotted.

PROF. SAUGATA ROY: Sir, I would not take much time.

Then, RBI is the regulator according to the Amendment. What happened
earlier is that a lender used to take loan from different banks showing the same
property. That is why, a Central Registry has been created; and now, to prevent
multiple loaning from different banks on the same immovable property, the
Central Electronic Registry has been set up. It is operational since 2011. Now, in
the new Amendment, there will be a registration of creation, modification and
satisfaction of Security Act by all secured creditors and provision of integration of
the security system. That means, if a person has cars under the Motor Vehicles
Act, if a person has immovable property, everything will be registered together in
one registry so that bank, at the push of a button, will know that what are the
properties which have been given to the bank as a security. It is like AADHAAR,
yes. The idea is to create a central database of security interest in property right.

Secondly, in the Amendment, it empowers the Reserve Bank of India,

which has been a little disempowered due to controversy of Raghuram Rajan, to
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regulate the ARCs, to carry out audit and inspection of the ARCs and to impose
penalty on the ARCs.

Thirdly, there is a big change that there will be an exemption of Stamp
Duty on loans assigned by banks and financial institutions to Asset Reconstruction
Companies.

Fourthly, the Amendment will enable the Non-Institutional Investors to
invest in security receipts by the Asset Reconstruction Companies.

Fifthly, about those who are issuing debentures — even the Government
issues debentures — the debenture trustees will have same rights as secured
creditors.

Sixthly, there would be specific timelines for taking possession of secured
assets.

Seventhly, the priority will be given to the secured creditors in the
repayment of debts.

Amendment of the Indian Stamp Act and amendment of the Depositories
Act, 1996 will help banks and financial institutions to recover bank loans faster.

We are members of the Standing Committee on Finance. The Committee
went deep into the problem of Non-Performing Assets. We made certain
recommendations — it was an all-party Committee — some of which has been
followed by the Government but some have not been. For instance, our
Committee pointed out that total credit take off in December, 2014, was Rs. 60.60
lakh crore. That was the total credit given by all the banks.

Now, the gross NPAs will touch Rs. 4 lakh crore in 2015-16. Our
Committee was not happy with the management of the problem both by the
Reserve Bank of India and banks. Banks have failed to notice early signs of stress
on the loans disbursed by them. Our Committee had suggested that they should
have intervened at the right time as early and timely measures are necessary too.
It is an important recommendation. Secondly, forensic audit should be made

compulsory for specific class of borrowers so that diversion of funds by promoters
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to unrelated business do not take place. Thirdly, developing a vibrant bond market
is necessary because most of these big defaulters are actually infrastructure
companies and for that, it is necessary to develop a vibrant bond market to finance
infrastructure projects. It is our suggestion that has not been accepted by the
Government. The biggest loans are all in infrastructure sector.

Sir, you will be surprised to know that the wilful defaulters like Vijay
Malya owe the PSU banks a total of Rs. 64,335 crore which is 21 per cent of the
total NPAs. The suggestion was that every bank must focus on 30 stressed
accounts so that Vijay Malya incidents do not take place any more. Our
Committee also suggested that the RBI has not succeeded as a regulator in
implementation and enforcement of its own guidelines. RBI must monitor and
follow it up with banks.

We further said that corporate debt restructuring (CDR) has failed as a
method to achieve desired objectives. Steps should be taken to take charge of
failed CDR companies. The Committee also recommended that more DRTs to be
taken up.

The recovery of NPAs through DRTs and SARFAESI Act has shown a
decline trend from 2010-11 to 2013-14. So, just because you have an Act, it does
not mean that NPA will go down. Many members of the Select Committee
suggested that agricultural loans, if they are taken as collateral, should be omitted
from the scope of recovery. That was not listened too.

Lastly, I say we have supported the law but the banking system is in its
worst crisis. If one bank fails, there will be cascading effects. What the Finance
Minister should be concerned more than GST is the state of the banking system.

I also want to mention one thing that the Reserve Bank Governor came to
our Standing Committee on Finance. He showed us a graph which was showing
that the credit from public sector banks has less than the credit from private sector
banks. Actually, credit is not flowing into the market. Industrial development and

recovery are in a stagnant process. So, with that I say, let the Minister have all the
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Acts and powers but just as the Benami Transactions Act should not lead to tax
terrorism, the SARFAESI Act should not lead to bank official terrorism where
they will even drag the small lender to the court.

Thank you very much.
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SHRI TATHAGATA SATPATHY (DHENKANAL): Sir, namaskar, pranam.
This is a complex, financial, corporate issue that took me quite some time to
understand. So, I tried to do an ‘ELI5’. What is the intention of this Bill? As we
all know, there is something called, out of sight, out of mind. We have had very
learned senior, junior colleagues speaking earlier. All of them, as I noticed, have
been in this privileged Committee except Saugata babu. 1 have not been
unfortunate enough to be included in that Committee. So, I can speak what, |
think, should concern the future of this country, the youth of this country.

15.21 hours (Dr. Ratna De (Nag) in the Chair)

Out of sight, out of mind means, Madam, you would have noticed, you
would have seen children, suppose a glass falls down and breaks, the child’s
intention is to kick the glass under the bed so that the parents do not see it. The
effort of the child is not to clean the floor so that somebody does not get hurt like
an elderly person, like a grown up would do, but to hide the broken glass.
Similarly, here, this piece of legislation wants that the bad loans of banks that have
been because of errant banks, because of bad management, because of bad
managers, because of political interference, but more so because of bureaucratic
pressure, the loans that these banks have been giving out to bad companies, many
of which are known to be defaulters, they are trying to clean them out, completely
remove them from the books of the banks, from the books of the errant banks so
that it is out of Parliamentary scrutiny and also public vision.

The name of this Bill is the Enforcement of Security Interest and Recovery
of Debts Laws and Miscellaneous Provisions (Amendment) Bill, 2016. Let us
break it down and let us simplify it. It could be renamed thus: HFHWHM. The
long title could be: ‘Helping Friends who Had Helped Me by Removing their
Loan Details from Records at the Cost of Nation’. If it is not there in the books, it
does not exist. What is your problem? Of course, with brute majority in a
democracy or in a House, we know this Bill will pass. Of course, there are also

people from time immemorial who think that reasoning is their prerogative only.



01.08.2016 110

You cannot reason; I cannot reason. Either you agree with them or you are wrong;
my way or the highway.

As I understand, the matter at the core of the issue is bailout of banks. This
is not just one Bill. There have been a whole chain, whole plethora of Bills from
Bankruptcy Act to this and many more to come, up to your, so called, Black
Money Bill. It is all to cover up fiscal deficit which is increasing at a fast pace.
Banks have, up till now, declared some 7.6 per cent of total borrowings as NPAs.
RBI, till the other day, as long as it remained as an independent institution — now it
will change its colour — has predicted that this may go up to 8.5 per cent by March,
2017. Not even a year is left for that. So, in this clever method of sweeping the
bad loans under the carpet, we are also trying not to acknowledge that a similar
situation had arisen in the US when their subprime crisis had overtaken them, and
25 per cent of that nation’s savings were wiped out at one go.

So, we also hear many important people keep repeating about prudent fiscal
policy. In Parliament, we keep hearing that. But here, we stand in an age of fiscal
irresponsibility. Year after year, we spend the tax payers’ money to bail out
financial institutions, PSUs and various enterprises due to their irresponsible
activities.

However, what tickled me most is the information that the Bill is going to
create these Asset Reconstruction Companies. When a bad loan from a bank is
handed over to an Asset Reconstruction Company(ARC), the onerous task of
getting back the assets, which are pledged as collateral with the banks will have to
depend on the ARCs but the interesting part is that when ARC takes over these
dead assets from a defaulting company it does not have to pay anything to the
bank. It does not have to pay even stamp duty when a deed is registered.

So, what you are doing is you are not only cleaning the books but you are
also closing your eyes on how ARCs will function. So, the Stamp Act is also
being reviewed in this whole deed. This is kind of making a future contract. The

payment then will be made by the ARC as and when it gets hold of the assets of



01.08.2016 111

the defaulting company. And yet, we are being told there will be FDI in this
sector. I wonder and I cannot understand why we would want FDI when actually
there is no investment being made?

Madam, you could start an ARC tomorrow and a bank can give you all the
properties of the defaulter. Say, for example, wherever Adani has defaulted, it can
be given over to you. Imagine Madam, how lucky you will be. ... (Interruptions)
That is TMC. It will not go to CPM.

The collaterals, thus, handed over to ARCs will enable the bank to clean its
books just like that. And, the interesting part is, once again the banks can restart
on their process of misadventure, and this time because there is a new bunch of
people and new bunch of bosses to please these bosses, the banks can restart again
on their misadventures. But my whole worry is that okay, we have been hearing
about the technicalities of the Bill. But who is discussing? What are the legacies
we are creating today for the youth of tomorrow? The nation is watching us. I am
not talking like some TV anchor. I am talking about the reality.

Now, the people are actually bothered about what the Parliamentarians are
doing. Are these people all corrupt? Are these people all filled with money from
companies, from corporates that they are willing to swallow lock, stock and barrel
whatever is dished out to them, who is dishing out and who is cooking the dishes
that we are swallowing whatever is given to us.

I would like to give you one example Madam about the UDAY scheme. All
the State power discoms put together have about Rs. 4.3 lakh crore which they
owe to the banks. Now, they are being told that upto September, 2015, the State
Governments will create bonds which will be sold in the market to repay these
debts. That means, this debt is now being split into two parts and sold back to the
customers disguised as secured Government bonds. So, the Government is on a
task and on a path of trying to fool the people. You are involving the State
Governments. You are compelling them under these plethora of laws that you are

bringing that you start cheating the people. Is it okay to take the money from the
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people without informing the people that the Government will not be able to repay
these debts or bonds. This Government has earmarked Rs.70,000 crore from the
tax payers’ money to something they are calling recapitalised banks. It would be
much better if they came out with an open admission that this is a bail out. There
is nothing called recapitalising the banks. This is a complete bail out. The banks
have failed. You are again taking the tax payers’ money. The bank, as it is, took
away our money. Now again you are giving the tax payers’ money to make the
banks survive, and then you are passing these laws without giving the nation an
assurance that these laws will not fail in the future, and that we will not be
victimised again. ‘We’ means the citizens of India will not be victimised again for
your follies, for the Government’s follies, for the bureaucrats’ follies and for the
follies of our corporate sector which is known and is clearly standing exposed
today as one of the worst corporate sectors in the world.

I would suggest that there is a need to revamp the whole system by which
you give loans. You have to differentiate and take the grain out of the chaff. [ am
not saying, dump everybody into one basket and tell all of them are bad. But you
have to differentiate and you have to see genuine loanees who want to do things,
who are enterprising and then the others who are scoundrels, who need to be taken
care of under the legal system.

Coming back to Bill, I have a few questions. The Minister is here. This Bill
allows the RBI to appoint or remove members from the Board of a company under
the guise of public interest. On this, I feel, you are thrusting the might of the
Central Bank on the companies. Is this advisable? Do you not think that too much
Government supervision might dissuade enterprise? No other country has this kind
of an arrangement where the Central Bank is also a quasi-judicial body. So, there
the question arises, who will guard the guards? Would this act of Parliament result
in hounding genuine enterprises? What is the safeguard?

Land is a State subject. When ARC is going to take over the land under the

guise that these are assets of a defaulting company, to whom will the land go to? It
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is because that land might have been given by the State Government or the State
authorities or the State Industrial Development Corporations on a long-term basis.
So, will that go to the ARC, then to the bank and then to the Central Government?
Or, will you return it to the State?

The Debt Recovery Tribunals, as we see here, have a terrible shortage or
terrible dearth of manpower. You are increasing the retirement age. What is your
long-term policy to build a proper cadre to handle DRT operations? Finally,
Madam, before you ring the bell, what if the ARCs fail in their responsibilities?
Does the Government think of this? Has it got any contingent plan suppose the
ARC:s fail? It is because you are letting wolves out amongst the sheep. ARCs are
going to have a field day. They have no burden; they have no monetary
involvement; and they are a free-for-all company. You will choose and give
licence to who can start an ARC and who cannot. So, this is a kind of wolf
amongst the sheep. Who is going to or what is going to check that if ARCs fail?
What is the contingent plan you have? Or, is it that we will say as a Government
that let the river come, then we will think of how to cross it. I do not have my
swimming trunks now. Is that the attitude that the Government is having?

So, these are serious issues, and I think that this is a Bill which is part of a
chain, which should not be taken as an individual Bill and we should not get into
the nitty-gritty. If we get into the nitty-gritty, that is what the Government, that is
what the bureaucracy wants us to do. Are we willing to shift from there and look
at it as people who are formulating the future so that the youth of this country has

a better life? Thank you, Madam.
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SHRI ANANDRAO ADSUL (AMRAVATI): Madam Chairperson, I rise to
support the Enforcement of Security Interest and Recovery of Debts Laws and
Miscellaneous Provisions (Amendment) Bill, 2016. This Amendment Bill has
been brought by the Finance Minister at a proper time. In the circumstances which
exist in banking sector today, which everybody knows, there is a higher rate of
NPA in each and every public sector bank, private bank and cooperative bank.
The reason for this situation is that there are two types of borrowers. One type of
borrowers are those who could not repay their loan because of some unavoidable
circumstances, for natural reasons. The second type of borrowers is of those who
are the willful defaulters. They are having the capacity to repay but are not
prepared to pay. That is why, I say that in these proper circumstances, this Bill has
been brought.

Meanwhile, in the Question Hour, I have raised one issue. The money of
the common persons is in the banks. None of them is a big shot who has put a
deposit of Rs. 1,000 crore, Rs. 2,000 crore or Rs. 3,000 crore. The depositors are
the small persons, the middle class persons. Out of that deposit, loan is given to
the borrowers. Who are the defaulters? The big shots are the defaulters. On the one
side, those defaulters are enjoying the money of the common persons and bank is
getting into the trouble and on the other side is the Government. Last year, in
March, 2015, the total amount of NPAs was Rs. 1,40,000 crore and we have made
a budgetary provision of Rs. 1,25,000 crore. The money which goes out of the
Budget for this provision is the money which was to be utilized for the common
persons of this country and it is being used for those defaulters. Anyway, it is
there, but as I told, this Bill has been brought at a proper time.

This Bill seeks to amend four Acts. This is an important legislation which
seeks to amend the Recovery of Debts due to Banks and Financial Institutions Act,
1993, the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 and to make consequential amendments in the

Indian Stamp Act, 1899, and the Depositories Act, 1996.
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The object of the amendments proposed in the Bill is to improve the ease of
doing business and facilitate investment, leading to higher economic growth and
development. Hon. Finance Minister is not here, but fortunately, my colleague,
Minister of State for Finance is here. I would request him to note down one point
which is very much important that from 2002 when the Recovery of Debts due to
Banks and Financial Institutions Act, 1993 and the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
had already been in force, initially, as per the definition, they were for banks and
financial institutions.

What has happened? From that date, whenever any cooperative bank issued
a notice to the defaulters/borrowers, they approach the courts and obtain stay by
arguing that the cooperating banking industry is registered under the State
Cooperative Societies Act and, therefore, it is a ‘society’ and not a ‘bank’. But on
the other side, the total cooperative banking sector is working under the Banking
Regulation Act. Also, the Reserve Bank of India is making an inspection every
year; in some cases, in alternate years. It is means it is totally controlled by the
Reserve Bank of India. Then, how can it not be a bank? Each and every
transaction done by a cooperative bank is being done on the lines of a public
sector bank. Also, there is a regulator, which is the Reserve Bank of India. Then,
why should this Securitisation Act be not amended to include the cooperative
banking industry as well?

In the meanwhile, I had raised the same issue with the then Finance
Minister, Shri P. Chidambaram who said that multi-State cooperative banks would
be added. I told him that unless it is a cooperative bank, it cannot be a multi-State
scheduled bank. That is why, if we simply mention ‘cooperative banking industry’
here, it will serve the purpose. There are wilful defaulters and the rate of NPAs is
high. If it is to be recovered, then this Act should be applied by them. There are so
many cases pending with the High Courts just because this is not a banking

industry and that this is only a society.
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I am raising this issue right from 2002 in front of the hon. Finance Minister.
Fortunately, both the Minister of Finance and also the Minister of State for
Finance know about the cooperative banking industry very well. That is why you
should consider this immediately under this Act.

Secondly, very intelligently, these suitably amended four Acts aim at fast
recovery, to improve the ease of doing business, and to facilitate investment
leading to higher economic growth and development. There is a very good
purpose behind it. I think it will serve that purpose.

As good as the above amendments, the SARFAESI Act allows the secured
creditors to take possession over the collateral against which loan had been
provided, upon a default in repayment. As my friend, Shri Satpathy mentioned, the
assets which are in default are handed over to the ARC. There is a proper
agreement between the ARC and that particular bank. The liability or
responsibility of a bank remains the same until that is recovered because special
machinery is being used by the ARC on behalf of that particular bank. That is
why, when recoveries are made, the bank’s balance-sheet will be clean. That is the
main purpose behind it.

Thirdly, the process is undertaken with the assistance of the District
Magistrate. Now-a-days, our experience is not good. The machinery of the District
Magistrate is not taking much care of it. But now it is compulsory that within three
months, he has to take over whatever asset is there and hand it over to the ARC.
Afterwards, it will be handed over to the particular bank. This is a good provision
in this Bill. Not only that, whatever collateral security is there, it will be taken over
by the ARC and handed over to the bank. If there is no money coming out of it,
then it will be treated as an equity share up to 51 per cent, which will be held by

the bank. That is also a good amendment here.
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Really, in very appropriate time, this Bill is being amended including the
four Acts. This will help the banking industry, the financial institutions and also
the cooperative banking industry, if you are going to add it. Thank you very

much.



01.08.2016 118

SHRI JAYADEV GALLA (GUNTUR): Madam, I thank you for permitting me to
speak on this Bill, that has passed through the Joint Committee of which I was also
a part of. It is connected to the Insolvency and Bankruptcy Code. Both the Bills
are inter-twined -- the first Bill aims to address the issues relating to insolvency
and bankruptcy of individuals and companies and this Bill’s objective is to fast
track in disposal of debt recovery applications pending before tribunals. It also
proposes to arm the RBI with powers to regulate asset reconstruction companies
and helps to work in tandem with the Government initiative to reduce the NPAs of
banks by providing a framework that would quickly bring wilful defaulters to
book and enable creditors to recover their dues.

When I talk about NPAs, I should mention about rapidly rising NPAs of
banks, as many of my colleagues have already done. The gross NPAs have gone
from Rs.2.67 lakh crore, which is 5.45 per cent at the end of last financial year to
Rs.3.6 lakh crore which is 7.3 per cent as of December, 2015. This is a very
serious situation. I am sure and confident that this Bill will help in reducing these
NPAs and 70,000 cases that are pending involving more than Rs.5 lakh crore in
debt recovery tribunals in India today. So, I welcome this Bill and congratulate the
hon. Finance Minister for bringing this legislation.

The Bill is proposing to amend four Acts -- the SARFAESI Act of 2002;
the Recovery of Debts Due to Banks and Financial Institutions Act, 1993; the
Indian Stamp Act, 1899; and the Depositories Act, 1996. Out of these four, the
major amendments are proposed to the first two Acts. So, I would focus more on
the first two Acts.

First, I would talk about the SARFAESI Act. The Committee has brought
out some valuable modifications with regard to the definition ‘asset reconstruction
company’ and brought it in tune with the Companies Act. But, if one looks at the
provisions of the SARFAESI Act, it did not specifically mention cooperative
banks. The Government of India in 2003 brought cooperative banks under the

SARFAESI Act through an executive order. But if you look at the present
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amendment, it does not include cooperative banks. This issue is sub judice since
banks are registered under the State Acts. Here, the objective is not under which
legislation they are included. But the objective is to bring down NPAs of each and
every bank. Even the RBI was in favour of bringing State, district and urban
cooperative banks under the SARFAESI Act. So, my point is, solution to a
problem is more important than legislative competence. The hon. Finance Minister
himself is a legal luminary. So, I am sure, he can find some way to include
cooperative banks under this Act as well.

The Bill also does not have a definition for ‘borrower’. It should
specifically include a person who has taken loan or advance from an institution
other than the bank. Say, for example, if a person takes loan from an NBFC and
subsequently, such loan has been acquired by the bank, in such a case, when banks
try to recover dues under the SARFAESI Act, people are going to court by simply
arguing that the original lender, the NBFC in this case, is not a secured lender
under the SARFAESI Act and the acquired bank has no jurisdiction. So, I would
suggest for consideration of the hon. Minister to also include definition for
‘borrower’ to make this clearer.

This Bill also helps in ease of doing business. For example, reforms
proposed in the registration system will improve access to credit because lenders
will be able to ascertain whether there are any encumbrances on property offered
as security and speed up loan application. And, with easy accessibility to credit,
more entrepreneurs will be encouraged to start new business ventures which will,
ultimately improve the ease of doing business.

Amendments to the SARFAESI Act are also important because if you look
at the implementation of this Act, it is quite pathetic. It is because of the hurdles
that DRTs put in. I will give an example. When action for recovery of
nonperforming loans by banks or financial institutions is initiated under Section
13(4) of SARFAESI Act, the borrower immediately files an application under
Section 17 before the DRT. And, DRTs are routinely granting ex parte stay of
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such action and thereafter the matters will hang fire for years together. So, I
suggest for consideration of the hon. Minister that stay under Section 13(2), 13(4)
and 14 of the SARFAESI Act up to 10 lakhs should be given to District
Magistrate or Civil Court instead of giving elbowroom to borrower to maneuver
and sneak away under Section 17 from DRT.

A positive aspect of the Bill is that it proposes to integrate
registration records of other registration systems operated by States and other
Central laws such as Registration Act, Companies Act, Motor Vehicle Act, etc.,
with the Central Registry for recording rights over any property or creation,
modification or satisfaction of any security interest on such property under Section
20(A). Secondly, it also enables extension of registration system to all secured and
unsecured creditors and taxation authorities issuing attachment orders with the
object of creating a Central database of encumbrances on property rights under

Chapter IV A. It is also a welcome measure.

I have a small suggestion to make with regard to Clause 10 of the Bill
which proposes to amend Section 12 which deals with penalties for non-
compliance of directions of the RBI. Rs. 1 crore is proposed, Madam. It is good
enough. But no time-frame has been fixed within which it has to be paid. Since the
amount is quite a bit, I submit that the penalty should be paid within a period of 30
days from the date of issue of notice under 12 (C)(2).

I now come to amendments relating to the second Act, in other words the
RDDB & FI Act, 1993. Clause 26 of the Bill proposes to amend Section 6 of the
Act. The proposed amendment increases the age of the Presiding Officer of a
Tribunal from 62 to 65 and Chairperson from 65 to 67. But, there is a proviso
which says, 'Provided that any Presiding Officer of a Tribunal who has completed
his term, shall also be eligible for reappointment as a Presiding Officer and similar
provision for Chairperson. It means, the PO can be appointed again and again.

How many terms can he be appointed, the amendment is silent. I suggest for the
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consideration of the hon. Minister that only one additional term may be permitted,
because by that time he will already be 70 and that will be the right time to leave
such a crucial office.

The second point I wish to make is relating to Clause 29 of the Bill which
proposes to substitute sub-section 5 with a new sub-section. But in this clause no
period has been specified within which defendant has to submit the documents.
So, I suggest that it should be specified that the defendant will not have any right
to file written statement after expiry of 45 days. Otherwise, the defendant may
take undue advantage by not filing written statement by taking excuse of non-
availability of original documents, which will prolong litigation and defeat the
very objective of the Bill.

I will, now, talk about the vacancies in DRTs and DRATSs. Out of five
Chairpersons of DRATSs in the country, only two are in position today and three
are lying vacant. Out of 39 Presiding Officers of DRTs, 30 are in place and nine
are vacant. There are three DRTs — two in Hyderabad and one in Visakhapatnam.
All these three posts of Presiding Officers are lying vacant in the States of Andhra
Pradesh and Telangana. I wanted to know from the hon. Minister what steps he is
taking to fill the vacancies and by when they are likely to be filled.

Also, I welcome that Clause 30 of the Bill permits electronic filing of
recovery applications, documents and written statements. This is a good move. It
should be followed in all judicial matters. This will not only save time but also
money.

With these observations, I once again support the Bill and request the hon.
Finance Minister to ponder over the suggestions made by me which, I am
confident, will help in better implementation of the Bill.

Thank you.
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SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): Madam
Chairperson, the Enforcement of Security Interest and Recovery of Debt Law and
Miscellaneous Provisions Bill also amends four other laws as explained in the Bill.

Madam, first this Act ascertains the question of collateral by the creditors in
the situation of default in payment, with the help of the District Magistrate. The
DM can assist the banks in taking over the management of the company itself in
case the company is defaulting. All the provisions in this Bill are very much
needed for the country at this time. Hopefully, the banks are on their way to
recovery since the debacle of CDRs, bad debts and NPAs over the last decide. So,
the Bill is indeed welcome. But does it meet the objectives? Does it meet the
required goals?

I have a few limited points that I would like to point out. The Bill proposes
a Central Registry that integrates the records of transactions related to secured
assets of various registration systems in the Companies Act, Registration of motor
vehicles and so on and so forth. The intent is very well, but can it ever be
implemented? Can it ever be used? It is because assets have to be identified;
assets have to be uniquely and immutably identified. If the collateral given is a
car, then it can be uniquely and immutably identified because a car has a number.
If it is a share, then once again the share has a number. An equity share has a
number and it can be uniquely and immutably identified. But the more valuable
thing is land. Unfortunately, in our country, land and real estate assets cannot be
uniquely and immutably identified. I will give you an example. Nowadays, land
is very expensive. Because of this flaw, I can give the same land to one bank as
collateral and also give it to another bank as collateral. Lands do not have a
registration number or share number. They have a survey number and location. A
land can have a building and the building may have a municipal number. So, in
one application, I will say this building number and in another registry, I will show

it as the survey number.
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The other day, during the discussion on IITs, I think there was confusion in
the House whether Dharwad should be pronounced as Dharwad or Dharwar. It is
both. Once again, it is ambiguous. It is because there are not thousands but lakhs
of assets and you need identification systems. This can be identified and caught
manually. You need databases and computers. The survey number 56 in
Dharwad to a computer is totally different from survey number 56 in Dharwar.
India is one country where we do not have what is called as location codes. We
have codes which are unique, but we don’t have location codes. So, these are
some of the flaws in implementation. The intent of the Central Registry is very
good, but implementation will become a problem.

In the original Bill, the farm land belonging to farmers did not come under
the purview the Bill. T am very glad that here also the farm land belonging to
farmers does not come under the purview. But today, farm lands around metro
cities are worth tens of crores of rupees. This is a huge asset which most of the
corporates use for parking investments. What about the farm land owned by
corporates? I think, it should be treated as corporate asset, not a farm land meant
for agriculture for the poor farmer. I think they should differentiate it. Farm lands
around Delhi, Mumbai, Kolkata etc. have a value of tens of crores of rupees. You
go past Gurgaon and corporates have assets worth hundreds of crores of rupees.
The book value is only Rs five lakh or ten lakh per acre. I think, these have to be
examined properly.

Lastly, I have a few more points to make. There are a lot of solar
companies which are in distress and they have taken huge loans. They have
hundreds and thousands of acres of farm lands. They are still shown as farm
lands; they are not converted lands. These also have to be treated as corporate
assets.

Shri Tathagat Satpathy called this Bill with the name HFWHHM Bill,
‘Helping Friends Who Had Helped Me’ and things like that. Probably, I would not

go so far, but in many countries we hear of successful entrepreneurs. Among the
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successful entrepreneurs, we hear the stories of small guy from rags to riches
through hard work and entrepreneurship. They have come out and built success
upon success. They have a small success, and then they move on and have a big
success.

16.00 hours

Probably, India is the only country where we have huge successful business
built upon failures upon failures. First, they take a small loan of Rs. 1 crore and
they fail; then they convince the banker that they need to start a bigger business of
Rs. 10 crore, take a Rs. 10 crore loan and fail; then they take a Rs. 100 crore loan;
and then a Rs. 1,000 crore loan; and so on. So, India is one country where failures
upon failures have built successful empires. But how has this happened? Again
Shri Satpathy mentioned the example of a child breaking a glass and pushing it
under the bed so that the parents do not see it. The child is fooling the parents.
That is bad enough but what if the parent is fooling himself and the nation? What
if the bankers are themselves fooling, Madam? They are looking the other way
because they knew he took a bad loan. But he is giving a larger loan so that the
larger business can pay the loan of the smaller business. There are multiple
examples like that, many in our combined Andhra Pradesh State where I think
Vijay Mallya actually pales! In his case, it is only Rs. 6,000 crore; but here it is
much, much more.

It is not the business acumen that is required in our country to succeed but
it is the loan taking acumen. I think, there are multiple ways around. We have the
group companies. More so, we have seen this in infrastructure companies. I start
an ABC Infrastructure Company and I have huge unpaid loans; then I start another
ABC Power Company. Most of our loans are to do with PSU banks and our

contracts are all government contracts. The mechanism is, when I start a new
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company, | take the technical credentials of the first company but not the credit
history of the first company. Since ABC Infra has taken the credentials of ABC
Roadworks, I am technically qualified to bid for the tender but I hide that ABC
Roadworks has a bad credit history. I think, we also need to look at the CDR
policy if we really need to look at it in its totality.

Thank you.
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SHRI MD. BADARUDDOZA KHAN (MURSHIDABAD): Hon. Chairperson
Madam, I am thankful to you giving me a chance to speak on this Bill.

I am here to speak on behalf of my Party regarding the Enforcement of
Security Interest and Recovery of Debts Laws (Miscellaneous Provisions)
Amendment Bill, 2016. I heard from here the speeches of four Members who are
also Members of the Joint Parliamentary Committee. I also heard some other
eminent Members speak about the Bill. I am not so experienced in financial
transactions. So, I would just speak about some points regarding this Bill.

Our Finance Minister has told several times in this House that our country
has the world’s fastest growing economy in spite of bad financial condition
throughout the world. But we have to remind him that this growing economy is
not generating enough jobs for the unemployed youths of our country.

A few months ago, we passed the Insolvency and Bankruptcy Code, 2016
in this House, especially to recover huge amount of NPAs in the banking sector. In
the last two to three years, NPA has been increasing faster than ever before. There
are many laws and Acts to deal with these cases. I can give some examples of
these like the Indian Stamp Act, 1899, the Motor Vehicles Act, 1988, the RDDB
Act, 1993, the Depositories Act, 1996, the SARFAESI Act, 2002, the Companies
Act, 2013, and the Insolvency and Bankruptcy Code, 2016.

16.04 hours (Shri Hukum Singh in the Chair)

In spite of all these Acts, there is no way of speedy recovery of bad debts
due to some loopholes and some inefficiency of the present system. The RDDB
Act provided for the establishment of debt recovery tribunals and DRAT, that is
Debt Recovery Appellate Tribunals for speedy recovery of dues to help banks and
financial institutions. But what is the position of DRT now? There are 33 DRTs
and five DRATSs in India. Most of these tribunals are sick due to lack of experts
and staffing. Can we imagine that the pendency of cases before the DRT has
increased from 42,819 as on 31% March, 2013 to 69,659 as on 31% December,
2015 and pendency of cases in five DRATSs is 2,938. It is increasing every day.
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The debt recovery process in our country is very much lengthy and
complicated. In India it takes 4.3 years on an average, due to various reasons,
whereas in UK it takes one year, in USA 1.5 years and in South Africa it takes 2
years to wind up the recovery process. In this context, the Enforcement of
Security Interest and Recovery (Amendment) Bill, 2016 has been introduced in
this House.

Sir, the Bill has been examined by a Joint Parliamentary Committee which
has submitted its recommendations. The Bill seeks to amend four Acts. There are
some positive steps recommended which will help to remove some loopholes in
the law. The Bill creates a Central Electronic Registry which will create a data
base to prevent fraud in loan cases involving multiple lending from different banks
on the same immovable property. It is a good positive step.

At Page No.7, Sl. No.12 of the Amendment Bill some powers have been
given to the District Magistrate, with a time limit of 30 days, to pass an order to
complete the process but the Joint Committee observed that this time limit should
be extended to 60 days. In my view, DM is a person who is already over-
burdened with so many responsibilities. They head hundreds of Committees at the
district level. When there is some natural calamity or during the time of election
they are the sole authority and they have no time to look into other matters. So,
how is it possible for a DM to look into this matter? My suggestion is that this
responsibility should be given to some other district level officer other than DM.

At Page No.16, SI. No.28, there is a provision which says: “Provided that
no person shall hold office as the presiding officer of the Tribunal after he has
attained the age of 65 years”. At Sl. No.29 the same age limit for the Chairman of
an Appellate Tribunal is 70 years. Why the presiding officer of a Tribunal is not
fit for service up to 70 years of age? My suggestion is that in both these cases the
age limit should not exceed 67 years.

Sir, I am not an expert in financial matters. Recently, we have passed the

Insolvency and Bankruptcy Code, 2016. I wish to say that both this Code and this
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Bill are similar in nature. There is a chance of interruption also. Though in
section 26 (e) (Page 11), section 31(b) and section 20 (a) (b) (page 20) there are
some explanations given about stopping such interruptions, I would like to know
whether it is possible to attach the Insolvency and Bankruptcy Code with this
Amendment Bill.

At Page No.22, SI. No.40, section 30(a), it says and I quote: “Where an
appeal is preferred....such appeal shall not be entertained by the Tribunal unless
such person has deposited with the Tribunal 50 per cent of the total debt due as
determined by the Tribunal”. Sir, I am not against any such recovery but where
there is a chance of appeal how can we charge 50 per cent of the total due before
the appeal? You can instead charge processing fee along with the interest for the
delayed payment.In this case, punishment is started before the appeal.

Lastly, it is true that in this Bill some positive steps are there for recovery
of debt. But if something happens like liquor baron Kingfisher Airlines owner
case, who will recover? In what way the loan will be recovered? Interestingly,
the Government has given him a safe passage to go to a safe country. Now the
Government is taking some action just to eyewash the public.

What happened in case of an auction done by the Service Tax Department
which was published in the newspapers? The Service Tax Department tried to
auction the luxury jet of Mr. Vijay Mallya. They announced a reserve price of
Rs.152 crore but the highest auction bid was for Rs.1.09 crore and finally the
auction was cancelled. How will the loan be recovered?

The same thing is going to happen in the case of Reliance India Limited in
the K G Basin oil. Some experts are now apprehending that after a certain period,
oil lifting will be closed. Once oil lifting is closed, the same thing will happen.
Then who will recover Rs.20,000 crore of bank loans from them? If you want to

sell the infrastructure, who will purchase that infrastructure? So is this Bill
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sufficient to recover such loans? I hope our Finance Minister who is present here
will comply with his words.

With these words, I conclude.
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SHRI MEKAPATI RAJA MOHAN REDDY (NELLORE): Sir, I thank you for
the opportunity given to me to speak on this subject — Enforcement of Security
Interest and Recovery of Debts Laws and Miscellaneous Provisions (Amendment)
Bill, 2016.

This is a very important Bill providing for quick resolution to management
of assets funded by banks and financial institutions and which have, for whatever
reasons, become sick or underperforming. This will help improve the 'ease of
doing business' by faster resolution of bad loans.

As per the latest available data, as on September 2015, 6.2 per cent of the
total loans of public sector banks have been categorised as bad loans or non-
performing assets.

Another 7.9 per cent were restructured loans after previous bad loans were
negotiated, with part of them written off and the timeline for payment extended.

Yet another 2.9 per cent loans were straightaway written off. In all, 17 per
cent of state-run banks' portfolios were either written off or dodgy.

This Bill seeks to amend four laws: (i) Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, (ii) Recovery of Debts
due to Banks and Financial Institutions Act, 1993 (ii1) Indian Stamp Act, 1899 and
(iv) Depositories Act, 1996.

To keep a check on Asset Reconstruction Companies, it is proposed
empowering the RBI to carry out their audit and inspect them from time to time.
RBI has been empowered to penalize erring institutions.

The changes will empower district magistrates to help banks take over the
management of a company if the entity is unable to repay loans. Banks can then
convert a company's debt into equity shares, taking up a majority stake of 51 per
cent or more in the company. It will be a fast-track mechanism where the banks
can take steps unilaterally within 30 days.

The bill also seeks to create a central database to integrate the records of

property registered with the promoters anywhere in the country.
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While we need such bills in the larger interest of quicker resolution of bad
debts, what is more important is what we will do with these acquired assets.
During the last Budget session, the Parliament passed many legislations calculated
to improve Ease of Doing business aiming to make India a hassle free destination
for investments.

Passing of this Bill has become necessary for removal of the inherent
friction between the laws for insolvency and the laws for security enforcement for
providing clarification about the uncertainty over the rights of secured creditors
during an insolvency process.

This particular legislation has also been brought as part of the part of the effort to
improve ease of doing business. So, we whole-heartedly support this Bill.

Sir, having said that, | want to raise a fundamental question here in this
House. What is the use of legislation and promises which we are making here, if
we do not adhere to it? Take for example the legislation of the Andhra Pradesh
State Reorganisation Act. The then Prime Minister of India, in the Rajya Sabha,
had promised to give a special status to the State of Andhra Pradesh with so many
other concessions. The then Prime Ministerial candidate of the Bhartiya Janata
Party, Shri Narendra Modi had visited Andhra Pradesh and campaigned in the
same way stating that the State of Andhra Pradesh will get special status for a
period of 10 years and that a capital like Delhi for the State would be constructed.
Many such promises were made but now after 26 months, all those promises are
being forgotten. So, what is the use of all these legislation if promises made on the
floor of the House are not kept?

Sir, after hearing the speech of the hon. Finance Minister in the Rajya
Sabha the other day there is a lot of resentment amongst people in the State of
Andhra Pradesh. Around five crore people in Andhra Pradesh is very much
worried. They were expecting special status so that they can come on par with
their neighbouring States. But now all hopes seems to have been dashed. Even

now I would like to request and make an appeal to the hon. Prime Minister and the
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hon. Finance Minister to adhere to the promises that were made. If there are any
political reasons, then they can cite the reasons. The State of Andhra Pradesh is a
special case. When the State was bifurcated, the Government made a number of
promises and if those are now not kept, then it is not good for the spirit of
democracy.

Sir, the same is the case with the Tenth Schedule of the Constitution which
relates to the Anti-Defection Act. Powers have been given to the hon. Speakers
which they never act upon and this is high time that power should be given to the
Chief Election Commissioner and a time limit of three months should be fixed for
it. Until and unless we rectify ourselves, the future of democracy would be at
stake. It will become a laughing stock. India is the largest democracy in the world.
We are proud of our democracy and we should keep it up and we should all try to
keep the values of democracy intact.

Thank you.
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2N RS e (FARATI):  SAfISTar #eled, # aus! s i § b 3o g3t |ad
H e BT Hidl AT 81 3T e & [HING iRl g8 A4 2 fb WRA B wiasy § o
WY T P oM & oIy, T & A & Wal § 9Rd 1 W 9 JfAiar 4 7 dad
W B D, dieh M dTt foal § g ave ¥ 9RA & Ja=aa1 S TR=g /It S 39 91 &t
BT BT AHR HIAT dTed 2| BN R & Afel # a8 80 S g, 3 aral At # &
e & fAen R A M e faem™ &) g &R 9@, 39 910 ®F GRS BT 8 ATHR
FHAT gl FRgd dR ® LAl & gN WRqd 9 9 &1 g1 wawsa o oL § o0
FHI fopar, S 6 gl GioAar <a 1 el IR g9 favay € & a8 geq ff wdawfa &
9@l uikd &l The Enforcement of security interest and recovery of debts laws

and miscellaneous provisions (Amendment), Bill 2016 38 RS 7%H.aME Tae
1993 ¥, S Sl ANl WaR fda @13 g, The Enforcement of security interest and
recovery of debts laws and miscellaneous provisions (Amendment), Bill 2016 Jg
1993 H WAL BT &l

39 T 1 srazgedar Fal g€i? # o9 weT H A a1 wauefl Sff a8 9, # S
e FdS g qr fb g8 {d @ 8 AfeT 0 7 8 6 g9 IR a1 AhRE B
gea B a & forg i &1 w € I8 [ eRkod & g) T8 oM @l I8 fId wase
IS R ST &, AHTIT sl & gRT AT B, Falrol dTs o], U W R faar
fopar T 21 # A1 W Usel 39 HHC DI qUTS o AT T S YU I1&d Sl DI redeam §
TIh qAT AR I YT B Sarse iferamdiel dad a1 gl fraw &9 999 4 39 fJa &
ER S ¢, I8 I fMffad dR W oM ard v # Q9 & e gt #, dfF @
RS, BT geH H, ReHad oMb S 1 H Al BT IR A1fad 81T, Y A9 71 2
SHRI TATHAGATA SATPATHY: Sir, I did not mean to disrespect the

Committee. I gave my opinion as a Member of this House.

HON. CHAIRPERSON: You have got your own right to do so.

SHRI TATHAGATA SATPATHY : The convention of the House which has
been followed for many years says — there is no written law — that normally those

who are in the Committees are not allowed to participate in the discussions
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because other members should be given an opportunity to air their views. Thank
you, Sir.
2 STefa®! T @ #Eled, TS Wl 3R BH RYwR, 1990 &I < A1 SU WHY 3 RE b
AM B 15 G A R B A, S ow B A Bed d 9, el ey 39wy
6013 PRIS JUY @I | # Pear g 6 a9 1993 I U 7R fbefl 7 9% 4 @ foram aiR
3R a8 fadaper 1 feWieer 81 1T, A1 § & U Bls AfTGR T8 o1 b Tar Rear fan
Y| [E WA T A SLAREL o, T Pl IRAL o, I9 gAY d e Rifdd e 7 o
Hehdll AT 3R ST aRael HR Feball AT auf T DIc H HHAT il BT IR T BT B4y
Repadt el 2l ot 9§ 1993 # o<t uRRUMT & R Tae RS .U%.318. Tae Jml
9 QaE & AN & d1 [iTad dR W AR, & TS gUl TS W 1 AT &R o
®El & b 70 A 72 BAR R ST A1 U €1 a8 a1d 31 & 1 TR 36 DA B9 Y,
Afh 99 BRI & HH B & 918 UA.ULTA. UiE aRg BRIS 9 FR ol SLARSY. H S W
AIfas o f B8 78 § &d " S/ 2, dfdhd o s I YSolie & HRYI, )
R & wrur gt Hoen T8 & urar ol s Rl ag 98 e S vafige=a &
Jod B o1 RF Beed °, 9 7 39 IR #§ Jgena fen ok R e fe 7 wwnfEa famanl
ST A A SN A W SfaH fdd Bl Ud R Y del b g9 w9 fad & Aemw
A IR Tae H g9 ITHSHT B o W © 3R T IR S1L.E1.41.U%. 3118, Tae BT 31Hs IR T
g, SUH Ppo RRERMT o &l 9 # PR GA.ALU. gedl g o wiasy | =18 |rerd
YBIRT B, IPRCTAR Bl ThIRT 8 AT ANl BT hise < & a1 8, fHfFad dk ® 96 a1
0 B Repad & Bl 8, A1 §ob B A AT Ueh gkl o1 T8 ® b 3 A <l F b9 <l
3T B 39 9 1 Ay Afas § A8 AR, DI AT JRALE. PI THITGS PR ®
g fop R wfeT=al &1 9 axa 9, 89 BfSAsal & o aral oAl & e fosan S
Fh | 3HY UB A & oy S RIS a%g 3@d 9, S A o dTdl Afad 99 < o 39
IFSHC ® a8 39 TR D R 3R MR SLARE. BT HAAT 81 AT A SH TR T8 R,
ST &R ehdT &1 a9 91 910 I ¢ {6 Hal PIs HAc aidl © df 94N Ugel Wifiasdr 2l
P, 3T AR G B ga B U S RiRie dfsed € g9 o oehe fhar g dg
sHfey fhar 2 & S9at ariREt A | T IwR 81, O S T91 S99l e ||
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STRE & JIWR & R 3% Gidd @1 Aifshrs far @ 21 Serdy # SR ifsT oS
g, R T8t Jodre el 1 I8 a1 & 99 Tl S99 S srieHs & @l a1 & T T,
I T SRR & Hacl & Rach 1did &I @y &1 i ge & &M fHar T gl sardiele
foeger § S & Ugcl dRIBR 50 WiC € SHT HRIUT Hifdh I8 Yfee T8 o, O 98
eI DI § AT I IR TAH IW T e a1 iR St Rapas) 3ifh << & 91d , a8
NIRCISERE IR

S UBR W, Al VaE,2002 # W S o R W § ST W $e wgay
o o T gl Sud SdaR e @ uraR fear o W@ ® P 9 B 9 & ufers feded
Bieed] & fad # RIFRES BT STHRT BR D |

S JBR W, WO & A o A (Wie Rebweged o) 8, S
gaRcie @1 Relaw fHar o1 @1 2 iR Wkl &1 a9 # 1 fafie off 6 v o ot &
SN € SEH A 8 §dhd 1 31 WIRE & Ted &I Uishar w1 Relew far @ g1 |qed
IS 91 © [ 30 TR Bl el B & 1Y SIRENsg ol garear fhan ST et 8| Siwdiamg
SHTaE BT iR TIRAT 1 Wole S| S8 QIR d SRR W giate arfl|

AN AR 7 ®el {6 sMReR @15 W Bl B, I8 YU DI BT Haan o1 & dig
I Bt off, A1 SADT B HIAT 7| AfhT 30D drase W A A Aguifered ARee &
a1 feRgae ARTRGE 8, oK o &1 dlcierd RIRIRE Bl oY, I|dT HHar auf dF & &l
are 7| 3R fh¥AT Bleterel TGRS D1 TH-3aR BT 8, Al 314 SIGH AT A6 AGUIfere
AR B 30 fa7 & R DIAT HAT BEN, SAD TelbIA ) R 98 db 8 A1
RIRIRE B TH-3MaR R | |

e W' 9, O RS thed B oft, udr gern o {5 RS wiew @ wE W
PIcicd QieH & w0 H o faan T, off S99 R te o8 Uit Wt Bkl off, @ig fedie
BT o, g fHRIGR BT o, 1 DT Seola= Bl o, a1 39 vl wge &I 1 b
TR DI ATBR FH PIC & HAA A A1 {6 98 Haan fSRgae ARRGe S A1 HIC Hm
3R S TFl & B W Wl AS IS BT SAfeoid = Bl o, IH R W GSAT 31 et ot &R
WA & & I o7| 39 Rt 3ifth Sed @l 91 AR @ ¥ AT TIHYS BT A @) 91 By
w T B A ¢ 6 S we@yul a1d 2 5 onft I fUsel w8 aut & S gHifar o+ off,
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qE dHA D R T Bl AT BISARRIT SR & AT &9 81 AT [l g A &
A & BN A R 7 Wi )W R 9 an fon g Sl 9@ SAed iR g-
SARNTES A9 Bl 919 8, S9BT W $HD RN H AT AT 2| 3 IHH G PRSP SRR
Bl AMPR < = ¢ [P AT o€ Uil &1 sifesiaz 2 A1 Brs A wse &, A1 39 o4 v1se
1 Bl fSRede AfRee T8 HT, S¥dT Hhadl A dgdlfoed HfRee T8 &Y, S99
oS UTEl fedid) ST BT BT 16 SRIRET BT |

Ig WHIfde 2 o o9 39 f¥eR &5 & SHIRS & JeE-7 ¥ oie | 8, o
ffeaq w0 & a8 aferar S a1fda et oft o ol Bl off, S| IR frel T iR S|4 9gd
STeal gHehT MRARUT BT

S UHR A S T I ISR SR 9, SHI S GRS off, 39 Te
ReHEFIT DU DI THCH GABR B & R ofl, A ST 377 741 S 7 Hel § & g9
IR Yo W AR & o ¢ 2 &k 3 o Efea e st Ve, S9d! gafoy o) @
gl ... (crgems) |vmafa Sft, & onft A-aR e ok <l # wwerar € 6 & ol urdt @t ok
SECGNICERI
A AHART ¢ 31T G837 gl 8, olfp AT g [ARIR H S I8 &
N TERAET A @ H SRS T PR @ E, Sl IFSHCH §U 8, DA S0l Dl e IR
&l g

gAfely ¥ SC | BT &1 HIaeTE fhan o7 @1 21 390 IR 9, U feuifoed vae
g SuH ot dues fHar S @ 7 arfh S RN B SN Wi §, Sl gNmR fhar S
T [FaaT oW Ffead dk & ferm|

HeIgd, 39 Q- Hew@qul ad ol 39 | H e o YRR B 5 a®
qd T A o IF dRIR A1 Iapa fShiee &1 S8l a8 8 @1 ol o, J8 dl SRR |
DT AA DI STl Bl off, Ifh 2@ HfSex FHEl W &l IqHT AP © A1 b B
g9 2, a8 B SRS H BIgd PR Al §l 39D ARG G Sfgied AR wecHed
SolagIT® B # wigd Brl iR fefred Rmer gl 991 o § % &1 39 xR S
TE@qul Hhd fhy € @18 98 WHdls Uae & OR-14 & i A% Agifafed Afge &
qd & g, a8 I8 NiiRe Bfsed @t 91d 2. (ragm™)
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A | @ AR, 39! died gy 15 fie 81 9@ 2
2 STERIHT TTe: STl HEled, § dadl @igcd bl Joold B &l g

T Wb A R & TG B 89 BRT AR HBERIG 91 ar8d 8l sd@d forg
AT I DI IRWIET BT age fHar 2l ol 9% ST B uRWINT H dad 9@ iR wIeiEa
SIS & oG 8 W | Afdhd g g1 <RIdel 3fiR gcoIael aRiey &l Wl emfird
fpar 8 fp SR ST M Hiee W foran mr & a1 S9! dRRfad #1 59 fore # wiffel
frar a1 21 59 Aot @1 gefAfSued 3R Whedl & gRI Revadl U # T ST Hehdll
21 S 3R G H 319 TP & TRe b ST T8l 81 o, AT A Py AR8 D o, (oD agell
& oy I8 w9 yraur {6y Mg g
AT | @ 37T 379 AU I [ BTG 3MUeh! derd gV 15 e & et &1 g
gl
N TEfEE wa: I PG We daode 21 W 5T # 7 @ E I H XAy
fAfeR 9 iR 9ga w9 9o fume @ 21 59dT Rere we & U el 8l Udh 8 Hiuct &l
s S8 ARG fhaT AT 8, 39 dRE &I dTd IRBR AR HHS B I 3R &1 874 Read
U B AT DI R B B {7 89 Hivd]. . (gem)
A [TAi ¢ SUS! 91 81 TR 81 Y A BTy |
2N SRS U ¢ #Eled, H Yo-al e 3R |
A |HAR ¢ 31T {UT q1d FATG BTG, IH! dlerd gU 16 HTe A SATaT & MY
st SHTEfQ®T Utel: gR1-20 ¥ SETE 3% Uuc! R fhar mar g1 s 9t orefiRet &
Repredl &1 wnf¥rer fpar S| fad e &1 a8 gaar grft {6 o gt &1 anfs fan
ST %8l 8, 99 <rgfeel Bl b HR A |
AR [Tf @ o9 A faaeren 2181y ofret v o1 & forg +ff B difvm|
2 STEeT qea: § TRIYA a1 HEDY FHW B 8T g

QIR # Sl el hIge SRS drad Bld 9, ¢ Bl (BR fhar St e o],
Afh o@ g9 9t 3 9% yrag far S <@l © 16 96 SRecged Saved i 3R &)
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AHd 2| 3AA IACH DI fIaIST HRAT R BT ST AR ATHR WY 31fdres e | 31 e
g fop a8 wa S yrag™ {6y o7 % €, A8 €R-7 8, 14 B AT 26 B, I AW BN THY
TR YUY 14 TR A TChx 3 WAC WX I IR < HI Wi & gfean agd doi 4
A
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2 Felel PAR (AWTAYR): AHIURT WEIGd, TS U P Jad- Ud ol axfeil (afer e
ghvl Iy (Fened) fadw®, 2016 R ST @@l B & §, SWd GeW H # dle @ fog e
g1 g e § 9% U orel deed fA9ud o Wed # o AT 3| AR g9e! g4t @l
F 2 e & qoR # fow v § e guR 39 < A W o1y, swa forg 39 f9dt &
AT 98d B SR AT| 31T 599 Aaw ¥ 9gd AR A1 el & gR1 fawya w9 a1y &l T
2 fh Freaw & U Qa0 & a1 & &9 o S T faser Wi SR &_d 9, 9@ agelt § ds
feerepel el <ff|

e IS IANUN 8, T8 3R T9-T AN 8, AN §9 AN bR WA ST IR &, 0T
Il H fRATforaTas A1 I TRE DI AR DI @ HR AR AR $TH Fee gorl| IqD
qraee W HO el WS WAHRIY oM JE, 39 dew Wyaw wfafa 7 S Rard T @t g
freaa & a8 987 & e 21 H I@ wReiH axal § f6 SR Ue 9gd o oresl Heed
ffeam o B S 3R FHY o BT TN B BT B [hAT AT ©, I I8 Soideld
I & 7199 I B, S b & Uy b fAfy= i 9 o *m s A9 o Bl d
B A, Selaid I BT S wrae™ fHar I g, Feay & 89 R 9% o B B
BT

TS SRR a1 93 |l & fog S g8 denes f9d o B, freew & 599 eiR
B9 UaGE B B U B DI SR | ofbd S@ dew § # dear agm & &1 &R
FHATS H, Tfh TARI <% W€l BT 9 8, <BRl & H Sl W9 B/ 8, H <@ B, [ER B
TR & q # o gl fIER b e o7 21 a8l W aR W TR AN AN o BT B
FHA T AR I W 9 Sl A Bl 5 H I AeW H oISl Uise 38T Al ARl BN
et 40 gU €, A e Arg b o aRe W e SreHl WA H WllF o BT B BRd
g frw aw® @ 98 e S A9 T gt o, onRer 3@t Fr uRRAIfY ® 5 ag o T8
g1 T 2| i w0 § S8 T FE sud Sud! aReIfy Wt ST Tt € SR S A o g
I8 IE A PR o © [ IS B4 MM AT 1 @M &l IWH ST §& & QBN 8 AT Ta &
fa=ifoy 8, feaa w7 4 99 o1 § W1 I8 TR of R I F0T A7 11 2| [ETER
& forg Rl T o wud arF el Sk S99 | 3R 20 A1 25 B9R Wiy faifory @
S, d B AMRBRI W Y A 98 Hel A I K0T DI aqall PR Adbdd 60 H Hel argil b
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TRIEl {6 T 07 agell &1 S W BT © S9H AEd Jrl 9, FiYed w9 3 S9!
B Wb W W& & AU ff HETOR @A g ®UT qGell HI gEaEE fHA Sgl §s
el & fog, 99 @t & foag S fFem-srE e g Afte o Suer 9@
IRE A THT a1 g IR A A1Eal g 6 Il [ aRE | I o

d @ e S § WS # @ owar § 6 orie o T8 8 99 o & welt
DTS &1 DR b B UeehiRAl A el Y SR S SATeHl b1 |l Sicqr-uar el &< & S
W9 o R8T 8, I9D W BioNW RASREA g% 91 @R 9 W Holl a1 o omar 2l
ffeaa wu &, § I8 e @G & Wal & U =or aqell ® |- § dengT |
Y| TR BT A gD HEAOR & g HUT aGell DI H@eE AT S| 99 SRRl @
foq, as @l & oy St fem-srE a9 e 8 # St wwee dxar gl § 38 =med g b
IHHT Tl 37! A% 3 Bl

# T, FES H <l BT g b o8l S Wt e 8, ShT Bl DI qAIBR debi
® UEIBIRET & Wi by, Sl o9 o W81 8 SuaT W rdr-udl el gl ® SR St Al
Holl NRISRITE I $1e ahs, A o forn S g1 § WReR &1 &9 9 3R 1 e
HRAT A U 980 AR HAS MY 2| IFH 9gd AR [y ff ubs 3§ 30 R IPR 70
RE W LT BRI ANl IR RO B BT B DR

Y8 Sl AR BIEA H GRET B BT YK AR TN 8, Al WWPR A AR AT
@ affa 7 fFeew @ te 989 991 ®e9 Som & M R B # W9 i & ufd
e & WRPR A AT b SHD! Sl 0T el DI UihaAT B, SAH ATS! Igd AR AR
BY, $UH gIHdl dRAd §U 9 AN B | T8 b 70 [del B, Hifdh fava araiR # 8aRT <o WY
[ WR W Y, 39 ol S I8 ST o 707 2, I9d oy § 310l TRE F WHR Bl
TEI-Tgd YU <1 &l 39 W SAMEN F ¥ OR8 A HRATs BN

qgd-9gd g=Idiq|
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M BITs AR (ATQT) @[9I 781Gy, 3Ma g9 ufafa &l &1 gac ok eoraegelt
fafdr qam yepivl Sudy (Fene) faee, 2016 W dld &1 didbl foan, s oy My 9gd-
98 ggarg| A o @3 St 39 f9d @1 faqie 11 A8, 2016 B Ged § A fhy A
3R I8 vy wgea wod Affd & o faarred a9 T onl srg g fo = S facia
IfeTal 1 afayfaesRer 3R gre qerm wferfa f&adl @1 yac srfafas (WRwd vae), 2002;
dopl iR o=l AIrall ol 2Mey orasgell SATAFRM, 1993; WA ¥ ST, 1899 3R
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SHRI M.I. SHANAVAS (WAYANAD): Thank you hon. Deputy Speaker, Sir, for
giving me this opportunity to intervene in this important debate.

This is a very important legislation. I do not want to criticize the intention
of the Government. But if the banks have got so many NPAs or if they are not
being paid the debts due from the customers, then they cannot move ahead.

I would like to point out the main target of these amendments. Are these
amendments for the upliftment of the poorer sections of the country? Many hon.
Members, who have participated in this debate, have also explained as to how the
banks are functioning. Even without any amendment in the SARFAESI Act, banks
could have taken back the money from poor farmers or students.

Now, I would like to point out two or three very important points because I
do not want to take much time of this august House. Here, the statistics give us a
very clear picture as to how banks are being used by the corporate sector. The
public sector banks, at present, have almost given Rs. 4,87,522 crore to the
corporate sector. That is more than one-third for the farmers etc. Therefore, how
the agricultural sector is being financed by the banks? The outstanding loans of
PSBs to the agriculture and corporate sectors is Rs 6.83 lakh crore and Rs 27.71
lakh crore, respectively. The banks are being used by the corporate sector. So
many issues are coming in the newspapers.

Mr. Deputy Speaker, Sir, you may remember that according to a news
item, in your own State, Tamil Nadu, so many bad things have come. Now, there
is an Asset Reconstruction Company in Kerala which is being managed by the
Reliance Group. So many cases have been filed in the High Court of Kerala. The
hon. Minister of State for Finance may see as to why you are engaging such
companies to extract money from the people. This ARC goes to the poor people’s
houses. They attach their properties. They threaten them. But the High Court of
Kerala has said that this is a wrong practice; banks shall not use such coercive

means to extract money. Let me ask the hon. Government, will this Government
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take action against the corporate houses who have NPAs?  Many corporate
sectors have lakhs of crores of rupees of NPAs in various banks. They are getting
the money. They are getting deposits in the banks. But the poor people, who take
a simple loan, are being harassed.

I will cite one report from The Indian Express. A lady took a loan of about
Rs. 70,000 and her outstanding amount was Rs. 58,000. Her photograph was
given in the advertisement showing her as a defaulter by the Asset Reconstruction
Company. Has the Asset Reconstruction Company given the photograph of a
corporate MD, of a corporate man, or a rich man? But, the list of these poor
people is being published by the Asset Reconstruction Companies.

I come from a very poor area of my State, that is Wayanad. There are tribal
people who have taken loans. There are farmers who have taken loans. For small
farmers, if a loan of Rs. 50,000 or Rs. 1 lakh is outstanding, their houses are going
to be attached under the SARFAESI Act.

I would like to conclude. Before concluding, I want to say that the
intention of the Government is good. But, this Act is against the poor people and
against the education loans. Thousands and lakhs of students have taken the
education loans. SBT and SBI are engaging the Reliance company to extract
money. They are going to the poor people. They are not going to get money from
the rich people. Since the hon. Minister of State for Finance is here, I would like
to point out that amalgamation of SBT and SBI is going to happen in my State.

The SBT is the treasury of Kerala for the past so many years and even now
also, it is working as the treasury. It is the common man’s bank. Now, when the
SBT is amalgamated with the SBI, the problem comes is that the SBI has got the
greatest number of defaulters of the corporate sector. The entire amount of SBT
will go to corporate. When the poor people of Kerala go to the SBT, they see the
SBT as their own bank. The Kerala Assembly discussed it and almost
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unanimously said that the amalgamation of the SBT and the SBI should not
happen. The SBT has got Rs. 1,80,000 crore. So, please desist from amalgamating
the SBT with the SBI. I would finally appeal to the Government to desist from
taking these steps in the name of the SARFAESI Act.
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SHRI N.K. PREMACHANDRAN (KOLLAM): Madam Speaker, I thank you very
much. The proposed Amendment Bill is mainly intended to amend two Acts, that
is, the SARFAESI Act of 2002 and the DRT Act 1993 along with two other Acts —
the Stamp Act as well as the Depositories Act of 1996.

The main objective of the proposed Bill is to improve the ease of doing
business so as to facilitate investment leading to higher economic growth and
development in our country. I fully support the Government as far as the intention
of the Bill is concerned, that is, NPA which is accumulating like anything in the
country has to be checked in a strict manner. That is the need of the hour. I fully
agree with that position. The intention of the Bill is to address the issue of the
stressed assets. Most of the hon. Members have already pointed out about the
present situation in our country regarding the stressed assets. The present situation
is that we have Rs. 8 lakh crore of stressed assets. That means, 5.6 per cent of the
Indian GDP is the stressed asset. It is an alarming fiscal situation in our country.
The latest forecast shows that the stressed assets of Indian banks would grow 11
per cent to 12 per cent in the financial year 2016-17. According to the Reserve
Bank of India, 10.9 per cent of all loans are stressed. It would cross Rs.8 lakh
crore by March. The public sector banks have already written off Rs.1.14 lakh
crore as bad debts or debts which are not recoverable.

The question which I would like to pose before the hon. Finance Minister is
as to who are the real defaulters contributing to these huge non-performing assets
in our country. Kindly see that bad loans in the banks are increasing day by day.
The statistics which we have taken from the Library shows that as on 31* March,
2002, the gross NPA in terms of rupees in public sector banks alone is Rs.54,673
crore. When we come to 2016, it has come to Rs.5,39,995 crore as NPA of the
public sector banks alone. That means, there has been a ten times increase within a
span of 14 years. It means, we are not able to check NPA. This is in respect of the

public sector banks alone. If we calculate this in terms of private banks, it will
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approximately cross Rs. 10 lakh crore. So, where is the country going with this
non-performing asset? Why is this? Who is to answer for this?

The hon. Finance Minister recently stated that there are 7,000 wilful
defaulters. That will come around Rs.76,000 crore as the amount of wilful
defaulters. Wilful defaulters and other defaulters are entirely different. Out of the
7000 wilful defaulters, 5,601 wilful defaulters are from the public sector banks.
That will come around Rs.58,000 crore. Here lies the main question. My question
to the hon. Minister is that wilful defaulters should be treated as criminal
offenders. It is because they are cheating the country. They are having the money
but they are not paying it. ‘Wilful default’ means defrauding the bank, misusing
the money, abusing the loan and diverting the money. These kinds of transactions
are called as ‘wilful default’. My point is that instead of considering it as a civil
liability or a civil dispute, wilful defaulter should be treated as criminal offenders
and it should be treated as a criminal offence. That is the first point which I would
like to make regarding this Bill.

Coming to the Act, most of the points that have been made is that there are
two Acts, that is, the SARFAESI Act as well as the DRT Act of 1993. Both these
Acts have already been discussed. The point is that even after the legislation of
these two Acts we are not able to check the increase in nonperforming assets and
we are not able to recover bad loans so far.

I now come to the statistics of the performance of Debt Recovery
Tribunals and Debt Recovery Appellate Tribunals. You may kindly see the
percentage of realisation of amounts through DRT. In the year 2010-11 the money
which was recovered compared to the number of cases referred and the amount of
rupees in bad debts was 27 per cent; in 2011-12 it was 17 per cent; in 2012-13 it
was 14 per cent; in 2013-14 it was 10 per cent; and in 2014-15 it was 14 per cent.
That means, recovery of bad loans through the Debt Recovery Tribunals is

declining. Statistics of realisation of loans through DRTs is not satisfactory. The
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functioning of DRTs and DRATSs have to be reviewed. That is the request I would
like to make before the hon. Minister.

Madam, by virtue of the 1993 Act, the banks and financial institutions are
having the easiest remedy to recover their loans. However, casses in which amount
of recovery is more than 10 lakh have already been transferred to DRTs. What
was the provision? Actually the time for disposal of cases before the DRT should
be a maximum of 180 days. However, now years are being taken to dispose of the
cases. The amendment seeks expeditious disposal of recovery applications and
electronic filing of applications. All these things are there.

The point which I would like to highlight is that legislations are not
sufficient to meet the situation. The hon. Finance Minister with his legal
background is pushing through many legislations so as to have fiscal reforms in
our country. But unfortunately the results as far as recovery of loans and checking
of NPAs are not up to the mark. Mere legislations and new mechanisms
enunciated out of legislations are not sufficient. The Government should have the
will power, especially political will, to control and check NPAs, especially those
created by the rich and the corporate entities.

It is the poor students who are being punished. The SARFAESI Act is

being implemented not against the rich people. We know the example of ... *.
HON. SPEAKER: No names.
SHRI N.K. PREMACHANDRAN: It is being applied against farmers, students,
MSME loans, housing loans etc. The SARFAESI Act as well as the DRT Act have
to be implemented in a stringent manner. They should be applied against the rich
and the corporate entities. I would like to know from the hon. Minister whether a
list of willful defaulters will be published and whether he will have the will power
to control and check corruption as also contain NPAs by addressing them.

With these points, I conclude.

* Not recorded.
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SHRI C.N. JAYADEVAN (THRISSUR): Respected Chair, the Enforcement of
Security Interest and Recovery of Debt Laws and Miscellaneous Provisions
(Amendment) Bill 2016 seeks to amend four Acts including the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002
and Recovery of Debts to Banks and Financial Institutions Act 1993.

This amendment Bill is very important considering the grim situation of the
banking sector in the country today. The gross bad loans of commercial banks
increased to 8.5 per cent of total advances by March 2017 from 7.6 per cent in
March 2016 according to the Reserve Bank of India’s Financial Stability Report
released recently. The gross bad loans of public sector banks increased to 9.6 per
cent as of March 2016 from about six per cent a year earlier.

The gross Non-Performing Assets to total advances of public sector banks
as on 31.03.2016 was Rs. 4,76,816 crore that is 9.32 per cent. The All India Bank
Employees Association has announced the names of 5,600 wilful defaulters who
collectively owe public and private sector banks over Rs. 58,790 crore as on
March 2016. The State Bank of India was defrauded by more than 1,030
borrowers totalling Rs. 12,091 crore.

The higher rate of NPAs has weakened the profitability and liquidity
position of the banks, necessitating the recent recapitalisation of public sector
banks to the tune of Rs 22,915 crore. It is the public funds or the taxpayers’
money being provided year after year to the ailing banks without any
commendable changes in the governance of these banks. The Reserve Bank of
India has taken some measures since January 2014 after Shri Raghuram Rajan
became the Governor of RBI for recovery of bad loans, like restructuring bad
debts, boosting the Asset Reconstruction Companies etc. But these measures have
not served their intended purposes.

In such a situation, I hope the present Bill will help in expeditious recovery
of bad loans and strengthen the ailing public sector banks and financial institutions

in the country. With this, I support the Bill. Thank you.
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ADV. JOICE GEORGE (IDUKKI): Thank you, Madam Speaker, for giving me
this opportunity.

The letting of loans and their recovery are equally important. This
Amendment is mainly for enabling the system of recovery of loans, especially of
bad debts. Unfortunately for letting of loans, our State-run banks are more eager to
give loans to the corporate companies; and they are not much eager to recover bad
debts from the corporate companies. On the other hand, the banks are not that
much eager to advance loans to the poorer sections especially, educational loans,
MSME loans and farm loans. At the same time, they are very much interested in
recovering these loans even by foreclosing the loans advanced to students, farmers
and others. This is unfortunate.

Coming to the Bill, the Amendment to the SARFAESI Act, 2002 and the
DRT Act, 1993, in the SARFAESI Act, more thrust is given to asset
reconstruction companies. The practice is in place but the system is being misused.
In educational loans, as we are aware, the State Bank of India has sold its loans to
Reliance which is an asset reconstruction company and Reliance is taking steps to
recover loans from poor students who are not in a position to find employment
after their education. This is happening in my constituency too. The people are
coming to us and complaining about atrocities meted out by these asset
reconstruction companies.

Again coming to the Bill, earlier there was a provision to exempt all farm
properties from the provisions of the SARFAESI Act. Even though offered as
security, they were exempted from the purview of the SARFAESI Act. But in this
Act, there is a grey area. I would like to know from the Minister whether the

agricultural properties are exempted from the purview of this Bill and the
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SARFAESI Act or not. There are a number of cases pending before the High
Courts and the Supreme Court as regards particular aspect; further the rubber
plantations are not treated as agricultural property but commercial property. So, I
want a clarification on that point also.

With these words, I conclude.

Thank you.
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SHRI GAJANAN KIRTIKAR (MUMBAI NORTH WEST): Thank you, Madam
Speaker.

I rise to support the Enforcement of Security Interest and Recovery of
Debts Laws and Miscellaneous Provisions (Amendment) Bill, 2016. In fact, this
Bill ought to have been brought much earlier, owing to the mounting bad loans of
the banks.

Listed Indian banks were burdened by Rs. 4.37 trillion of bad loans in the
quarter ended December, up from Rs. 2.92 trillion a year ago which is a matter of
great concern. Almost 70,000 cases are pending in DRTs as per the data available
with the Government. This is despite the fact that there is a timeline of 180 days
for disposal of recovery applications.

It is the need of the hour to introduce a number of changes in existing laws
to speed up the bad loan recovery process, including a limit on the number of
adjournments in cases being heard at the DRTs and time limits being set for quick
disposal of loan recovery cases at DRTs. As part of the overhaul of the Debt
Recovery Tribunals, the Bill proposes to speed up the process of recovery.
Application can be filed online with DRTs. This will speed up the process of
recovery applications getting filed online with the DRTs. This will save time and
energy of the banks. Nowadays, there is a tendency on the part of the defaulting
borrowers to file appeals in DRATS.

Now they will have to deposit 50 per cent of the amount of the debt due
before filing an appeal in front of DRT. It also confers more powers to the
Reserve Bank of India to regulate Asset Reconstruction Companies. The Bill
allows banks to file cases in tribunals having jurisdiction over the area of the bank
branch where the debt is pending. This will facilitate banks early filing and strong
monitoring of DRT cases.

It is proposed to give RBI powers to audit and inspect ARCs and freedom
to remove the Chairman or any Director and appoint Central bank officials to the

Board. RBI will be empowered to impose a penalty for non-compliance with its
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directives, besides regulating the fees charged by these companies to banks at the
time of acquiring such assets. It also increases the penalty amount that can be
levied by RBI to Rs.1 crore from Rs.5 lakh.

The Bill proposes to widen the scope of the central registry that will house
the central data base of all loans against properties given by all lenders. The aim
is to create a data base which will disclose all encumbrances on property across all
lenders. A central registry exists but it is restricted to banks and financial
institutions. Now, all equitable mortgages as well as registered mortgages can
be entered on the Central Registry site. The Bill provides that secured creditors
will not be able to take possession over the collateral unless it is registered with
the Central Registry. Further, these creditors after registration of security interest
will have priority over others in repayment of dues.

With these words, I welcome this Bill. Thank you for giving me an
opportunity to speak at the very fag end.
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HON. SPEAKER: This is not fair.

SHRI ARUN JAITLEY: Madam, a basic question which a large number of
Members have raised is with regard to NPAs and willful defaulters. Shri
Premachandran said that willful defaulters should be prosecuted. If cases for
prosecution under the Penal Code are made out, that is to say that there is any kind
of siphoning or diversion of money and a person is declared as a willful defaulter,
then certainly there are prosecutions in those cases. It is not that you can be a
willful defaulter and get away with it.

NPA is slightly different. NPA is a case where people have taken loans for
the purposes of some activity — commercial or otherwise — there is nothing per se
against taking loans from banks. So we must always distinguish between loans
which are pending because banks giving loans is a good thing. Banks support
growth by giving loans. Therefore, if loans stop coming, growth itself will stop.
So, per se, there is nothing wrong with loans pending but loans will have to be
serviced. That is to say, you have to pay back the interest. You have to slowly
pay back the principal amount and when a person is not able to pay back the
interest after a certain period of time, say 90 days, the account becomes an NPA.

An asset is performing as long as it is servicing the bank. The moment it
stops servicing the banks, it becomes non-performing. Now here the banks are

faced with a Hobson’s choice. There could be several reasons. One reason could



01.08.2016 167

be what Mr. Premachandran mentioned that somebody has siphoned off money or
diverted the money which is a criminal offence. There may be other cases where
loans have been wrongly given. There are ethical questions in that. But then there
can be a third category also where loans were rightly given, they were given to
good units and for some reason the business cycle has taken an adverse turn and
that particular industry gets adversely affected. At that stage we are faced with a
question. Do  we paralyse the entire sector itself and result in losing thousands
and lakhs of jobs as far as that sector is concerned? Obviously, the State cannot do
it. The banks do not want to do it. That is not in larger public interest. So, all
efforts are then made in order to ensure that these units continue to function
because these units if they continue to function, then workmen will get jobs, taxes
will be paid, there will be economic activity in the interest of the country. So, the
Reserve Bank of India keeps coming out with various circulars which empower
the banks. You can have a Corporate Debt Restructuring; you can have SDR
where some part of the debt can be converted into equity; you can bring in a
strategic partner from outside and handover the management to somebody else.
Then there is a JLF mechanism by which the lenders themselves acquire a larger
role and, therefore, in each of these instruments are applied to ensure that the units
keep functioning, jobs are not lost and at the same the asset can also be preserved.
For instance, the largest loans today are really in four to five sectors. I have
said this earlier in this House also. The Steel sector, over the last few years, has
been facing a stress and is facing a stress in a large number of countries. The
reason was low global demand because of the global slowdown and as a part of
the low global demand, it is believed that the Chinese steel was flooding these
markets, including the Indian market, at less than production cost. When cheaper
Chinese steel was coming into India, our steel mills were not being able to work to
the best of their capacity; their demand became less accompanied by global factors
and, therefore, our steel companies went into red. So, a large number of steel

industries, even some of the largest blue chip companies like TISCO, SAIL, also
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faced challenges. Now, these are core sector industries and we cannot afford to let
anyone of them close down. Therefore, the best possible option has to be made in
order to keep these sectors going. One of the larger solutions was that the
Government of the day has a responsibility with regard to policy as to how to
revive that sector. So, the Government increased some Customs Duty; tried some
Duties on subsidies that the Chinese were giving. Finally what seems to have
worked in the last few days was that, for a temporary period, the Government had
put a Minimum Import Price, that no steel below a certain price can get into India.

The United States took a more aggressive action. They imposed various
forms of anti-dumping Duties and in some cases the Duties went up to 280 per
cent on the Chinese steel. UK could not do it because the European Union did not
do it and that is why we had the problem with the Tata Steel Plant in the United
Kingdom. These are issues which cannot be settled by securitisation or by DRT.
They would have to be settled by policy itself. After steel come the infrastructure
projects. This was another sector where large debts were pending; Even still they
are pending.

The third important sector was power. In power, the cancellation of the coal
blocks coupled with low demand for power because of the global and the domestic
demand being low and then another factor came in, which I have mentioned
earlier, that several State Governments, through their
State Electricity Boards, decided to subsidise power to certain segments of the
society — some in case of farms, some in case of domestic, some in case of
industrial sector. Now, under the Electricity Act of 2003, subsidy has to be paid by
the State Government from its own Budget to the electricity companies, if they
want it. They did not do that. Instead, they just allowed the Distribution
Companies, the DISCOMs to take loans from banks. So, literally lakhs of crores,
when these figures of six lakhs and eight lakhs were being mentioned, a very large
part of this money is owed by the DISCOMs to the banks. The DISCOMs are

neither paying back the principal amount, nor the interest.
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So, again the Government has stepped in. The Ministry of Power came out
with UDAY Scheme by which the State Governments must take over the debt,
issue bonds, so that the debt of the power companies is reduced and then slowly,
the power companies, over a period of time, increase their tariff so that they
charge for the power that they supply. So, the power sector could be revised. The
sectors, National Highways and sugar, and other sectors were sick and some of
them have shown recently signs of revival. So, the real answer is, as far as the big
loans are concerned, the economic cycle itself will have to take care of a large
number of them. At the same time, people are not able to service it. The banks are
today putting a lot of pressure on them. We must be reading about a group with
five or six units having been compelled to sell two of them so as to repay the
banks. So, they are coming out with solutions under the RBI Circulars of this
kind.

The third methodology is, banks must also be empowered to take effective
legal action against the defaulters. One of them was the insolvency law or the
bankruptcy law where a company is turning bankrupt and is unable to discharge its
debts. Rather than the debts being squandered away and getting rusted,
somebody has to step in and take over the asset so that if a revival is possible, a
revival will take place and if it is not possible, then the assets could be adequately
distributed. From workmen downwards, everybody gets his own share as far as
debts are concerned.

These two principal laws, Securitisation and DRT are also steps in that
direction. As far as DRT law is concerned, we have said not more than two
adjournments. The whole system is now intended to become electronic. You file
your cases electronically; the replies are electronic; you try and dispose of matters
as quickly as possible; judgements cannot be reserved for more than 30 days;
recovery certificates must be expeditiously issued. One of the difficulties we were
also having is in finding good presiding officers of both DRTs and Appeal

Tribunals. So, the age has also been relaxed a little in the present amendments.



01.08.2016 170

The second part of the amendment is with regard to the SARFAESI law
wherein the bank is empowered to take over the asset which is the security and
once you take over the security, the debtor will start chasing the bank and come
out with some sort of a settlement. So, the security can at least be protected. The
security can be given to the Asset Reconstruction Company and that Asset
Reconstruction Company will then transiently hold it till a new person can step in
and then revive the same asset. The idea is that the unit must go on and it must
economically become more liquid and the jobs are not lost in the whole process.

Several hon. Members have raised various questions. One of the questions
which Shri Premachandran had again mentioned was with regard to agricultural
land. The answer is, farmers’ agricultural land is exempted from securitisation
under Section 31(1) of the Act itself. That is a question which remains outside the
Securitisation Act.

With regard to settling the small loans, Shri Chandumajra and other
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Shri Venugopal raised several issues. One was with regard to the
notification to extend the SARFAESI Act to systematically important NBFCs. The
draft notification has already been placed. Objections are awaited and as soon as
it is possible under law, the final notification will also be issued with regard to
that. Unlisted debentures cannot come within the purview of the SARFAESI Act
because they are not regulated by SEBI. It is only those listed debentures which
are regulated by SEBI that can come within the purview of the SARFAESI Act.
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Section 32 says that you can file it where the account is operated. If the
account is maintained in Chennai, the bank cannot file it in Srinagar merely
because it has an office in Srinagar. It will file it in any place where the account
itself is operated.

ARCs make 15 per cent down payment and for 85 per cent they have to
give their own security as they are transient bodies so that their asset is preserved
and then it can go to the person who will eventually run it. That is the system on
which the ARCs themselves function. If the performance of an ARC is not
satisfactory, it is regulated by RBI itself. We can trust the RBI that they will take
whatever action that it is taking in this regard.

Similarly, Shri Satpathy’s point with regard to RBI having the power to
remove the Chairman, etc. that is the part of the regulatory power which any
regulator itself will have.

Shri Satpathy also raised the question that land is a State subject and so it is
a leasehold land of the State. He asked whether it will revert to the State. The
leasehold rights will remain with the person who takes it over. So, there will be a
transfer of the leasehold rights itself because a leasehold right is also a valuable
commercial right. So, just because it is a lease with the State, the land cannot
revert back to the State.

There was a suggestion from Shri Jayadev Galla on the expansion of the
definition of the word ‘borrower’. It has already been extended to the NBFCs. He
wanted strict action against people who do not file documents in time, etc. and that
the DRT should be able to pass a decree straightaway. Well, that is a power which
the DRT has. That is a judicial power and we must trust its judicial judgement
because it is after all headed by a district judge.

Shri Khan wanted to know whether we could club the Insolvency and
Bankruptcy Code and the SARFAESI Act together. They are part of the same
umbrella, but they have different defined jurisdictions. Therefore, both of them

will remain.
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Shri Adsul’s point with regard to the extension to the cooperative banks,
the Supreme Court has taken an alternate view. Therefore, unless the law is
amended at a suitable time, under the present law it would not be possible. There
are some litigations which are still pending in the Supreme Court in this regard. ...
(Interruptions) Shri Adsul, I have noted your suggestions. I will adequately deal
with them.

Somebody wanted to know about the qualifications for the presiding
officers of the DRT. For DRT, it is a person who qualified to be a district judge
and for the Appellate Tribunal, it is a High Court judge.

Madam, these are the various questions which have been raised.

DR. M. THAMBIDURAI (KARUR): Members raised questions regarding the
education loan. Students are getting education loan in the expectation that they
will get good jobs after completing their education. But after completing their
education, they are not able to get employment. Therefore, they are suffering a lot.
So, what kind of protection you can give for the securities that they have deposited
for getting the loan? That is a very important question.

SHRI BHARTRUHARI MAHTAB (CUTTACK): As the hon. Deputy-Speaker
has just raised the issue of education loan. Is the Government considering to give a
time period to the students because many young people after completing their
education and after getting trained are not getting employed? Please give a time
period of about 18 months or two years as moratorium. Is the Government
considering to give a moratorium without compelling the guarantor to pay that
money and putting the boys and girls into difficulty for at least five years?

18.00 hours
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SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): Moratorium is
available for two years. What we feel is that there should be complete exemption
when it comes to small loans up to Rs.4 lakhs to the poor people whose income is

less than Rs.5 lakh per annum.
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SHRI K.C. VENUGOPAL (ALAPPUZHA): Regarding education loan, in Kerala,
one month before a suicide took place. I am totally supporting the views of the
hon. Deputy Speaker. What is happening? An unit of SBI, State Bank of
Travancore has authorized Reliance company for collecting the loan arrears. They
were harassing students and their families. Is the Government going to take strong
action on people who are harassing students? Education loan should be widened
in favour of students.
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SHRI ANTO ANTONY (PATHANAMTHITTA): Total default loan amount of
Bank of Travancore is Rs.183 crore. They give contract to Reliance for Rs.63
crore; they give a benefit of Rs.120 crore for the middle company; and they don’t
give any concession to the students who have taken education loan. That is the real
thing happened in Kerala.

DR. P. VENUGOPAL: The MSMEs are seeking total exemption from the
SARFAESI.

PROF. SAUGATA ROY : I have already spoken but the Finance Minister was
not there. I just want him to comment on the state of the banking industry where
the total NPAs is Rs.4 lakh crore and the total stressed assets is Rs.8 lakh crore.
Banks would need capitalization for making up this situation. What according to

the Finance Minister is the state of the banking industry?
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SHRI ARUN JAITLEY: Madam, I would take note of the suggestions which have
been made but let me just say this. Any section of society, when it takes loans, has
to be paid back. Nobody can move on the assumption, whether it is large industry
or small industry of MSMEs, that loans will not be given back. If loans are to be
waived off, then, somebody has to step into waive them off. Either they can be
waived off by the budget of the Centre or of the States. Let us keep in mind, we
should not create this culture where somebody can just take loan and be under an
assumption that now it is the headache of the bank, I will sleep well, and bank
should be answerable.

Internationally, educational loans have become very successful. Most
children in higher education are supporting themselves through education loans.
Loans are then repaid. Even as of today in India, the percentage of NPA in
educational loan is reasonably high. Therefore, some compassion will have to be
shown when somebody is unemployed or does not get a job, etc. because
ultimately banks would like to give some more time to recover their monies. But
at the same time to say if it is to be waived off in a particular area, if you feel it,
then, somebody else will have to pick up that loan. ... (Interruptions) Therefore,
some compassion can be shown till he gets a job or if somebody is unemployed
but certainly to write off loans means to push the banking system into a position
that it can’t give further loans.

HON. SPEAKER: The question is:

“That the Bill further to amend the Securitisation and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002,
the Recovery of Debts due to Banks and Financial Institutions Act,
1993, the Indian Stamp Act, 1899, and the Depositories Act, 1996,
and for matters connected therewith or incidental thereto, as reported
by the Joint Committee, be taken into consideration.”

The motion was adopted.
HON. SPEAKER: The House will now take up clause-by-clause

consideration of the Bill.
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Clause 2 Amendment of Long Title.
The question is:
“That Clause 2 stand part of the Bill.”
The motion was adopted.

Clause 2 was added to the Bill.

Clause 3 Substitution of certain expression
throughout the Principal Act.

HON. SPEAKER: Shri Premachandran, are you moving Amendment No. 5?
SHRI N.K. PREMACHANDRAN : Madam Speaker, I want to make a brief
submission.
HON. SPEAKER: No, you please say whether you are moving it or not.
SHRI N.K. PREMACHANDRAN : Madam, I will not make a long speech. I have
given notice for 28 amendments. I will speak at one stretch regarding all those
amendments. They are not controversial and nothing material also. Except
Amendment Nos. 19, 27 and 28, all others are regarding drafting of the Bill. I do
appreciate the exemplary work done by the Joint Committee in submitting the
Report in time. But most of my amendments are for the sake of amendment. I will
just cite one example.
HON. SPEAKER: What about Amendment No. 5. Are you moving it or not?
SHRI N.K. PREMACHANDRAN : That is what I want to explain. In the
principal Act, this is the original flaw. The Joint Committee wants to substitute
throughout the principal Act. That is not proper form of legislation drafting and so,
I am moving this amendment. This flaw may be corrected.

Madam, I beg to move:

“Page 2, line 11,—

for “Throughout”
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substitute “in”.” ®))

HON. SPEAKER: I shall now put Amendment No. 5 to Clause 3 moved by Shri
N.K. Premachandran to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 3 stand part of the Bill.”
The motion was adopted.

Clause 3 was added to the Bill.

Clause 4 Amendment of Section 2

HON. SPEAKER: Shri Premachandran, are you moving Amendment Nos. 6 to 8.
SHRI N.K. PREMACHANDRAN : Madam, I beg to move:
“Page 2, lines 25 and 26,—

omit “for the purposes of carrying on the business of
asset reconstruction or securitisation, or both”.” (6)

“Page 3, line 7,—
omit “‘or any other amount payable”.” (7)
“Page 4, line 5,—

for “any category of ”
substitute “or”.” (8)
HON. SPEAKER: I shall now put Amendment Nos. 6 to 8 to Clause 4 moved by
Shri N.K. Premachandran to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: The question is:
“That clause 4 stand part of the Bill.”
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The motion was adopted.

Clause 4 was added to the Bill.

Clause 5 Amendment of Section 3

HON. SPEAKER: Shri Premachandran, are you moving Amendment No. 9 to
Clause 5?
SHRI N.K. PREMACHANDRAN: Madam, I beg to move:
“Page 5, lines 6 and 7,—
for “specified in the guidelines”
substitute “specified in the general guidelines”.” (9)
HON. SPEAKER: I shall now put Amendment No. 9 to clause 5 moved by Shri
N.K. Premachandran to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 5 stand part of the Bill.”
The motion was adopted.

Clause 5 was added to the Bill.

Clause 6 Amendment of Section 5
HON. SPEAKER: Shri Premachandran, are you moving Amendment Nos. 10 and
11?
SHRI N.K. PREMACHANDRAN : Madam, I am not moving.
HON. SPEAKER: Thank you.
The question is:
“That clause 6 stand part of the Bill.”
The motion was adopted.

Clause 6 was added to the Bill.
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Clause 7 was added to the Bill.

Clause 8 Amendment of new section
for Section 9

HON. SPEAKER: Shri Premachandran, are you moving Amendment No. 12?
SHRI N.K. PREMACHANDRAN : Madam, I beg to move:
“Page 6, line 17,—
for “necessary directions”
substitute “necessary directions and orders”.” (12)
This gives direction along with orders. The Reserve Bank of India should
be given the right to issue orders.
HON. SPEAKER: I shall now put Amendment No. 12 to clause 8 moved by Shri
N.K. Premachandran to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 8 stand part of the Bill.”
The motion was adopted.
Clause 8 was added to the Bill.
Clause 9 was added to the Bill.

Clause 10 Insertion of new Sections
12B, 12C and 12D
HON. SPEAKER: Shri Premachandran, are you moving Amendment No. 13?
SHRI N.K. PREMACHANDRAN: Madam, I am not moving.
HON. SPEAKER: The question is:
“That clause 10 stand part of the Bill.”
The motion was adopted.

Clause 10 was added to the Bill.
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Clauses 11 to 16 were added to the Bill.

Clause 17 Insertion of new Chapter IV A

HON. SPEAKER: Shri Premachandran, are you moving Amendment No. 14?
SHRI N.K. PREMACHANDRAN :Madam, I beg to move:

“Page 9, line 45,—
for “require”
substitute “effect”.” (14)

HON. SPEAKER: I shall now put Amendment No. 14 to clause 17 moved by Shri
N.K. Premachandran to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 17 stand part of the Bill.”
The motion was adopted.

Clause 17 was added to the Bill.

Clause 18 Amendment of Section 27

HON. SPEAKER: Shri Tathagata Satpathy, are you moving Amendment No. 1 to
Clause 18?

SHRI TATHAGATA SATPATHY : Madam, I beg to move:

“Page 11, after line 9,—

insert “26F. The Central Government, as far as practicable,
shall implement regulations in an expeditious and

timely manner for the linkage of the Central

Registry with the Information Utilities.

Explanation.— For the purposes of this section
“Information Ultilities” shall have the meaning
assigned to it in the Insolvency and Bankruptcy

3ot 2016 e, 20167 (1)
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Since you will not allow me to speak, I shall not speak.
HON. SPEAKER: Thank you.
Shri Premachandran, are you moving Amendment Nos. 15 to 18.
SHRI N.K. PREMACHANDRAN : Madam, I am not moving.
HON. SPEAKER: I shall now put Amendment No. 1 to clause 18 moved by Shri
Tathagata Satpathy to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 18 stand part of the Bill.”
The motion was adopted.
Clause 18 was added to the Bill.
Clauses 19 and 20 were added to the Bill.

Clause 21 Amendment of Section 31

HON. SPEAKER: Shri Tathagata Satpathy, are you moving your Amendment
Nos. 2 and 3 to clause 21?
SHRI TATHAGATA SATPATHY : Yes, Madam, I am moving my Amendment
Nos. 2 and 3 to clause 21.
I beg to move:
“Page 11, for lines 42 to 44,-
substitute "(5) In the event of failure to pay penalty imposed by Reserve Bank under sub-

section (1), a complaint shall be filed against the person in default in a court
having jurisdiction.".” (2)

“Page 11, lines 45 and 46, -

for "no proceeding for imposition of penalty against that person shall be taken under this
section"
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substitute "the adjudicating authority shall ensure the payment of penalty within a time
period of thirty working days from the date of the order passed by the Reserve Bank
for imposition of the said penalty on the person in default.".” 3)
Just one second, Madam. All that I am saying is that you have barred
filing of cases. RBI does not have punitive powers. How will it then implement
and order if the defaulters disobey the instructions? All I am asking is, why
should either side be barred from filing cases? What will happen to the lawyers of
this country? I am only worried about that... (Interruptions)
HON. SPEAKER: I shall now put Amendment Nos. 2 and 3 to clause 21 moved
by Shri Tathagata Satpathy to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: Shri N.K. Premchandran, are you moving your Amendment
No. 19 to 21 to clause 21?
SHRI N.K. PREMACHANDRAN : Yes, Madam.
I beg to move:

“Page 11, line 24, -
for "any direction"

substitute "any direction or orders".”  (19)

“Page 11, line 25, -
omit "in default".” (20)
“Page 13, line 30, --

for  “No recovery under sub-section (/0) shall be
enforced, except”

substitute “The recovery under sub-section (/0)shall
be enforced”.” (21)

HON. SPEAKER: I shall now put Amendment Nos. 19 to 21 to clause 21 moved
by Shri N.K. Premachandran to the vote of the House.
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The amendments were put and negatived.
HON. SPEAKER: The question is:
“That clause 21 stand part of the Bill.”
The motion was adopted.
Clause 21 was added to the Bill.
Clauses 22 to 26 were added to the Bill.

Clause 27 Amendment of Section 11

HON. SPEAKER: Shri N.K. Premchandran, are you moving your Amendment
No. 22 to clause 27?
SHRI N.K. PREMACHANDRAN : No, Madam, I am not moving it.
HON. SPEAKER: Thank you.
The question is:
“That clause 27 stand part of the Bill.”
The motion was adopted.

Clause 27 was added to the Bill.

Clause 28 Amendment of Section 17A

HON. SPEAKER: Md. Badaruddoza Khan, are you moving your
Amendment Nos. 29 and 30 to clause 28?
SHRI MD. BADARUDDOZA KHAN : Yes, Madam, I am moving my
Amendments.
I beg to move:
“Page 16, line 7,--
after “‘eligible for reappointment”

add  “if the person is mentally
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and physically fit”.” (29)

“Page 16, line 9,--
for “sixty-five years”

29 9

substitute  ‘‘sixty-seven years”. (30)

HON. SPEAKER: I shall now put Amendment Nos. 29 and 30 moved by Md.
Badaruddoza Khan, to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: The question is:
“That clause 28 stand part of the Bill.”
The motion was adopted.
Clause 28 was added to the Bill.
Clause 29 was added to the Bill.

Clause 30 Insertion of new Section 19A
HON. SPEAKER: Md. Badaruddoza Khan, are you moving your
Amendment Nos. 31 and 32 to clause 30?
SHRI MD. BADARUDDOZA KHAN: Yes, Madam, I am moving my
Amendments.

I beg to move:
“Page 16, line 21,--
after “‘reappointment”

add  “if the person is mentally
and physically fit”.” (31)

“Page 16, line 23,--

for “seventy years”

29 9

substitute  ‘‘sixty-seven years”. (32)
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HON. SPEAKER: I shall now put Amendment Nos. 31 and 32 to clause 30 moved
by Md. Badaruddoza Khan, to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: The question is:
“That clause 30 stand part of the Bill.”
The motion was adopted.
Clause 30 was added to the Bill.
Clause 31 was added to the Bill.

Clause 32 Amendment of Section 21

HON. SPEAKER: Shri N.K. Premchandran, are you moving your Amendment
Nos. 23 t0 26 to clause 32?
SHRI N.K. PREMACHANDRAN: Yes, Madam, I am moving my Amendments.

I beg to move:

“Page 18, line 14, --
for "thirty days"

" o

substitute "sixty days". (23)

“Page 19, lines 28 and 29, -
for "or otherwise is satisfied"

substitute "and the tribunal is satisfied".” (24)

“Page 19, lines 35 and 36, -

omit "as defined".” (25)

“Page 20, line 12, -



01.08.2016 185

omit "the".” (26)
HON. SPEAKER: I shall now put Amendment Nos. 23 to 26 moved by Shri N.K.

Premachandran to the vote of the House.

The amendments were put and negatived.
HON. SPEAKER: The question is:

“That clause 32 stand part of the Bill.”

The motion was adopted.

Clause 32 was added to the Bill.

Clause 33 Amendment of Section 22

HON. SPEAKER: Shri Thatagata Satpathy, are you moving your Amendment No.
4 to clause 33?
SHRI TATHAGATA SATPATHY : Yes, Madam, I am moving it. [ am just
requesting one thing that internet, being at a nascent stage in the country, should
not be made the one and only method of communication. I am suggesting a small
amendment.
I beg to move:
“Page 21, for lines 10 to 13,--
substitute "shall be deemed to be served to such party
only if the order is delivered to the party by registered
post to the address available on record or through
printed announcement in widely circulated English and
vernacular daily newspapers.".” (4)
HON. SPEAKER: I shall now put the Amendment No. 4 to clause 33 moved by
Shri Tathagata Satpathy to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 33 stand part of the Bill.”

The motion was adopted.
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Clause 33 was added to the Bill.
Clauses 34 to 37 were added to the Bill.

Clause 38 Insertion of new Section 31B

HON. SPEAKER: Shri N.K. Premachandran, are you moving your Amendment
No. 27 to Clause 38?
SHRI N.K. PREMACHANDRAN: Madam, I am moving Amendment No. 27 to
Clause 38.
I beg to move:
“Page 22, omit lines 6 to 8,-” (27)
HON. SPEAKER: I shall now put Amendment No. 27 to Clause 38 moved by Shri
N.K. Premachandran to the vote of the House.
The amendment was put and negatived.
HON. SPEAKER: The question is:
“That clause 38 stand part of the Bill.
The motion was adopted.
Clause 38 was added to the Bill.
Clauses 39 to 43 were added to the Bill.

Clause 44 Amendment of Act 22 of 1996

HON. SPEAKER: Shri N.K. Premachandran, are you moving your Amendment
No. 28 to Clause 44?
SHRI N.K. PREMACHANDRAN :Madam, I am moving Amendment No. 28 to
Clause 44.

I beg to move:

“Page 23, line 29, -
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after “Schedule”

add “restricting the exemption only for the purpose of
acquisition of financial assets by the asset
reconstruction company for asset reconstruction or

29 9

securitization”. (28)

HON. SPEAKER: I shall now put Amendment No. 28 to Clause 44 moved by Shri
N.K. Premachandran to the vote of the House.

The amendment was put and negatived.
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The question is:
“That clause 44 stand part of the Bill.
The motion was adopted.
Clause 44 was added to the Bill.
The First Schedule and the Second Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.
SHRI ARUN JAITLEY: Madam, I beg to move:

“That the Bill be passed.”

HON. SPEAKER: The question is:

“That the Bill be passed.”

The motion was adopted.

HON. SPEAKER: The House stands adjourned to meet again tomorrow, the 2™
August, 2016, at 11.00 a.m.

18.17 hours

The Lok Sabha then adjourned till Eleven of the Clock
on Tuesday, August 2, 2016/Shravana 11, 1938 (Saka).



